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LOK SABHA
Friday, 20th December, 1957

The Lok Sabha met at Eleven of the
Clock.

{Sreaxxn in the Chair]

Mr. Speaker: The House will now
take up questions,

Shri Goray: I would like to draw
your attention to the fact that we have
got a question. ... (Interruption).

Mr, Speaker: I am not allowing any
priority.

LA.S. (Special Recruitment)
Examination

+
(Sbri Bhakt Darshan:
*1379. { Shri D. C. Sharma:
L Shri Chandak:

Will the Minister of Home Affairs
be pleased to state:

(a) when the result of the competi-
tive examination for special recruit-
ment of candidates to Indian Adminis-
trative Services 1s likely to be
declured;

(b) the number of posts proposed to
be fllled in through special recruit-
ment;

(c) the number of officers to be
aliotled to the Central and the State
Governments respectively; and

(d) when the training of successful

candidates would begin and what will
be its duration?

The Minister of State in the Minis.
try of Home Affairy (Shrf Datar): (a)
Undet the Special Recruitment
Scheme, a qualifying examination was

6642

held by the U.P.S.C. in December,
1956. The results of this examination
were announced in April, 1857. Those
who qualified at this examination, are
now being interviewed by the Special
Recruitment Board. The final selec-
tion on the results of the interview are
expected to be made early next year.

(b) Between 250 and 300 posts are
proposed to be filled partly by promo-
tion of State Service officers and
partly by recruitment from the open
market. The exact number will be
decided on the basiz of the quality of
the recruits available.

(¢) There is no special LA.S. cadre
for the Central Government. All the
officers recruited will, therefore, be
allotted to Stete Governments.

(d) The training of the promoted
officers in batches has already started.
The training of candidates selected
from the open market will commence
soon after the results are declared.
The duration of training both for the
promoted and the open-market
recruits is proposed to be four months.

ot wew TiHw ;. wgl aw ¥ GEwar
. € Quw fode wiey fer o
g § fs ¥l TTeTT WY ot T
Foerdd #Y sy T vl owedt
¥ agy wravawar § 1 afoe ¥ oy
wrar wrgar § fr wewr Foree fowedt
# Wi frgfenat wot & voolt ¥ wil
fraraft

Shri Datar: I think there is no
at all. The



Shri Datar: There is no delay so far
as the promotion from the State Ser.
vices are concerned. We have already
selected 180 State Service officers and
they have been appointed in the 1AS
The delay 1s in respect of recruitment
through the UP.SC from the open
market. There also the nlerviews
have already started and in the course
of & few weeks, if not months, we are
likely to get the results finalised

Shri P C. Bose: Iz there any differ-
ence in the tramming given to the
officers recruited on promotion from
the services and to those who are
recruited from the open market, and
if so, what 1s the diuference?

Shri Datar; The difference would be
that so far as the officers promoted
from the State Services gre concerned,
they will receive such training as is
required for qualifying them for the
I.LA.S. In the case of those recruted
from the public, a large measure of
training would be necessary.

Shri B K. Galkwad: If I have un-
derstood him correctly, the number of
candidates 15 something like 230.

An Hom Member: Number of posta.

Shri B K. Gatkwad: May 1 #mow
what number of seals have been re-
served for the Scheduled Castes and
Scheduled Tribes and whether social
tramning will be given to these candi-
dates when they are under training?

Shri Datar: So far as reservation 1s
concerned, 1t will apply to the recruit-
ment through the UP.SC So far as
promotion 15 concerned, it will aot
apply After they have been duly
selected, they would undergo the usual
traning in this respect.
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Scheduled Tribes is being adhered to,
as far as the gelection of 250 people In
concerned, both by the special recruit-
ment a8 well as recruitment by pro-
motion from State Services?

Shri Datar: May I point out that
we have made some provision in the
rules for the U.P.8.C. to consider the
cases of Scheduled Castes and Schedu-
led Tribes candidates with a large
measure of sympathy by relaxing the
conditions to the extent that is consis.
tent with the mamtenance of high
standards of eMiciency

g ot wew xdn & 3w W W
g s ot fufen chor—fer de—
€, w1 3In & et i oftam &
YT ATE, AT & AN R WAy 7

Shri Datar: Theyv will all be taken
into account

All India and Central Services
+
Shr: Radha Raman:
*1380. { Shri Shree Narayan Das:
Shri D C Sharma:

Will the Minuster of Home Affairs
be pleased to state-

(a) whether the Committee of
Secretaries appointed to examine the
report of the special officer, regarding
recruitment, training ete.,, of the All
India and Central Services has begun
functioning;

(b) if s0, the progress made by it;

{c) how long it would take to fimish
the job; and

(d) the precise nature of work
allotted to the Commitiere?

The Minister of State in the Minis.
;ryﬂlmllllll(mndlﬂs (a)
3.

(b) The Comitiee hag so far con-
sndered questions relating to the quali-
fications for recruitment to the public
services.

(c) It is likely to take a few months
to complete the work,
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Shri Radha Raman: May I know
whether this recruitment will be relat-
ed or perisin only to certain classes
or whether it will be for all kinds of
recruitment?

Shri Datar: This is a question of
finding out suitable men for different
cadres of service. Therefore, the
question that is being considered is to
what extent changes in the present
rules of recruitment are necessary. It
will apply to all high services.

Shri Radba Raman: 1 merely want-
ed to know the cadres to which it will

apply.

Shri Datar: It will apply to Central
Services,

Shri B. 8. Murthy: May I know
whether this Committee of Secre-
taries is also consulting the members
of the Service Commissions at the
Centre as well as the States, so as to
get their experience so far as these
services are concerned?

Shri Datar: The special Officer has
been working since 1856, He has
collected considerable material. All
that material will be reviewed by this
special Committee and then the Gov-
ernment will take decisions.

Decimal Coinage

*1381. Shri Bibhutl Mishra: Will the
Minister of Finance be pleased fto
state:

(a) whether Government are aware
that for lack of 3/4 rupee, 1/2 rupee,
3 rupee denominations in decimal
a:tdhumhip is caused to

{b) if so, the period within which
denominations in decimal
would be minted?

i

1
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it fagfe fre : fraslt xwr ow
et ¥ IO F qrAry sy of } awrar
ot fi6 20 o9 & aqT 1R TR & S
TR MY T waT WA
N w0 g A § U A
ot ot § oA ar e @ fenfirdew
¥ 4§ frerd o, 3% ag &
JET ) § AT wga § 6w ovaw
forg Y€ wafir Frwifr roé g 2

ot %o o ot : AT ag v feur
oo sfivdwarfer &
faare fisar ag fis & wo AU 4R WiT
Y A & F w1 wwrE AW |

@t fogfe faw : o Ao o
xamd ¢ fs wfek 7 & 1 dfew arz
wrR ¥ & faw to-1o Ag duY ¥uiw
wgq W qed ¢ faad wT A @
et & | afE WIS W W wTE T
ATT AT AW FH G AGAT | § WA
S g fe i af o W o
sfemk ® wpe v @ &, ofe off, &
wragw P wa i ?

Mr. Speaker: The hon. Mimster

has stated that half rupee ang quarter
rupee coins are still there,

Shri B. 8. Murthy: On a point of
order. The hon. Member asks whe-
ther the Minister lives in this world.

o g F gd €



Mr, Speaker: The hon. Minister is
evidently saying that the size 15 the
sue &r (el of (e gy,

fas): (a) to (d): A statement giving
the available information is laid on
the Table of the lok Sabha. ([Ser
Appendixw.mexureﬂo.uq

Shri BSubodh Hasda: May I know
the number of Vigyan Mandiry that

period and the amount that will be
necessary for that purpose?

Shri M. M. Das: It is proposed to

amount of expenditure is not at my
ditposal at present Rs 50 lakhs has
been sanctioned for this purpose by
the Planning Commissien for the
Second Five Year Plan.
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to educational institutions for condue-
ting students’ tours during 1957-58 so
far; and

(b) the names of the institytions
receiving the grants during the same
period?

The Minister of State in the Minis-
try of Education and Secieniific Re-
starch (Dr. K. L. Shrimall): (a) and
(b) A statement is laid on the Table

annexure No. 117]

to recommend proposals?
Dr.I.LWﬂtil‘a!mcnn

ot wrw o T A g §
oty aBdw § | Mgrer & il &
wies aff
Dr. K. L. Shrimali: If the Guubati
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Mr. Speaker: If it is a big list and
information is required on any parti-
cular item, separate question should
be put.

Shri B. K. Gatkwad: May I know
whether. ...

Mr. Speaker: 1 have already told
members not to nse up or put ques-
tions until I call them, except, of
course, when they catch my eye.

Shri B. K. Galkwad: I was under
the impression that I have caught
your eye.

Mr. Speaker: No, no.

Shri B, K. Gaikwad: May I know
what type of educational institutions
are granted such grants and whether
the students of the backward class
and Scheduled Tribe hostels, main-
tained for secondly and primary edu-
cation, will be eligible for these
grants?

Dr. K. L. Shrimali: As I have al.
ready said, grants are given on the
recommendation of the State Govern-
ments and universities It s for
them to decide which of the institu-
tions they should recommend As far
as the Government of India is con-
cerned, they do not make any disen-
mination on the ground of class, caste
or rehigion.

Skri Dasaraths Deb: May I know
whether any grants given out of this
to institutions which are run privately
and not by Government”

Dr. K. L. Shrimali: If the hon
Member goes through the hist. he will
find that there are a number of pri-
vate institutions 1in the 1)st

Indian Institute of Technology,
Khargpar
-,
Shri Barman:
Shri 8. C. SBamanta:

Will he Minister of Education and
Scientific Research be pleased to
state:

(a) whether it is a fact that an
ameunt in the neighdourhood of

*1384.
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Rs. 75,000 was found missing from the
cash of the Indian Institute of Tech-
nology, Khargpur in the financial
year 1954-585;

(b) if so, whether any enquiry was
held;

(e) if so, when and by whom; and
(d) what is the result of enguiry?

The Deputy Minister of Edueation
and Scientific Resoarch (SBhri M. M.
Das): (a) to (d) A statement is laid
on the Table of the Lok Sabha
[See Appendix IV, annexure No. 118).

Shri Barman: From the statement !
find that the money did not belong to
the Government, but belonged to the
students of the Institute It went in-
to the custody of a non-government
cashier. May I know how could the
students’ fund go to & private person's
custody, and what was the status of

that person?

Shri M. M. Das: The money that
was misappropriated did not belong
to the Government of India or to the
institution but it belonged, as has been
stated in the statement, to the stu-
dents' fund The Students’ fund con-
sists of caution money deposited for
the mess, monthly advance mess dues,
students’ gymkhana fund, students'
brotherhood fund, students’ medical
aid fund At the very beginning, all
the money realised from the students
were handled by the Registrar of the
institution  itself Later, it was
thought proper to hand over this
money to the President and Treasurer
of the Gymkhana and the managing
Committee of the Gymkhana, The
Presudent of the Managing Committee
appointed a private person, with the
concurrence of the Director, of course,
who, as stated here is a non-Govern-
ment cashier

Shri Barman: When the money
was placed under the custedy of a
non-government person with the con-

currence of the Director, may 1 know
whether the loss will have to be
borne by the studen whether the
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Shri M. M. Das: The Government
not going to bear the loss that has
taken place. An arrangement has
been reached by the Director by which
this lost money 1s to be restored and
replenished. For the purpose of re-
plenishing the fund, the Director in-
formed the Board on 2ist July, 1956
that he had asked the respective mess
committees to save ome Trupee per
head out of the monthly dues collec-
ted from each student and by this
means it has been sought to restore
the full amount.

Shri Dasappa: May [ know whe-
ther the person concerned, that 1s,
the cashier, absconded after the dis-
covery of this mis-appropriation or the
discovery was made after he abscon-
ded?

Shri M. M. Das: He was on sick
leave. From that leave, he never
returned. When he did not return
after sending repeated letters to him,
it was proposed to open the safe
When the safe was opened, it was

found that a huge amount of money
was mussing.

Shri Dasappa: What was the ar-
rangemnet made for the deposit of
this amount? May I know whether
the authorities of that institute had
taken care to see that the deposit was

made m a bank or some such institu-
tion?

Shri M. M. Daa: It was decided by
the Board of Government later to de-
posit this amount with the bank. But
when the loss took place, the amount

was kept 1n the custody of the cashier
himself.

Shri Tygl: May ] know if these
accounts were audited from time to
time? Why was such an amount as
Rs, 70,000 kept in an iron safe? Why
was it not deposited in a bank who
had the authority of drawing?

Shri M. M. Das: As I have sid, the
money did not belong to the Govern-
ment nor to the institution; it was
students’ fund, At the instance of the

&
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of the President and Treasurer of the
Mansging Committee of the Gym-
khana.

Shrl Tyagl: Since the Director
himself was a party to making this
arrangement, I wonder why the Dir-
ector did not take care to see that the
accounts were properly audited and
the cash duly kept in a bank

Covihe S LSleRey gl Lok

RN QS — [ ol W

- ey Wa Sy yee e
[The Minister of Education and
Scientific Research (Maulana Azad):

But 1t has been decided that in future
the amount should be kept in bank )}

ot wrlt - o wwT § agt g
It qg AR fam 1T ¥ 0
thag € pylo (! 581 = i Udye

A ) e Sy Vo WS ad
-utls gl gl

{Maulana Azad: Had no such deci-
sion been taken, who knows how
much more money could have been
lost.]

Mr. Speaker: Next guestion

Shri Harish Chandra Mathur: May I
ask a question?

Mr. Speaker: Dr.
Singh—Next Question

l"mend(!omulion Education

Ram Subhag

. Dr. R.nuﬁnﬂauw
385. {sam Shree Naraysn Das:

Will the Minister of Education and
Scientific Research be pleased to refer
to the reply given to Starred Question
No 234 on the 22nd July, 1955 and
state:

(a) whether Government have pre-
pared any scheme for introducing
universal, free and compulsory edu-
cation in Union territories; and

(b) if s0, by what time Government
expect to introduce such education?
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Education in the Union Territories is
being examined by the Government
of India.

(b) Does not arise.

I may, in addition, inform the hon.
Member that we have already worked
out the estimates and additional ex-
penditure to the tune of Rs. 358.4 lakhs
will be required for this purpose.

Dr. Ram Subbag Singh: May I know
whether the scheme for free and uni-
versal education of children is going
to be uniform in the States and the
Union Territories?

Pr. K. L. Bhripali: It cannot be uni-
form because the development of edu-
cation in the different areas is at diff-
erent stages. Government i1s working
according to the Plan and the House
knows that the targets that we have
got in the Plan are, 63 per cent of
children of age group 6 to 11, and 23
per cent of children of age group 11 to
14. These are the targets for the
whole country. It will be our end-
eavour to achieve this target as far as
possible.

Shri Thimmaish: May I know whe-
ther any State Government has intro-
duced free and compulsory education
in small measures and whether any
financial assistance has been given by
the Central Government?

Dr. K. L. Shrimall: Several States
have introduced free and compulsory
education in certain limited areas. The
Central Government is only giving
assistance to the State Government for
expansion of elementary education.

g
:
I
B
:
i
i

duced compulsory primary education
even in linuted spheres as the hon.
Munuster said just now?

be very glad to give the information
to the hon Member if he puls a sepa-
rate question, '

dfen srwcom wriw - oAt
fafarzr smga & ®mwrm & fw
afrar frfw § w fefewficrar
oM oeR W g5 Eferwg W
"W & fofer g6 wr a@ 7
T CIN T F oeww §F rgAv
gt £ for v ax wwwt af Qi fr
fedcsofery 4 gy @& ® T
wife a frder g

RIw N ayrn

*tant. ofr wou i ;e flw
a0 » frwe, peny & s
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W W7 tle & 3w Kk www #
®A7 X o g% dut  fawewr @
g w¥ fawk oy werar
@fs:

(%) Arer goR W IEEr dw-
wifa Ive & fad ww aw g feefy
favelr vt ey wgrat ok & i

(w) wren wowre o sEEE ¥
ww A% o7 ¥ i qer g
oy’

foewt wowisht (oft wo ¥to wmy) -
(%) w7 (&), avft nft arreTdr w5
firwreer T Y R qe W fer ww
[¥fwd aficferee ¥, wywow s 222]

it vt wiim i, o frw A
o BT & fF Lo wQX TR & ¥ Wl
W FAT L KOT Yo AW §@ AU
HTHTT FY wEvor wwaw far w1
# o wmga g e T ATXa qeR
o ® quadiy g o wfs A
gz & o oW ug A & feoa
iy I afaass = O fared
9T @ R, ITHT TR ¥ W@ Y gadig
TYNAT F T € @I

Y Xo o M . AT AU TH
ot forx oz & 1 SR dwmity
T 91 ¥ S o feepolt s 3fsm
w6 TR g

off wen Wiw . oftw, W & W
v § fie form a0 & W Y fdit
AT, WA TN W wFEATRT W
WAAT ST 78 T §, I afS ¥ e
Aqrer woRTT & TR ot ag sfenk §
wfte af § & wroy e war gt
Tat?

ot we o W : TN Pratw &
forg o wgrer g ¥} § v h
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fddft g N N wwEw v
afcafar & ¢

ot e wior : wT ¥ vy R §
fie wroe & St e v wifiterd darer
AT WY (@ oA F Rl it § @
fieer oreit o i i § wite agy o -
aneEt WY 3@ U I W 3y el
TR gy ?

ot Wo o WM™ I7 ¥Y §w wfe-
angar, agr # feafa o) oy i @<
famre wok € ITeT wreTEw ar qEd
gfawrd aq Y anft § |
Pool of Officers or of Services

#1387, Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state what effort, if any,
has been made and what agreement,
if any, reached to form a pool of offi-
cers or of services at zonal level?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
The question of man-power planning
is being considered by the Zonal
Councils

Shri Harish Chandra Mathur: What
are the problems which have prompt-
ed the Government of India to take up
this question”

SBhri Datar: A number of problems
arise on account of the new develop-
ment schemes under the Second Five

Year Plan, and the question 18 whether
officers useful either for administrative

to find out to what extent they are

properly tramned i1n this respect,
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councils, and they are considering this
question, and after their recommen-
dations are received, the Government
of India will consider thus matter.

Shri B. 8. Murthy: May [ know
whether the managerial pool is a
part of this plan?

Shri Datar: Yes.

Shri Thimmaiah: There 1s another
pool of management, and this pool of
officers 15 of the services Fifty per
cent of the services the Government
says is selected and 50 per cent re-
cruited Will it not work injustice to
the reservation order in respect of the
Scheduled Castes and Scheduled
Tribes?

Shri Datar: The Government will
keep this point of view also 1n mind.

Shri Harish Chandra Mathur: May
1 know if the Govermment have con-
sidered having a common Governor
and a common secretariat for the
various States of the zones?

Shri Datar: It 1s not practical to
have a common secretariat for all the
zones together We are having offi-
cers for the different zones

Shri Harish Chandra Mathar: Is it
not posstble to have a common Gover-
nor for all the various States in a
zome., and have a common secretariat

for that Governor®

Shri Datar: That 1s a difl: rent ques-
tion The question here deals with
man-power, and a Govermor 1is not
certaimnly included in that.

Foreign Exchange
-r
Shri Heda:
Sardar Igbal Singh:
130, { Shri 5. M. Ranerjee:
| Shri Pangarkar:

Will the Minister of Fimance be
pleased to state:

(a) whether Government have fixed
Rs 225 crores as the sum, for allo-
cation of foreign exchange in the half
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year commencing from 1st October;
and

{b) how this amount will be further
allocated State-wise to various indus-
tries in the private and public sector?

The Deputy Minister of Finanoce
(Shri B. R. Bhagat): (a) and (b). I
* regret it will not be in the public in-
terest to disclose what foreign ex-
change allocation has been fixed by
Government for the half year Octo-
ber, 1857 to March, 1658 and what is
1ts distribution.

Shri Heda: In view of the shortage
of foreign exchange, both industry and
the people would like to know from
time to time how much foreign ex-
change is being made available, and
how 1t 1&g distributed

Mr. Speaker: He tries to explain 1n
the question The hon. Minister has
saxd that in the interests of publc
administration, it 1s not proper to give
out this information, but he wants to
say: would 1t not clear up many mis-
understandings and excessive demand
for foreign exchange 1f 1t 1s given
out That 1s his point

The Minister of Finance (8hri T. T.
Krishnamacharl): The question really
15 this We have certain tight com-
mitments, about which 1 have taold
the House. Bubject (o those tight
commitments, certain amountis are re-
leased and they are placed at the
disposal of the various Ministries. A
large portion of It undoubtedly goes to
the Commerce and Industry Munstry
If the amount 1s disclosed, then the
trouble will be the question of appor-
tionment of the amount that is avail-
able Either there will be acceleration

down of the issue of licences. [ think
the totality of the amount that is
allotted for this purpose be better
kept secret for the time being, until
the licences are gramted. The infor-
mation can be given to the hon
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BShri 8. M. Banerjee: May 1 know

splitting i1t up and asking one after
the other

Shri Heda: There may be difficulty
in disclosing before the allocation |is
made, but after the allocation is made,
what difficulty will Government face
in explaining it?

Shri T. T Kriahnamachari: The
position is this. the allocations are
made in total, and allocations have
also to be made in detail—s0 much
for each commodity perhaps. I do not
know the procedure by which the
Commerce and Industry Minstry
arranges this; it 13 a matter for them
They have to take into account the
demands of the various industrnes and
apportion to them a particular amount
or a particular quota This is a matter
of detail which is very difficult for
Government to announce now The
hon Member has precisely put his
finder on the point, that after the
allocations have been made, that is
at the end of March, 1958, there is
absolutely no harm in giving out the
figure, but the allocations will be
made continuously from now on prac-
tically up to the end of March

Shrl Sinhasan Singh: A question
was asked regardinrg the allocation of
funds to the Rihand dam Isat a
matter of secrecy, and are they mnot
prepared to say whether that demand
has been met by the Union Govern-
ment?

Shri T. T. Krishnamachari: So far
as the question of the Rihand dam
is concerned, it is not merely a ques-
tion of foreign exchange; 1t is a ques-
tion of funds This is a matter which
is now engaging the attention of the

scheme can be fitted in  in relation to
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the various projects which we have.
Actually, the hon. Member is perhaps
not aware of the fact that a certain
amount of foreign exchange, a certain
amount of foreign aid has been vou-
cheafed for the Rihand dam in relation
to the dam part of it What is needed
is 1n regard to the power project.
Attempts are being made to see whe-

is not a normal question of issuing a
licence as for ordinary commodities;
it is a totally different matter al-
together, and has got to be-looked at
from a different point of view.

Shri Tyagi: As this is a matter of
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on mmple terns as what the hon.
Member has suggested, I would have
no difficulty in showing that the
amount is Rs. 400 crores out of which
Rs. 185 crores will be in the public
sactor and Rs. 215 in the sec-
tor, but it is not zo easy as all that,
and that is why I said any question
of precise allocation 18 difficult. There
1s & certamn amount of flexihility. If
the hon. Member thinks t defence
15 in the public sector, I am not in a
position to say exactly what 1s

allocation which hag been made
them. The hon. Member
knows that we give a particular
amount; sometimes it 18 exceeded,
sometimes you ask them to bning it
down. There are questions of indivi-
dual sanctions made 8o, at the pre-
sent moment we are not in a position
to do 1t, and I do not think it will be
1n the public interest to do so

Shrl 8. M. Banerjee: May I know
whether m spite of the fact that UP.

i

the commencement
Plan, only 0:1 per cent of the allo-
cation of foreign exchange was made
for this project, and if so, what steps
sre being taken to mitigate this duffi-

already mentioned that the work that
is being done so far as the Rihand
dam 13 concerned, has been started
with a lot of foreign aid and foreign
exchange for that purpose, and there
is no point in the hon Member asking
me a question which is really repeat-
ing the original question again

of the House. If the hon. Member
points out to me that by my telling
him a precise figure of Rs. 400 crores

know how that will be available
Mr. Speaker: Next question.

Shri Punnoose: May 1 ask one ques-
tion? It is a very important question.

My, Speaker: That will be reserved
for some other question. Now, let us
go to the mext question. 1 have al-
ready allowed about eight questions
on this

sregerell, frenlt unfic o1 fionlt &
A bl ]

*13ey ot ®o o wrwdliw W
Tx-atd g ag wTA N g w0 e

(%) w1 ag A= & s Ao ATETL
& oy W wrarr w a8 gy
far a1 fis dequAY, Frawi aay sfwar
Franft wifrer ® GTIE ST PL%e
T g g A |

(w) afx gi, @ sedw savey &
wt & dequs, Frat wenf 1 s
fear mar § ot wwET, lexe AW
I & weaw & fert gt 1 W
femaryw d ; it

() sotw sz & weAw §W
fowt gt T srepere et T |
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(w) mer (). gwar ey o wr
& v g8 @ amk a3 wy wreew
q¢ T & argf

oft wwer wolw : war vy Wy ot
O &7 aw A sl Awque i W
fedr # woparx ger & Sy e ¥
gy, e Y sy rant &
e 3T & wxw I3 w1 e fiway ot
ard?

Shri Datar: I could not follow the
latter part of the question.

Mr. Speaker: He wants to know
whether the Minister is satisfied with
the progress of the work.

Shri Bhakt Darshan: Are any spe-
cial steps being taken?

Shri Datar: So far as this question
is concerned, the first and the fairly
important task s the finalisation
of the scientific and other terminolo-
gies in Hmdi. That work 13 being
carried on by the Minstry of Educa-
tion They have finalised words in
respect of about eight subjects, and
provisional lists have been prepared
in respect of the other twelve, and
as soon as this is over, it will be
possible for the various Ministries to
undertake the translations of other
Acts or rules or manuals. Then, so
far as these Central Acts are concem-
ed, it would be for the Law Ministry
to undertake the translation.

oft e wsor : qw oY dwforwe ok

w feft F wqare 8 v § v Wk
ar 7 ¥ Fafarer awfie wardt ar ot
# s v 3w g wnt o gy oy ?
Bhri Datar: As the questioner him-
self has stated, this work has to be

completed by 1960. That is the pro-
visional date.

Shri B. Das Gupta: May [ know
whether the Report of the Official
Language Commission itself has been
transiated into Hindi or not?

Sari Datar: The translation is being
done.
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S Thimmaiah: When we have de-
cided to replace English by Hindi, may
I know whether any attempts have
been made by Government to trams-
late important and valuable books of
English into Hindi?

Bhri Datar: Let us first translate the
Acts and the manuals. Then, that
question might be considered

Banking Facilities in Jule Grewing
Centres
*1392. Shri Rameshwar Tantia: Will
the Minister of Finance be pleased to
state:

(a) whether banking facilities in
the jute growing centres are very
inadequate for the small traders and
cultivators; and

(b) whether Government are taking
some steps for giving them facilities
of advances to check the falling price
of jute?

The Deputy Minister of Finanee
(Shri B. R. Bhagat): (a) Yes.

(b) In view of the smsall amounts
involved and the nature of the
rity which cultivators and small
ers are able to offer, it has not
possible for commercial banks to
vide banking and credit facilities
the jute growing areas. Advances
however, made to the cultivators of
jute by the State Government in
West Bengal and the question of
organising an adequate number of
cooperative societies has been under
consideration.

Shei Rameshwar Tantin: May
know whether 1t is a fact that

years ago on account of the very
stock in Calcutta jute mills, the
serve Bank directed the schaduled
banks in the mofussils not to
credit facilities to the jute traders?
s0, may I know whether in
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areas would be asked to give credit

or
be loocked after by the co-operative
socleties. All that work 1s taken up
by the Reserve Rank in consultation
and in co-operation with the various

vided in other States as well,

Shri Papigrahi: May I know whe-
ther any amount has been advanced
to the Government of Orissa to pro-
vide facilities to the jute growers in
Orissa?

Shri B. R Bhagat: We have no in-
formation. The Government of West
Bengal has set apart a sum of Rs. 25
lakhs in their budget for giving ad-
vances to the co-operative societies.
We have no information whether such
budget provision has been made by
either the Government of Orissa or
the Government of Bihar or even the
Government of Assam.

Shri Thirumala Ese: May I know
the actual amount of credut that has
been distnibuted to these jute grow-
ers in West Bengal through the co-
operative movement or co-operative
societies?

Shri B. B Bhagat: It 13 very diffi-
cult to compile those figures, but as I
said, in the budget, a provision of
Ra. 25 lakhs exists. I am not in a posi-
tion to say how much has been apent
out of that.

Shri Rameshwar Tantia: In spite of
the fact that Bihar is the chief jute
growing area, the credit facilities are
not quite the same as they were in

(b) 1if so, with what results;

(c) the constituents required for
manufacture of this material;

(d) whether any other protective
treatment for mud-houses are under
experiment in the Institute; and

(e) :f so, with what resulis?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) Yes, Sir

tb) Resuits have shown that apph-
cation of sibcones on kutcha mud
walls can afford protecion  aganst
monsoon within a reasonable cost.

(¢c) The composition of silicones
varies according to thewr use Main
constituents are: Chlorine and sand.

(d) Yes, Sir,

(e) Experiments are sull in pro-
gress.
National and State Highways in
Tripura
*1394. Shri Dasaratha Deb: Will the

Minister of Home Affalrs be pleased
to state:

{a) the names of Nationsl and State
Highways in Tripura; and

(b) the basis on which they have
been declared as such?
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(b) Does not arise.

shri Dasaratha Deb: May 1 know
the remsons why Government could
not declare the Agartala-Assam road
as a national highway?

Shri Datar: Government are con-
sidering the whole question, because
under the Territerial Councils Act,
certain roads have to be transferred
to them for mainienance immediately.
Government would consider this ques-
tion also as to whether certain roads
should be treated as State highways.
There are certain difficulties. The
West Bengal Act applies now, but the
proposal 1s to apply the Bombay
Highways Act Then, the matter will
be facilitated

Shri Dasaratha Deb* Does the Min-
ister say that certain roads are under
the direci adminisiration of the Ter-
ritorial Council? But 1s 1t not a fact
that only the foot-tracks are under
the Territorial Council?

Shri Datar: That question itself is
under consideration. Out of a large-
mileage of 682 miles, there 18 a pro-
posal to transfer at least 451 mules to

Shri Bangshl Thakar: May I know
whether all the roads, by-roads, lanes
and by-lanes of Agartala town and
other divisional towns of Tripura are
treated as national or State highways®

Shri Datar: That question has not
yet been considered.

*1395. Shri R. Narayanasamy: Will
the Minister of Steel, Mines and Fuel
be pleased to state

{a) whether it 15 a fact that colour-
edenﬂhmhhletwdﬂumpeﬁn; 15
along the road mides of Xodai-

mtb it =0, the steps taken \v utilize

The Minister of Mines and OR
(Bhrf X D. Malaviya): (a) Yes, Sir.
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(b) The utilisation of Lithomargic
clays, which can be used for manu-
facture of inferior grade colour wash-
e jn shades of buff and brick-red, is
the concern of the State Government.

Shri N R. Munisamy: May I know
whether it is a fact that the entire
Thatchambad: firka of Wandiwash
taluk 1n North Arcot 1z full of this
coloured earth swtable for distem-
pering and various other things? If
80, are any steps being taken by Gov-
ernment to utilise 1t.

Shri K D Malaviva: 1 could not
say

Mr BSpeaker: Why not the hon.
Minister say loudly that it is not pos-
sible for him to say without notice?

Shri B 8. Murthy: May I know
whether the State Government has
asked for technical advite and help
i this matter?

Shri K. D Malaviya: No, the State
Government has not asked for any
advice or help in this mmatter.

wfrrt & frez an Feeste

*1a0e o WEw wwr o
whre®r ol 7% o & yar w6 fe
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Wit o oAt ¢ W R o
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Shri Mohan Swarup: How far s
this place from the military camp?

Mr. Speaker: The Ministers are
consulting each other.

Shri Fatesinhrao Gaekwad: As
regards details, the report 13 awaited.

Shri Mohan Swarup: May I know
whether the nulitary authorities were
informed by the villagers in time
about this?

The Deputy Minister of Defemce
{Shri Raghuramalah): 1 may explain
that 1n all these cases, prior notice is
given, and it is the responsibility of
the civil authorities to clear the area.
I understand 1t has been done in this
case.

Shri Harish Chandra Mathur: In
part (b), 1t hag been stated that the
proceedings have been completed. 1t
30, have the causes of the incident
been mentioned?

Shri Fatesinhrao Gaekwad: The
report 13 not yet available

Shri Harish Chandra Mathar: As
regards the first incident, the report
15 available But the causes have
not been mentioned.

Shri Nath Pai: They do not them-
seltves have the information.

Shri Raghuramah: The Report is
not yet received by the Ministry, As
soon as the report is available, we
shall give whatever information is
possible.

Schelarships for Scheduled Castes

and Becheduled Tribes

*1398. Shrl Iguace Beck: Will the
Minister of Education and Sclmtific
Research be pleased to state whether

20 DECEMEBER 1937
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it is a fact that “Meams Test” in the
awaxd of scholapships o Schediled
Castes and Scheduled Tribes has been
abolished? )

The Minister of State fn the Minis-
try of Education and Ssientife Re-
search (Dr. K. L. Shrimall): Yea, Sir.

Shri Ignace Bock:' May 1 know
whether this messure of abolishing
the Means Test is of a temporary or
permanent nature?

Dr. K L. Sbhrimal: It is very difi-
cult to say whether it is of a perma-
nent nature. It all depends on the
situation as it develope. But 1 can
say that for a number of years it js
going to be abolished. We ars not
gowing to revive it 1n the near future,

Shri B, K. Galkwad: May [ know
the reason for this abolition?

Dr. K. L. Shrimali: The reasons
are .

-

Shri B. 8. Murthy: The community
18 poor

Shri B K Gailkwad: The Govern-
ment is poor

Dr. K L. Shrimali: 1 ghall apreciate
it i hon. Members kindly listen to
me and then make comments The
reasons are three-fold. One is that
the number of candidates in the high-
er income group being very small as
compared to the total number of

be
mensurate with the results achieved.
I will give the figures just by way
illustration. In  1953-54,
number of Scheduled
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this labour for the sake of a small
number of students.

Secondly, with the abolition of the

Test, thousands of students

to the Scheduled Castes and

Scheduled Tribes who had to undergo

all the trouble of getting income-tax

certificates have been saved the trou-
ble.

Thirdly, the number of candidates
in the case of Scheduled Trmbes aot
being adequate to fulfil the qguota of
scholarshups, abolition of the Means
Test will help to raise the number of
eligible candidates.

Shri B. 8 Murthy: In view of the

{(a) whether 1t is a fact that the
tobacco crop In Orissa has been
affected seriously by State-wide
drought condition during 1957;

{(b) if 20, The wmcresge of crop
affected;
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(¢) the loss of revenue apprehend-
ed on account of this from the Orissa
C}ncle durnng the year 1957-58,

(d) whether any areas in the State
have been declared exempted from
central Excise duty on tobacco during
the year 1957-58, and

(e) if 50, which are these areas?

The Deputy Minister of Finance
(Shri B. B. Bhagat). The information
is being collected and will be laxd on
the Table of the Sabha.

Bhri Sanganna: The taxation Ingui-
vy Commssion had suggested the ap-

Shri B R Bhagat: That has nothing
to do with this question. This relates
to tobacco crop in Orissa.

Shri Sanganna: May I know whe-
ther the guestion of exemphng tobac-
co culivation from taxatfon 1s a peri-
odic feature?

Mr Speaker: What 1s the meaning
in going from drought to exemption?

Shri Samganna: This has been asked
in part (d) of the questidn.

dlr Speaker: What 1s the answer to
(d)?

Bhri B R. Bhagat: I have said that
we have no information. We are col-
lecting information from the State
Government and as soon as it 15 recei-
ved, w& will make 1t available.

exempting tobacco cultivation from
taxation from tuime to time?

The Minister of Finance (Shri ¥. T.
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Shri Panigrahi: What is the amount
of arrears under central excise duty
in Orisss not yet realised?

Bhri T. T. Krishnamacharl: 1 re-
qQuire notice. .

Classical Musle
*1400. Shri Damani: Will the Minis-

{Dr. K. L. Shrimali): The required
information 1s bewng collected

Shri Damani: May I know whether
Government will suggest to State Gov-
ernments to organuse such music
conferences to encourage classical
rausic?

Dr. K. L. Shrimali: Government
have no information with regard to the
conference which the hon Member 1s
suggesting We can conuider thus
matter only after we have examuned
the question

Shri 8. M. Banerjee: May I know
whether open air conferences are
likely to be organised by the Govern-
ment to popularise classical music?

Dr. K. L, Shrimall: This question
does not arise The onpinal question
related to a particular conference sup-
posed to have been held in Bombay.
Government have no mformation
about 1t I am collecing the iforma-
tion, and I cannot, therefore, answer
questions relating to the conference

Shri 8. M. Banerjee: Thus 15 a ques-
tion of populansing classical music.

Shri Tyagl: Have Government ever
considered the feasibility of transfer-
ring the subject of classical music to
the Ministry of 1. & B 7
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Dr. K. L. Shrimali; This question
does not arise out of the origina]
question.

Bhﬂmmlu:lmthm
the same question in another way. Iy
there any co-ordination between the
Ministry of Education and the Minls.

tryof L& B in
] encouraging classical

Dr. K, L Shrimall: Government
function as a whole and there is per-
fect co-ordination.

State Homes and District Sholters

4
.m,_{smahm:
Shri B. Das Gupta:
Will the Minister of Education and
Scientific Research be pleased to lay
a statement on the Table showing:

(a) the number of State Homes and
District shelters established
the Central Social Welfare Board;

(b) whether any such State Homes
or District shelters have been sanc-
tioned for West Bengal, and

(c) if not, the reasons therefor?

The Minister of State in the Ministry
of Education and Scientiic Research
(Dr. K. L. Shrimali): (8) to (c¢) State-
ments giving the requsite information
is laid on the Table of the Sabha,
(See Appendix IV, annexure No 120)

Shri Ghossl: How many persons
have been accommodated by the State
Home of West Bengai?

Dr. K. L. Shrimali: One Home has
been sanctioned for West Bengal.

Mr. Speaker: The question Hour is
over,

Shri Jadbav: Question No 1414 Is a
very important one It relates to the
Nasik Printing Preas. The workers are
on strike for the last seven days.

My, Speaker: Is the hon. Minister
willing to answer?

The Minister of Finance (Shrl T. T.
Krishnamachari); If the Chair directs
me, 1 shall anawer it
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Mr. Bpenker: A number of hon.
Members are interested in this.

Bhri T. T. Krishnamachari: But I am
afraid it is a trifie too long.

Mr, Speaker: I would pot allow any

taries. If it is very lomng, I

will treat it as a statement laid on the
Table.

Bhri Nath.Pal: Only one or two
supplementaries may be allowed.

Mr. Speaker: How many pages I»
sthe answer?

Shri T. T. Krishnamacharl: A little
over a page.
Mr. Speaker: Then he may read it

India Security Press, Naslk

Will the Miuster of Finance be
pleased to state:

(a) whether 1t 15 a fact that the
workers of the India Security Press,
Nasik, have served a notice of strike
on the 15th November, 1957,

(b) 1f s0, what are therr demands;

(c) whether 1t 13 a fact that these
demands have been submitted since
long; and

(d) if so, what action Government
have taken in the matter?

The Minister of Finance (Shri T, T.
Erishnamachari): (a) One of the
workers’ unions at the India Security
Press, Namk Road, namely the India
Secunity Press Mazdoor Sangh, served
4 notice of strike on the 15th Novem-
ber, 1957.

(b) The demands were under 18
heads and ranged over & wide field.

be set up $© be used in place of the
exising Works Committee to under-
take an expenment to give workers
a share in the management and to act
as an arbityation body; and the Gov-

(d) Government
demands gs and when they came up,
took necessary action and kept the
Sangh informed The strike notice of
15th November was considered care-
fully and 1t was found that the
demands were either unrealistic or
such as no¢ responsible Union would
turn into & cause for sirike. The



Shri T, T. Krishnamacharl: It is
such a lot of jumble of words that I
do not know what reply I should give.
1 can only say No'. (Interruptions)

Mr. Bpeaker: ‘No' iz the reply.

Shri B. K. Galkwad: May I know
whether it is a fact that the labour

The Deputy Minister of Labeur
(Bhrli Abd All): I may submit that 1
him in the Central Hall and one

matter in detail. I gave him an ap-
pointment with the consent of the hon.
Member opposite at 5-30 in the even-
ing. But he did not come to meet
me.... (Interruptions.)

Mr. Speaker: Order, order. Mr.
Pillai.

Shri Anthony Pililai: What is the
difficulty expcrienced by the Govern-
ment in the matter of referring the
dispute to arbitration to a Tribunal?
It may be that the Government con-
siders the demands unjust. ...

Mr. Speaker: Order, order. No argu-
ments in this matter. The hon. Mem-
ber put a question: what are the difi-
cultics in the way of this matter being
referred to arbitration? (Interrup-
tions.) Order, order. Let there be some
decorum and order here.

Shri T. T. Krishnamachari: When
these demands were sent up to  the
Government by the Manager, it was
indicated to him how they could be
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dealt with, what were the demands in
which the Government would be able
to meet the workers and what wepp
the demands which the Government
would be able to consider. There are
certain matters in the Security Press
which it is no use referring to arbitra-
tion. ‘We are not in a position to

quite a number of them could not be
dealt with even by arbitration.
(Interruptions.)

Mr. Speaker: We go to the next
item. There are two short notice ques-
tions,

SHORT NOTICE QUESTIONS AND
ANSWERS

Inde-Pak Canal Waters dispute

+

S.N.Q. FDr. Ram Sabhag Singh:
No. 7. | 8hri N. R. Munisamy:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether talks were recently
held in Delhi between World Bank
represeniatives and representatives of
India and Pakistan on agreement
relating to ad hoc transitional ar-
rangements for a further period; and

(b) if so, the outcome of those
talks?

The Minister of Irrigatiom and
Power (8hri 8. K. Patil): (a) Yes, Sir.

(b) As a result of prolonged dis-
cussions with the parties, the Bank
representatives have informed them-
selves fully of the views and require-
ments of both sides in connection with
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Students’ Strike in the Mining School,
Dhanbad

+
Shri Radha Raman:
Shri Shree Namayan
Dass:
,'""i“' Shrimati Uma Nebru:
o Dr. Ram Subhag Singh:

Shri Birbal Singh:
| Shri Ganpatl Ram:

Will the Minister of Education and
Seientific Research be pleased to state:

(a) whether 1t is a fact that students
of the Indian School of Mines and
Geology, Dhanbad (Bihar) have gone
on strike since the 7th December,
1957;

(b) if so, the circumstances 1o which
this strike has taken place;

(¢) whether any representation has
been received with regard to grievanc-
es of students;

(d) whether it has been considered
by the Government; and

(e) the steps taken by Government
to end the strike?

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): (a) to (e). A statement giving
the required information is laid on the
Table of the Lok Sabha [See Appen-
dix IV, annexure 121].

Shri Radha Raman: In the state-
ment it 15 mentioned that the students
had sent in a memorandum to the
Director and a time limit was fixed.
May I know when that memorandum
was actually submitted and what was
the time period during which the ad-
ministration could not decide one way

20 DECEMBER 1057
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Shri Radha Raman: Looking to the
grievances that are embodied in the
statement as well as in their memo-
randum they appear to be very small
May I know whether any effort on the
part of the Director or anybody else
was made in order to pacify the stu-
dents and avert the strike?

Shri M. M. Das: It was made, and
it is still now being made. We are
trying our best to persuade the stu-
dents to call off their strike,

Dr. Ram Snbhag Singh: May 1 know
whether the present Director of the
Indian School of Mines and Applied
Geology, Dhanbad, had any educa-
tional experience to his credit before
he joined that institute, and whether
it is he who has been authorised to
handle this strike situation or whether
the Government is takung any inter-
est in it?

Shri M. M. Das: The present Dir-
ector 1s a superannuated Central Gov-
ernment servant. He retired from the
post of Director of Geological Survey
of India. He 1s recognised as one of
the best scholars in that subject and a
research worker 1n the subject of geo-
logy. I think, perhaps, he might be
connected with the Calcutta Univer-
sity as one of its examiners, but I have
no definite information on this point at
present.

Dr. Ram Subhag Singh: May I know
whether it is a fact that on assuming
charge of that educational institution
the present Director ordered that any
student who will be absent for a day
will be treated as absent from the
lecture for three days and as much the
75 per cent. requirement of attendance
at lectures has been nullified in the
cage of many students by the present
Director?

Mr. Speaker: Is that the cause of the
strike?

Dr. Ram Ssbhag Singh: That is the
main cause of the strike, because most
of the students are now declared unifit
to sppesr in the examination.

Shri M. M. Das: This is one of the
scisvances that bave besn ambodied In
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the representation, and we are making Some hon. Members rose—
enquiries about it.

Shri M. M. Das: There is shortage
of staff in our scientific and engineer-
ing institutions, not only 1n this parti-
cular institution but all over India,
and so far our information goes this
has been the case to a more or less
degree all over the world. It is a fact
that we are finding it very difficult to
man our engwneering and technical
institutions with quahfied staff Gov-
ernment propose to meet this situation
by arranging for trawung of the tea-
chers who will man our teaching ins-
titutions, so far as engineering and

Mr. Speaker: Order, order, We will
go to the next business.

—

WRITTEN ANSWERS TO
QUESTIONS

Pakistan Border Police

*1388. Shri Raghunath Bingh: Will
the Minuster of Home Affalrs be
pleased to state whether it is a fact
that the Pakistan police at the Indo-
Pakistan border has supported and
helped 1n giving protection to certamn
dacoits who had committed dacoities
and murders in India?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Some cases of this type have come to
the notice of the Government of India.
Under the Indo-Pakistan Agreement
the matter will be taken up by the
Police authorities concerned in India
with their Pakistam counterparts.

Industries at Steel Plants Sites

*1389. Shri A. S, Saigal: Will the
Minister of Steel, Mines and Fuel be
pleased to refer 1o the reply given to
Starred Question No. 773 on the 4th
December, 1957 and state:

(a) whether any provision has been
made under the Second Five Year
Plan for the development of inter-
related industries near Steel Flants;
and

(b) the industries which are to be
developed near the Bhilai Steel Plant
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Higher Studies in Social Sciences
%1402, Shri M. B. Thakere: Will the
Minister of Education and Sclentifie
Research be pleased to state:

{a) the number of students who
were sent abroad for higher studies
1n pocial sciences in the year 1958-57
with scholarships awarded by Gov-
emnment or sponsored through Gov-
erament;
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(b) the critarion adopted for se-
lecting such students; and

(e) the percentage of such stu-
dents belonging to the Scheduled
Castes and Scheduled Tribes and
other Backward Classes who are given
special preference for such scholar-
ships?

(Dr. K. L. Shrimall): (a) None, Sir.
(b) and (c). Do not arise.

Withdrawals from General Providest
fund

*1433. Shri L. Achaw Singh: Wil
the Minister of Finance be pleased to
state:

(a) whether Government servants
with less than 25 years of servioe
are not permitted to withdraw money
from General Provident Fund ac-
cumulation to purchase plots for
construction of their houses; and

(b) if so, the reasons therefor?

The Deputy Minister of Finance
(Shri B. BR. Bhagat): (a) Yes.

(b) The object of having a Provi-
dent Fund will not be achieved if a
substantial part of the assets in the
fund are made avalable to Govern-
ment servants much in advance of
their retirement from service,

A separate scheme of advances from
Government funds for house building
purposes to permanent Government
servants and to temporary Govemn-
ment servants with a continuous ser-
vice of 10 years or more, is already in
force under the administrative control
of the Ministry of Works, Housing &
Supply.

Government servants are also eligi-
b!ehurﬁelpltelnmem:'nm
Group Housing Scheme which is open
to the public and is also administered
by the Ministry of Works, Housing &



6689 Written Answers 20 DECEMBER 1957

Sputniks

*1403-A. Shrimati Iia Palehoudhurl:
Will the Minister of Bducation and
Scientific Research be pleased to state:

(a) whether it is a fact that Pro-

the Union Education Ministry was In-
vited to Russis to participate in the
celebrations of the 40th Anniversary
of the Russian revolution;

(b) if so, whether he held any dis-
cussions with the Soviet Sclentists
about the two Russian Sputniks; and

(¢) whether Professor Thacker has
since returned to India?

The Minister of Education and
Scientific Research (Manlans Asad):
(2) Yes, Sir.

(b) No, Sir.

But he gecured some general infor-
mation about the Russian Sputnik II
in casual conversation with the Hus-
sian scientists.

(c) Yes Sir.
Dual System in High Courts

*1404. Bhri B. Ghose: Will the Min-
ister of Law be pleased to state:

the Supreme Court of India and any
«of the High Courts in Indias;

(b) if s0, in which court it is pre-

Written Answers 6600
(c) As reported by the All India Bar

Aunditing of Government Undertakings

*1405, Shri B, C. Mullick: ‘Will the
Minister of Finanee be pleased to
state the basis of appointments of the
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Retrenchment of Government
Employees

*1406. Shri Hem Barua: Will the
Minister of Home Affairs be pleased

0 state;

(a) the period of notice required to
retrench a temporary Government
employee; and

(b) the circumstances under which
the services of a Government em-
ployee can be dispensed with with-
out any notice?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). A statement 15 laid on the
Table of the Lok Sabha [See Appen-
dix IV, annexure No, 122.]

Credit Extension Facilities

*1407. Shri Gajendra Prasad Sinha:
Will the Mimister of Finance be pleas-

ed to refer to paragraph 9 of the State-
ment laid on the Table on the 13th
November, 1857 1n regard to his trip
abroad and state the further progress
made regarding obtaining extension
of credit to India from West German

Government?

The Deputy Minister of Finance
(Shri B. R. Bhagat): Further discus-
sions are in progress and it 1s not pos-
sible yet to indicate the result.

Acquisition of Land In Jawalamukhi

*1408. Shri Daljit Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the number of persons who
have been given compensation for the
land acqured by Government for
the construction of quarters for the
staff working under the Jwalamukhi
O1l drilling scheme;

(b) the number of persons who have
mm been paid such compensation;

(e) the reasons for the delay?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) and (b). No per-
mhmmm

(c) The land acquisition proceedings
by the State Revenue authorities have
been in progress. The amount of
compensation has now been fixed and,
it 18 expected, payments will soon be
made,

Official Language Commission

*1409. Bhri J. R, Mehta: Will the
Minister of Home Affairs be pleased

to state:

(a) whether the Language Commis-
sion examined any non-official wit-
nesses; and

(b) if so, why the list of witnesses
appended to the report is confined to
official witnesses only?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes, the Official Language Commussion
examined 481 non-official witnesses

(b) In appendix IV of their report,
the Commussion have given a list of
public authorities and institutions who
either sent written memoranda or ten-
dered orel evidence They have furni-
shed the list of all witnesses official as
well as non-official examined by them
n a Supplementary Volume which has
not been published, but copies of
which are available in the Parhament
Library

Indian Commissioned Officers

*1410. Shri Vajpayee: Will the Min-
ister of Defence be pleased to state:

(a) whether 1t is a fact that Indian
Commissioned Officers passing out of
the Military Academy at Dehra Dun
tre not eligible for promotion to the
rank of Major-General;

lb)if-o.ulemmthem:ud

(c) whether Government have re-
¢ently decided to make such promo-

The Deputy Minister of Defence
(8hrl Raghuramalah): (a) No.

(b) Does not arise,

(¢) Certain officers who passed out
Mﬁohﬂnlﬂmm.n&n
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Dun, bave now come into the zone of

to the rank of Major-Gene-
ral. Proposals for the promotion of
some of these officers to the rank of
Major-General are at present under
the consideration of the Government.

Rumanian Scholarships

#1411, Shrl Ramskrishna Reddy:
Will the Minister of Eduacation and
Scientific Research be pleased to state:

(a) whether 1t is a fact that Mr.
Alexandra Buican, leader of the Ru-
manian Cultural Delegation made a
statement 1n Delhi on the 5th Decem-
ber, 1057 to the effect that his Gov-
ernment had offered thirty scholar-
ships for Indian students wishing to
speciahise 1n music or dance in Ru-
mania; and

(b) if so, the details of the scholar-
ships and the action taken by Govern-
ment for avaihng of this offer?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) and
(b). Yes, Sir Government have ac-
cepted an offer from the Government
of Rumania of 30 Scholarships for In-
dian Students for studies in Rumania
1 those flelds which will be chosen
by the Government of India. As a
start it is proposed to send a batch of
about 10 Indian students to Rumanma
for post-graduate training o oil ex-
ploration and Technology and Geology.

Annual Report of the Commissioner
for Scheduled Castes and Schedualed
Tribes

*1412. Shri Siddish: Will the Min-

ister of Home Affairs be pleased to
state:

(a) whether a suggestion was made
to the State Governments to hold

discussions on the annual Report of
the Commissioner for Scheduled

mmwmum
Leghlatures;

(b) if so, when; and
(e) the renction of each State Gov-
ermmant?
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The Minister of State in the Minis-
try of Home Affairs (S8hri Datar): (a)
Yes, Sir.

(b) 30th November, 1955

(c¢) The State Governments of An-
dhra Pradesh, Bihar, Kerals, Madras,
Mysore, Punjab, Rajastan, Uttar Pra-
desh, and West Bengal have agreed
to get the Report discussed in the
State Legislatures. The Government
of Bombay have not agreed to do so.
The remaining States have not express-
ed any definite view in the matter.

Strike at EM.E. Workshop, Kirkee

*1413. Shri S. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether 1t is a fact that strike
notice has been sent by the workers’
union of 312 Comd. EME Workshop,
Karkee;

(b) if so, what are the demands of
the workers; and

(c) the steps taken by Government
in the matter?

The Deputy Minister of Defence
(Shri Raghuramalah): (a) Yes.

(b) The workers bhave demanded
reinstatement in service of two dis-
charged employees of 512 Command
Workshop, Kirkee.

(¢) The Conciliation Officer is atten-
ding to the matter,

Emergency Relief Organisations

Shri Radha Raman:
"‘“‘“{smmmunm
Will the Minister of Home Afairs
be pleased to refer to the reply given

to Btarred Question No. 110 on the
13th November, 1957 and state:

(a) the extent and form of xelied
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and 1057-58 under emergency relief
orgamsations 1 the States;

(b) whether the Central Office of
this organization has 1ssued any circu-
lar letters in this connection; and

{(e) 1if so, whether a copy of each of
them will be 1ud on the Table?

The Minister of State in the Minis.
try of Home Affairs (Shri Datar): (a)
A statement showing the extent and
form of assistance given by the Cent-
ral Government to States for relief
measures on account of natural calami-
ties is laid on the Table of the Lok
Sabha. [See Appendix IV, annexure
No. 123 ]

(b) und (c) The mamn instructions
of the Government of India regarding
emergency relief are contamned 1n a
handbook giving details of the Emer-
gency Rehef Organisation Scheme A
copy of this handbook 15 laid on the
Table of the Lok Sabha, [Placed n
Library, See No LT-472/57]

Pakistan! Nationals in Delhi

Shri D. C. Sharma:
*MI5. (' gardar Igbal Singh:

Will the Minuster of Home Affairs
be pleased to state.

(a) the number of Pakistani nation-
als arrested on account of theu en-
tering Dell:  without passports or
other necessary travelling documents
during the months of September to
November 1857, month-wise,

(b) whether any one of them is sus-
pected of having a hand in the sub-
versive activities against India;

(c) whether 1t 15 a fact that some
Pakistani nationals are staying on in
Dellu in spite of the expiry of their

visas, and
—

(d) if so, steps taken in thus regard?

The Minister of State lu the Minis-
try of Home Affairs (Shri Datar): (a)
mq. s [} . 3

October . - .. .. 3
November e - . .4

(b) No.
{c) Yes.

(d) Action against such Pakistani
nationals is taken under the Foreign-
ers Act, 1046, as amended by the
Foreigners Laws (Amendment) Act,
19517.

French Scholarships

[Shri Shree Narayan Das:
*1416. { Shri Radha Reman:
| Shri Anirodh Sinha:

Will the Minister of Eduneation and
Scieatific Research be pleased to state:

(a) %nmmammm
ceived, 14 scholarships to
Indian nationals by the Government
of France, within the stipulated time:

(b) whether the selechon has been
completed, and

(c) if so, the names of scholars
selected?

The Minister of State in the Minis-
try of Education and Scientiic Re-
search (Dr. K. L. Shrimall): (a) 48

(b) No, 8ir
(c) Does not arise.

Amistance to Retiring Sclentists

8hri Subodh Hasda:
Shri 8. C. Samanta:

Will the Minister of Education and
Scleattfic Research be pleased to refer
to the reply given to Unstarred Ques-
tion No 1214 on the 4th September,
1957 and state:

(a) whether the Scheme of the
Council of Scientific and Industria!
Research to give financial assistance to
retinng and retired scientists has
been finalised;

(b) if #o, when the Scheme is going
hhﬁmmn;“

(c) the approximate annual expen-
diture for implementing the Scheme?

*1413,
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The Minister of Education and
Scientific Research (Maulana Asad):
(a) Yes, Sir.

(b) From the current financial year.

(c) During 1957-58 the expenditure
is expected to be Rs. 50,000]-

Aerial Burvey

““"{m B. C. s;uuht

Will the Minister of Education and
Scientific Research be pleased to state:

(a) whether it is & fact that the Sur-
vey of India has now adopted the
method of aerial survey in place of
ground survey;

(b) if so, how the cost of aerial
survey compares with that of ground
survey,;

{c) whether a new team with neces-
sary equipment has been built up for
aerial survey or the work is carried
out by outside agencies on contract
basis; and

(d) the advantages of aerial survey
over ground survey?

The Minister of Edacation and Sel-
entiic Research (Maulana Azad): (a)
The Survey of India has been using
aerial photographs for mapping pur-
wutoa;nmedextenttorﬂmm
more than Years but mapping from
aerial photographs has beem more
extensively adopted since the last war.
Aerial photography does not, however,
eliminate all ground work, .

(b) Cost of surveys for aerial pho-
tographs compares favourably with
ﬂntofsurvqbymundnwthod.

(c) The aerial photogra ig car-
ried out by the Sumyph:f India
gﬂthﬂlegianmrmmmdm

Survey of India ivate
Ltd. Calcutta, (Private)

(d) The advantages of Aerin] Sur-
vey, using the latest Stereo-plotting

machines, over ground survey are the
increased out-put of maps and inciden-
tally saving in cost and a considerable
improvement in accuracy.

i

£2vee. st www T : W fy
o dwfry wimon 5 13 o,
teye ¥ arvifes s der ¢ ¥
I ¥ W | 3 A W I FG@
f5 ST SRw & TEE AN F g
afir & I W faew & g
) s v @ & wE ¥ wew §
wavrrfagig?

frwr o wwrfre wiear ot
(slwrt W) : gaw afer s
& sy ¥ fag wrawe s o
aT G & W TR ¥ a3 9 fedr
avy e Y fogwe s@ ¥ fag
sa fod a1 @ g | YX A wfer
TATT G9AT ¥ 9T §T 3N A
A IO F AT AN F T -
o & W 9 P fasar ot o

Gold Smuggling

Dr. Ram Snbhhag Singh:
*1420.{ Shri Raghunath Singh:
Bhri Rameshwar Tantia:

Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that some
Navy and Air Force personnel have
been caught in gold smuggling;

(b) it so, the number of such
persons; and

(c) whether any action has been
taken against them?

The Deputy Minister of Finanee
(Bhri B. R. Bhagat): (a) Yes, Sir.
Some Navy and Air Force personnel
have been caught in gold smuggling.
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?(b)'!hanumbarotmehmh

(c) Yes, Sir. Suitable action is being
taken against all of them.

Investigation of Wolfram deposits

#1421, Shri 8. C, Samanta: Will the
Minister of Steel, Mines and Fuel be
pleased to sfate:

(a) whether any systematic investi-
gation of wolfram deposits has been
carried out by the Indian Bureau of
Mines; and

(b) it so, the findings thereof?

The Minister of Mines and Ol (Bhri
K. D. Malaviya): (&) No, Sir; but this
investigation is included in the second
five year plan of the Bureau and will
be taken up in due course,

(b) Does not arise.

Employment of Blind Persons

*1422. Shri Raghunath Singh: Will
the Minister of Education and Scienti-
fic Research be pleased to state the
steps being taken by the Central Gov-
ernment to employ 20 lakhs blind per-
sons of India who are living on pub-
lic chanty and beggary?

The Minister of Siate in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimalt): A propo-
sal to establish a small employment
organization for the handicapped dur-
ing the Second Plan period is under

teXo ¥t wwaft

*p¥3y. ot Wo Wo wrewdlw :
w1 TE-Ta AT 7 W A FT S
fr:

(¢) W ag v & fs texo ¥
g § foar i dufrs wdeom
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e § & sedifrat 6 of ff;

»
o

(w) afc gt, &t awwrow sewdt
TRERTRY € ;

(w) weitw s 97 fimerr sag
foy war; Wik

(w) fafaw  sei & writ &
gray &R & fad wr swear oY
mg?

s § qee et (W
wee) : (%) M

(&) texo ¥ waedt ¥ wR
¥ forg wmk k av i ey
aT wERR § & xR w O
efverc feqr qr, gzet aY  texo
¥y ¥ awfae faw, SR aa
qare &Y W Ful IAE wawet o7 |
T S wedifar s oo fieew ©
4 | gAY ST AT g NRHAT T
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¥ WIS 97 7,333 ¥ |

() e ¥ e e SR
1 7 et w ¥ e et T
afafr gra aarE wf Ty afafr 3
& xY et Y

Housing Scheme in Tripura

*1424. Shri Dasaratha Deb: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether there is any shortage of
houses in the towns of Tripura;

(b) whether Government have any
mm;mpmwmmmm
age; and

(c) to what extent Government
emplmuwﬂldcﬂwhmﬂtmd
such Government housing Pro-
gramme?



The Minisier of Siate in the Minis-
tzy of Homo Affnirs (Shri Datar): (a)
Yes.

(b) Yes: An amount of Rs. ten lakhs
for the Second Five Year Plan has
been allotted under the Low Income
Group Housing Scheme.

{c) Government employees are eli-
gible for loans under the Low Income
Group Housing Scheme.

. awem &
%1% Wt Yo Wle WEIW :
T eIy, mu\t(«rtﬂwzwﬁ
= vt s :
(%) w Twwm F K W
AT ®T W G AW E;
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97 QYT firerar ‘A= faest Y s
g W

(7) ¥ s & w0 W
g Fear s ?

wr WX AW st (st &0 Xo
wei) @ (F) o, A | ATTECF
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AR ( Geophysical ) W w1
FTq sfer TN

(=) o (7). afas w9 &
NI E o § wear
AN @ ¥R &7 FEATAAAT & faag
¥ ¥ w1 a1 awar § 1 W q% AW
& o fi e srweTfne =T & s
s & A ® A § and o
fre| o w1 = BT
Ralkot By-election to the Punjab

Vidhan Sabha

e, xmlwm

Will the Minister of Law be pleased
to state:

(a) the percentage of rejected votes
in the last Raikot by-election held to
the Punjab Vidhan Sabha; and

1

of votes, if the percentage is high?

The Minister of Law (8hri A. K
8en): (a) 11 per cent.

papers were 50 placed that they did
not indicate doubt the particu-
Iar candidate in whose

Bentonite Clay Deposits

Shri B. C. Muliick:

Shri Surendranath
{ Dwivedy:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether bentonite clay has been
found anywhere in India; and

(b) if so, to what uses it is actually
put?

The Minister of Mines and Ol (Shri
K. D. Malaviya): (a) and (b) A State-
ment giving information regarding the
place of occurrence and use of ben-
torute 1s laid on the table of the Lok
Sabha. [See Appendix IV, annexure
No. 124]

*1428.

Assistance to Foreign Conntries

*1429. Shri Damani: Will the Minis-
ter of Finance be pleased to lay on the
Table a statement showing the foreign
assistance given by the Government of
India to other countries under any
treaty or under the Colombo Plan dur-
ing the year 1956-57 and 1957-58 so
far and state:

(a) whether loans have also been
advanced; and

(b) if s0, the nature therof?

The Deputy Minister of Fimance
(Shrt B. R. Bbagat): A  statement
glving the required information is
laid on the Table of the Lok Sabha.
[See Appendix IV, annexure No. 136.]

(a) Yes. Sir.
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(o) A loan of Rs. 20 crores has been
advanced to the Government of
Burma for economic development of
that country. Another loan of Ra.
4:93 lakhs has been advanced to the
Government of Indonesia for tramning
Indonesian Air Force personnel.

Hide-out near for dacolts near
Ashoka Hotel
Shri Radha Raman:
'llﬂu\.{m Shree Narayan Das:

Will the Minister of Home Affairs
be pleased to atate:

(a) whether it is a fact that & hude-
out of dacoits was discovered near
Ashoka Hotel recently;

(b) if s0, whether any investigation
in the matter have been carried out;
and

(c) if 30, with what results?

The Minisier of State in the Minis-
try of Home Affairs (Shri Datar): (a)

No.
(b) and (c) Do not arise.
Smuggling
f Shri D. C. Sharma:
Shri Gajendra Prasad
Sinka: £)

*143v. { Shri Tangamani:
Shri

| Shri Daijit Singh:

Will the Mimister of Finance be
pleased to state:

(a) whether 1t i1s & fact that smug-
gling of gold and other contraband
goods has increased through land and
sea borders of India during the last
three months;

(b) if so, the extent and reasons
for it; and

(c) the steps taken to tighten the
watch on frontier borders?

The Deputy Minister of Finance
(Shri B. g Bhagat): (a) and (b).
Smuggled gold and other contraband
goods worth Rs. 1,20,44,080 were selz-
ed by the Customs and Central Excise
authontisg during the months of Sep-
tember, Qctober and November, 19857.
The seizyres have definitely been lar-
ger than pefore but on this fact alone
no conclusive inference cams be drawn
either of the scale or the trend of
smuggling,

(c) Various legislative and executive
preventive measures such as enhance-
ment of powers of investigation of
Customs Officers engaged in anti-
smuggling work, delegation of certain
Customs powers to border police forces,
regular and surprise patrolling of
vulnerable sectors of the border and
the coast hine and closer follow-up of
mformatign, have been taken to check
smuggling. A Central Directorate of
Revenue Intelligence has been also
recently constituted to more effecti-
vely cogrdinate the anti-smuggling

:.ctwities of the various field organi-

Foreign Exchange

(Shri Shree Narayan Das:
Shri Radha Raman
Shri D. C. Sharma
*14:- Sardar Igbal Singh:
Shri Hem Raj:
Shri Daljit Singh:

Will the Minister of Finance be
pleased to state:

(a) the present position of foreign
exchange;

(b) whether there has been any
apprecialile improvement in the mat-
ter of bajance of payments position in
the last two months;

(c) if 5o, the details of it; and

(d) the extent to which it has been
possible to defer foreign exchange
payments?

The Deputy Minister of Finance
(Shri B, g, Bhagat): (a) to (c). The

LT

-



tions in the Jevel of sterling balances
held by the Reserve Bank of India.
These balances dropped by Rs. 28
crores in October, 1857 and by Rs. 17
crores in November 1057, which is
sppreciably less than the fall of ap-
proxamately Rs, 33 crores per month,
on the average, for the period July-
September, 1957. .

(d) Bince January, 1857, it has
been possible to arrange for imports
on deferred payments basis to the
extent of Rs. 52 crores.

Advisory Committees in Andamans

Dr. Ram Subhag Singh:
'“’"{ Shri A. S. Salgal:

Will the Minister of Home Affalrs
be pleased to state:

(a) the number of official and non-
official members of the (1) Advisory
Counuil; (1) Planning Committee;
(iii) Education Advisory Committee
and (iv) Labour Adwvisory Council
formed recently in Andaman islands;

(b) whether the non-official mem-
bers are representatives of the public
or otherwise selected by the Chief
Cemmssioner himself;

(c) whether, as per the constitution
of these bodies, their meetings are
required to be held after certain inter-
vals; and

(d) whether their meetings are in
practice held regularly?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a),
(c¢) and (d). A statement 15 laid on
the Table of the Lok Sabha. [See Ap-
pendix IV, annexure No. 126.)

(b) Except for the members of the
Advisory Council who are all nomi-
nated by the Government of India, the
non-official members of the commit-
tees and councils are nominated by
the Chief Commissioner taking nto-
account the various public interests.
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Discharge/Dismissal of Employees

20%8. Shri 8. M. Banerjee: Will the
Minister of Defence be pleased to
refer to the reply given to Unstarred
Question No. 1582 on the 12th Septem-
ber, 1957 and state the total number
of employees both 1ndustnal and non-
industrial discharged or dismussed on
diseiplinary grounds during the years
1947 to 1956?

The Deputy Minister of Defence
(Shri Raghuramaiah): 13,297.
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6710
Unrecognised Unlons

2034. Shri 8. M. Baverjee: Will the
Minister of Defence be pleased to
state:

(a) the number of unrecognised
unions which are functioning at pre-
sent in the various Defence Establish-
ments; and

(b) the number among them which
have applied for recognition?

The Deputy Minister of Defonce
(Shri Raghuramaiah): (a) 103.

(b) 31

Aerodrome at Colmbatore (Sulnr)

2035. Shri Nanjappa: Will the Minis-
ter of Defence be pleased to state:

(a) the position of remodelling of
aerodrome at Coimbatore (Sulur) for
the purposes of safe landing of four
engined and faster planes; and

(b) when the work will be complet-
ed?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) and (b).
The existing Indian Air Force airflield
at Sulur is suitable for the purpose of
safe landing of four engined and jet
planes, There 15 no proposal under
consideration by Government at pre-
sent for remodelling the airfield.

Kanpur Cantonment Board

2036, Shri 8. M. Banerjee: Will the
Minister of Defence be pleased to
state:

(a) the annual income of the Kan-
pur Cantonment Board; and

(b) the annual wage bill of the em-
ployees?

The Depuiy Minister of Defence
(8hri Ragbmramaiah): (a) and (b).
They vary from year to year. Figures
of actuals for the year 1956-57 and
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estimates for the year 1057-58 are as follows:—

Year }hmd Agml

I

Rs. Rs.

1956-57 . . . + 511,046 2,72,825
1957-58 . 83,664

. 108,
(Estimates) (Estin?:tgeﬂ

Government Employees Dmawing
Less than Rs. 100

2087. Shri 8. M. Banerjee: Will the
Minister of Finance be pleased to
state:

(a) the total number of Central
Government employees including civi-
lian employees m Defence Establish-
ments and  Services m receipt of
monthly salary of more than Rs. 100
per mensem; and

(b) number of those getting less
than Rs. 100 per mensem?

The Minister of Finance (Shri T. T.
Krishnamachari}: (a) and (b} The
required information is given below,
as on 30th June 1955 Later figures
are not available:

(i) those in receipt of pay
above Rs. 100 per

month 2,43,805

(i1) those in receipt of pay
up to Rs. 100 per
month 13,758,742

The figures are exclusive of work-
charged establishment staff paid from
contingencies and locally recruited
staff in Indian offic *s abroad

School Libraries in Himachal Pradesh

2038. Shri Daljit Singh: Will the
Minister of Education and Sclentifie
Research be pleased to state:

{a) the total amount spent by Gov-
emment for the purchase of books for
the government school libraries of
Himachs! Pradesh during 1956-87; and

(b) the amount given by Govern-
ment for purchase of books to private-
1y aided schools during the same year?

The Minister of State In the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimail): (a) and
(b} The mnformation is being collect-
ed and will be laid on the Table of
the House in due course

State Bank of India

2039. Shri Pangarkar: Will the Min-
ister of Finance be pleased to state
the number of branches, pay and
sub-offices of the Btate Bank of India
in the Marathwada region of Bombay,
with their location, opened during
1857-58 so far?

The Minister of Finance (Shri T.7T.
Krishnamachari): No branch of the
State Bank of India has so far been
opened 1n 1957-58 in the Marathwada
region of Bombay State. The bank has
2 branches 1n the region, one at
Nanded and the other at Parbhani and
proposes to open a pay office at Kin-
wat under the Nanded branch early
in 1958

Multipurpose Schools in Marathwads

Research be pleased to state:

(a) the number of multipurpose
schools started so far or proposed to
be started in the Marathwada region
of Bombay during the
Year Plan period; and
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(b) the amount of grants actualy
sanctioned for multipurpose schools 1o
Marathwada region during  1858-57
and 1937-58 so far?

The Minisier of State in the Minis-
try of kducation and Scientific Re-
search (Dr. K. L. Shrimall): (a)
high schools have been converted to
multipurpose type during 1958-57. ln-
formation 1n respect of 1857-56 and
rest of the Second Plan period is being
collected and will be furnished lawr.

(b) The following grants have been
sanctioned to the Government of Bom-
bay for the whole of the Btate:—

1958-57 Rs 2,66,854/-
1957-58
(Tl 20-12-57) Rs 17,3b500/-

Region-wise allocation of these grants
18 the concern of the State Guvern-
ment

Thousand Bupee Curremcy Nowe

2041. Shri Pangarkar: Will  the
Minister of Finance Dbe pleasea w
state-

(a) whether 1t 15 & fact that the
State Bank of India and the State
Bank of Hyderabad at Parbhant
(Bombay) are not accepting one thou-
sand rupee currency notes; and

(b) 1f so, the reasons therefor?

The Minister of Finance (Shrl T. T.
Krishnamacharl): (a) No, Sir. These
Banks have stated that there was nu
occasion in the recent past when such
a note was tendered but not acceptea
at these offices,

(b) Does not arise.
Geological Survey of Bombay State

2042, Sbhri Pangarkar: Will the
Munuster of Steel, Mines and Fael be
pleased to state the pames of places
in Bombay State where Geological
Survey is being carried out during the
curreut year?

The Minister of Mines and Off (Shri
XK. D, Malaviya): A statement is laid

on the table of the Lok Sabha. [See
Appenaix 1V, annexure No. 128.)

Villages on Jumnz Bank

2042, Shri Assar: Will the Minuster
of Heme Affairs be pleased to state:

(a) whether it 1s a fact tha*t &
scheme has been worked out to shuft
12 Delh:i villages lying on the banks
of the Jumna to safer sites before the
end of March, 1858; and

(b) if so, the details thereof?

The Minister in the Ministry of
Home Affairs (Shri Datar): (a) A
scheme for shifting 12 Dellu willages
lying on the banks of Jamna to safer
sites 1s under consideration It 1s In-
tended to implement the scheme be-
fore the sctting n of the next Tainy
season.

(b) A statement showing the details
of the scheme is placed on the Table
of the Lok Sabha [See Appendix IV,
annexure No 129 )

Explosion in Ammunition Factory at
Kirkee

2044. BShrl Assar: Will the Minuster
of Defence be pleased to state:

(a) whether 1t 15 a fact that there
was an explosion in the Ammunmition
Factory at Kirkee on the 3rd Decem-
ber, 1957,

(b) if so, the number and extent of
casualties;

(¢) whether Government have made
any enqury :n the matter; and

(d) if so, the findings thereof?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Yes

{b) About 30 persons were injured,
3 of them more than superficially.
There was no fatal casualty.

(c) A Board of Enquiry has been
constituted to investigate causes of
the explosion, assess losses, allocate
responsibility and recommend pre-
ventive measures.
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(d) It will be some time before the
Board of Enquiry submits its findings.

(a) what is the estimated cost of

tricity per umt as compared to
Hydro-electricity and other thormal
power n Madras Stste?

mates of the cost of the component
parts of the integrated Project being
only tentative, no useful purpose will
be served by giving these figures parti-
cularly when we have to go out for
quotations with regard to some parts,

(a) As aguinst the pithead cost rang-
ing from Rs. 23 to Rs. 27 per ton of
various types of coal in Singarem and
from Rs. 1506 to Rs 2006 in Bihar
collieries, the estimated cost per ton
of hgmte to be mined at Neiveli is
about Rs 1000 This cost has been
worked out with reference to increas-

annual output (3-5 million tons) and
the cost of ground water control.

(b) The average cost of generating
electricity for the year 1956-57 in
Madras State in Hydro Stations and
Thermal Stations is 1'04 nP and 60 nP

(a) the progress mede in the
Central Government Scheme for aduld
education in rural and urban areas
upto the 31st October, 1887;

(b) the total amount spent on adult
education during 1958-57;

(¢) what is the budget estimates for
the year 1957-58; and

(d) what are the difficultins that
come in the way of attracting adults
for their education?

The Minister of State In the Minls-
try of Education and Seclemtific Re-
search (Pr. K. L. Shrimall): (a) The
scheme js still under consderation.

(b) and (d)
(c) Nil

Do not arise

Probatiopary Inspectors in the [Life
Insurance Corporatien

2047. Shri Damani: Will the Minister
of Finance be pleased to state:

(a) the number of probationary
inspectors appointed from field stalf of
the erstwhile life insurance companies
taken over by the Life Insurance

Corporation; and

(b) what is the scheme for their
permanent absorption?

The Minister of Finanoe (Shri T. T.
Krishnamachari): (a) The number of
inspectors who were in the service of
the erstwhile life insurance companies
on a “pro-rata” basis and who have
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Managers of Ersiwhile Insurance
Cosmpanies

2048. Shri Darsani: Will the Minister
of Finance be ploased to state:

(a) how many Branch Managers and
Assistant Managers of the erstwhile
life insurance companies could not be
fitted in that capacily in the Life
Insurance Corporation and are now
working as inspectors; and

(b) whether their grade or erolu-
ments were affected?

The Minister of Finance (Bhri T. T.
Krishnamachari): (a) Branch Mana-
gers. 2

Assistant Branch Msanagers Nl

(b). No. Bpecial allowances Lke
entertainment or contact allowance
have, however, been discontinued 1n
cases wWhere, in the changed cond.tions
of employment under the Corporation,
there was no justification for their
continuance.

Life Insurance Corporation

2049. SBhri Damani: Will the Minister
of Finance be pleased to state:

(a) the number of chief agents and
special agents of the erstwhile life
msurance companies working as Ine
pectors now in the Life Insurance
Corporatian;

(b) whether any steps are being
taken to absorb them into the service
of Life Insurance Corporsation; and

(c) if so, the nature thereof?

The Minister of Finance (Shri T. 7.
Krishnamacharl): (a) 378 persons
who were formerly working as Chief
Agents and Special Agents have been

terms and conditions of service, scales
of pay etc.

Settlery in Andaman Ixlands

2050, Shri D. C. Sharma: ~ Will the
Minister of Home Afiairs be pleased
to state:

(a) the number of persons whe
bhave been settled in Andaman Islands
during 1957 (upto the 30th November,
1857);

(b) the various parts of India from
which they came; and

(c) whether all of them were given
land, money and other facilities?

The Minister of State in the Minls-
try of Home Affairs (Shri Datar): (a)
925 persons (233 families).

(b) West Bengal, Madras and Mahe.

(c) All agriculturist families num-
bering 225 were given five acres of
cleared land each and cash grants and
loans, admissible under the scheme.
The remaining persons who are artis-
ans, have been found employment in
the Forest and Public Works Depart-
ment of Andamans Administration.

Persons Overstaying in India

Shri D. C. Sharma:
2852, 2 Sardar Igbal Singh:
Shri Shree Narayan Das:

Will the Minister of Home Affaies
be pleased to state:

(a) the number of persons convicted
on account of entering India without
wvalid from August
November, 1857 (monthwise);

(b) the number of cases pertaining
the same period pending disposal;

s &}

) the number of persons who have

to go back to Pakistan afier

expiry of their term of imprison-

t during the same period?
State

Minister of In the
Home Affairs (Shri Dutar): (s

E?g

§
L
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to (¢). The information is Being col-
Yected and will be 1aid on the Table of
the House as soon as it is available.

Crimes in Delhl
Shri D, C. Sharma:
Sardar Igbal Singh:

Will the Minister of Home Affalrs
be pleased to state the number of
erimes committed in Delhi State dur-

5.
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ing July to November, 1957 (month-
wise) under the heads:—

(i) murder;

(ii) dacoity;

(lii) abduction;

(iv) kidnapping; and
(v} criminal asssult?

The Minister of State in the Mink-
try of Home Affairs (Shri Datar):

July
() Murder . 6
(#) Dacoity
(ui) Abduction . e e -
() Kidnappirg = . . 12
(v) Crimur.al Assault . 0

Aug. Sept. Qet. Nov,
13 4 4 4

2 2 4 3
14 19 15 1

14 16 12 14

Pakistani Smugglers

2654. Shri D. C. Sharma: Will the
Munister of Home Affairs be pleased to
state how many times fire was opened
and exchanged between Pakistani
smugglers and Indian border police or
military personnel during June to
November, 1957 (month-wise)?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):

June Nil
July 2
August Nil
September 3
October Nil
November Nil
Prohibition

2055. Shri D, C. Sbharms: Will the
Minister of Miome Affalrs be pleased
to lay ® statement on the Table show-
ing the number of prosecutions for
infringement of prohibition from the
1st August to the 30th November, 1857
in Delhi under the following charges:

(i) infringement of time lmit
by dealers and hotellers;

(i) drinking on dry days;

(i) ilkeit distillation; and
(iv) other charges?

The Minister of State in the Minis-
try of Home Affairs (Shrl Datar): A
statement i3 laid on the Table of the
Lok Sabha, [See Appendix IX, an-
nexure No, 130]

Gramis to Universities for Sclentific
Research

2056. Shri D. C. Sharma: Will the
Mnister of Education and Sclentific
Research be pleased to state:

(a) the amounts of grants given to
each of the Universities of Punjab,
Agra, Calcutta and Bithar during 1956-
:‘;dtor pursuing Scientific Research;

(b) whether the Universities utilis-
ed the grants?

Research
and (b). A statement is placed on the
Table of the Lok Ssbha. [See Appen-
dix IV, anpexure No. 131].
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Grants to Punjab for Bclentific
Research

Shri D, C. Sharma:
$857. { Sardar Igbal Singh:
Shri Dalfit Singh:

Will the Minister of Education and
Sclentific Research be pleasad to state:

(a) the mmount of grants given to
the Punjab State and the Punjab
University during 1956-57 for purswuing
scientific research; and

(b) the subjects of research?

The Minister of State in the Minis-
try of Education and Scientific
Research (Dr. K. L. Shrimall): (a)

Punjab Government Rs 58,701-0-0

Panjab University Rs. 15,120-2-6

In addition, the University Grants
Commuission sanctioned Rs. 444,256 to
the Panjab University for general
development of higher scentific edu-
cation and research during 1956-57
but not for pursuing scientific research
in any particular field.

(b) A statement is placed on the
Table of the Lok Sabha. [See Appen-
dix IV, annexure No 132].

Indo-Pakistan Financial Issues

2058. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state’

(a) whether any date has been
fixed for the meeting of the Finance
Ministers of India and Pakistan to
resolve the outstanding financial
mes between India and Pakistan;

(b) if so, what is the date?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) No. Sir.

(b) Does not arise.
Printing of Forged Currency Notes
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tected from the 15th August to the
30th November, 1857; and

(b) the action taken against the
offenders?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
information is being collected and will
be laid on the Table when available.

Small Savings Scheme

( Shri D. C. Sharma:

i Shri Shree Narayan Das:

. Shri Radha Raman:

Shri Shivananjappa:

2060. { Shri Bima! Ghose:

| Kumari M. Veda Kumari:

| Shri Kallka Singh:

! Shri Rameshwar Tantia:

i Shri Sinhasan Singh:

Will the Mimister of Finance be
pleased to state:

(a) the amount that has been col-
lected under the Small Savings
Scheme so far and during the year
1857-58, month-wise; and

(b) whother it has come upto the
estimated figures for the period;

(c) 1If not, the reasons therefor; and

(d) the
taken?

The Minister of Finance (Shri T. T,
KErishnamachari): (a) Month-wise net
collections for the first eight months
of the current year are as under:

(In lakhs of Rs.)

action proposed to be

Month 1857-58
April 3,90
May — 8
June 264
July 5,58
August 3,72
September 8,00
October 3,44
November an

Total 20,01
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(c) It is difficult to indicate any pre-
cise reasons for the shortfall
occurs almost entirely under the
Office Savings Bank and which
be attributable to several factors,
as, decrease in savings due to rise
prices and prevalence of drought an
famine conditions in some - parts
the country, diversion of investments
to more profitable channels, etc.

HTF

(d) Intensification of the Savings
Campaign in cooperation with the
State Governments receives constant
attention. Amongst the important
steps taken recently are the reorgani-
sation of the National Savmgs Organi-
sation, constitution of Advisory Com-
mittees, increase in the rates of inte-
rest on Small Savings investments,
setting up of a high powered Board
for improving the efficiency and pub-
lic relations of the post offices, inten-
sification of the savings drive, particu-
larly m rural areas with the coopera-
tion of the Community Projects Ad-
ministration and Social Welfare Cen-
tres, larger recruitment of authorised
agents, introduction of new types of
agencies such as internal agents, pri-
mary school teachers, etc. and forma-
tion of active Savings Groups.

Balance of Payments with U.S.A.

Sardar Igbal Singh:

Will the Minster of Finance be
pleased to state:

(a) the present posmition of India's
balance of payments with the United
States of America; and

2061, {Bllrl D. C. Sharma:

“ (b) in case it is adverse the steps
that are being taken to meet it?

The Minister of Finance (Shri T. T.

table gives preliminary estimates of
India’s Balance of Payments position
with the USA. for the first half of
1957-88. No information beyond Sep-
tember 1957 is yet avallable.

India’s Balance of Payments with

USA.

(Rs. crores)

1857-58 (Apr.-Sept.)

Preliminary
Imports, c.if. 1308
Exports, f.0.b. 417
Trade Balance —389
Official Donations (net) {2 ]
Other Invisibles (net) 56
Current Account (net) —18-7

*Excludes exports of silver worth
Rs. 74'4 crores to U. 8. A. in part
tulfilment of Lend-Lease Obliga-
tions.

**Estimates for July-Sept. are pro-
visional.

Of the total deficit of Rs. 73-7 crores,
about Rs. 60 crores is estimated to
have been financed by loan receipts
under PL. 480.

(b) The chief aim of India’s import
policy in 1957 has been to reduce im-
ports to the minimum, and to provide
only for (i) the projects in the core
of the Plan and (1i) for mantaining
the economy. This applies to imports
from the U. S. A, as well,

National Provident Fund Trust

2062. Shri D, C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) the progress made with regard
to the setting up of a National Provi-
dent Fund Trust; and

(b) by what date the Trust will
come into existence?

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) and (b). The
requisite data is still being collected
and it is not possible to indicate when



Castes and Backward Classes in the
Punjab?

Minister of Finan®® (S8hei T. T.
&mﬂﬂ): The following are
the numbers of Income-taX
Inspectors and Class IV employees be-
longing to Scheduled Castes and Back-
ward Classes in the Punlabi—

Scheduled Bacxward
Cagtes.  Clasmses

—_— -

lLsm-l Daljit SieEh:

Will the Mimster of Finance be
pleased to lay a statement on the
Table showing:

(a) the number of Smugglers ar-
rested during 1957 so AT On

(i) the east and West
Pakistan bordefs

(ii) the east Punjsb border;

(iii) the sea ports ©f India;

Indo-

(b) the nationalities ©f smugglers
involved;

(c) the number of smugglers con-
victed; and

(d) the total value with break-up of
goods seized from smugglers during
the same period?

The Ministry of (Sl T.X.
Erishnamachari): (a) to (d). A state-
ment giving the required information
is placed on the Table of the Lok

Sabha. [See Appendix IV, annexure
No. 133.]
Contraband Goods Seixed om Goa
Border

2085. Shri D, C. Sharma: Will the
Munister of Finance be pleased to
states

1a) Yhe value and Aesemplion ot
contraband goods seized by Customs
Authorities on Goa border from the
Ist July to the 30th November, 1857;

(b) the wvalue of goods still lymng
in godowns;

(c) the value of goods disposed of;
and

(d) the number of persons involved
in smugghng during the same period?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Contraband
goods comprising of gold, tobacco,
cigarettes, safety razor blades, Indian
currency, live-stock, betelnuts, me-
chanical lhighters, foreign and country
hiquor, stationery and other miscel-
laneous articles valued at Rs, 1,71, 666
in all were seized on the Goa border
during the period from 1st July, 1957
to 30th November, 1957

(b) The value of goods still lying
n Yne godowns 1s Rs. 1,54,B4%)-,

(c) The value of goods since dispos-
ed of is Rs. 18,824}-.

(d) The number of persons found
involved in smuggling during the same
period is 523.

Delhi Schools

Shri Radba Raman:

Will the Minister of Education and
Scientific Rescarch be ploased to
state:

(n) whether the question of taking
over and administering all achools in
Delhi Union territory or setting up of
high powered statutory authority tv
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do so, has been considered by Gov-
ernment;

(b) if so, the nature of decision
taken; and

(c) whether any suggestion in this
respect has been received?

The Minister of State in the .Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimaii): (a) No,
Sir

(b) Does not arise.
(c¢) No, Sir.

Enquiry into Dalmia Jain
Companles

2067 Shri Shree Narayan Das:
° Shri Radha Raman:

Will the Minister of Finance be
pleased to state-

(a) whether the Commission of
Enquiry to enquire into the affairs
of Dalmia Jain group of companies
has completed 1ts work;

{b) if not, the progress it has made
i this direction; and

{(c) how long it would take to
fimsh 1ts work?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) No.

(b) and (c) The Commission has
completed its examination of the
records 1n its  possession. It
has, however, not been able
to proceed further in the
matter of collecting fresh material or
taking evidence on account of the stay
order served on the Commission by
the Supreme Court on the 22nd May,
1957, restraining it from proceeding
further with its investigation, pending
the hearing and final disposal by that
Court of the appeals filed by Shri
Ramkrishna Dalmia and others against
the setting up of the Commission,
Until and unless the Supreme Court
delivers judgment on the appeals
and holds the appointment of the
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Written Answers 6738

Commission valid, the Commission
cannot proceed with its work.

Survey of AMPO Region

Shri Barman:
o {slm 8. C. Samanta:

Will the Minister of Education and
Scientific Research be pleased to state:

(a) whether the survey of the
AMPO region, the development of
which has been entrusted to the
Mimistry of Rehabilitation has been
carried out or 1s at present being
carried out by the Survey of India;
and

-

(b) if so, (1) the progres made in
the work;

(1) number of staff working at
present;

(in) whether the work 1z done by
aerial survey or ground survey;

(1v) difficulties, if any, encountered
by the survey party in carrying out
survey of this region?

The Minister of Education and
Scientific Research (Maulans Axad):
(a) Only acrial photography of the
area is being carried out by the Sur-
vey of India through the Air Survey
Company of India (Private) Ltd,, Cal-
cutta,

(b) (1) It 1s reported that aerial
photography of about 7267 sq miles
out of a total arca of about 7660 sq.
miles had already been completed
by the 2nd November, 1957 and that
aerial photography of the remain-
Ing area of about 393 aq. miles was
in hand.

(i1) Information regarding the num-
ber of staff employed by the Air Sur-
vey Company of India (Private) Ltd.
is not available.

(iii) By aerial photography.

(iv) It is reported that as far =s
aerial photography is concerned, no
difficulties are involved and that, sub-
ject 10 weather being favourable,
aerial photography of the whole area
is expected to be completed shortly.
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Residential quarters for Reserve Bank
of India Employees

2069. Shrl T. B, Vittal Rao: Will
the Minister of Finance be pleased
to state:

(a) whether the construction of
residential quarters at Nagpur to
accommodate 120 families of the
supervising and clerical staff of the
Reserve Bank of India has since
been completed?

(b) if not, the reasons for the
delay; and

(c) when they are likely to be
completed?

The Minister of Finance (Shri T, T.
Krisbnamacharf): (8) The buildings
are practically ready except m regard
to finishing items.

(b) There has been some delay
mainly on account of non-availability
of sufficient quantities of steel and
cement at various stages of the con-
struction work.

{c) The Reserve Bank has been
advised by its architects that the quar-
ters would be ready for occupation
by the end of December, 1957.

Reserve Bank Employees

2070. Shri T. B. Vittal Rao: Wil
the Mimister of Finance be pleased
to state:

(a) at what stage is the proposal
to extend medical benefits to the

families of the employees of the
Reserve Bank of India: and

(b) when it is likely to be finalised
and brought into force?

The Minister of Finance (Shri T. T.
Krishnamachar): (a) The Reserve
Bank of India has already a scheme
for providing medical attendance to
the families of its employees. In the
staff colonies of the Bank, dispensaries
have been established, where treat-
ment 13 given to the members of the
employees and their families at con-
cessional rates. A suggestion that the
existing medical facilities should be
liberalised has been under considera-
tion,
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(b) 1t is difficult to say nthum
when this proposal is likely to be
ised.
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The Minlster of Finance (Shri T. T.
Erishnamachari): The total weight of
such coins was 1897-31 tons. It is not
possible to indicate their number as
such defaced and cut coins are booked
in Government Accounts by weight
only.

Fourth Assam Rifies at Imphal

2073. Shri L. Achaw Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether the Fourth Assam
Rifles at Imphal has established any
Cantonment Board under the Can-
tonment Board Act;

(b) whether cattle pounds are mamn-
tained by the said Fourth Assam
Rufles;

(c) if so0, under what provisions of
the law; and

td@) whether the cattle pounds are
sold by auction every year?

The Minister of State In the Minis-
try of Home Affairs (Shri Datar): (a)
No.

(b) Yes One cattle pound is mamn-
tuned

(c) Under the provisions of the Cat-
tle Trespass Act, 1871,

{d) Cattle pound 18 leased annually
by calling tenders.

District Project Implementation
Committees

2074. Shri Suogandhi: Will the
Minister of Education and Scientifie
Research be pleased to state:

(a) who constitutes the District
Project Implementation Committees
in the States set up under the control
of Social Welfare Board and how;

(b) the organisational set up of
these Boards, and under whose guid-
ance they work at District-levels;

(c) the amount spent in Bijapur
District during the years 1052-53,

1953-54, 1954-55, 1955-56 and 1958-57;

(d) the amount spent for tour
purposes annually;

(e) the Aamount spent on adminis-
tration and the amount spent for the
actual welfare work annually;

(f) whether there is any check by
trict Project Implementation Com-
mittees; and

(g) if so, whether Government will
lay the reports on the Table?

The Minister of State in the Minis-
try of Education and Sclentifie
Research (Dr. K. L. Shrimall): (a)
The State Advisory Social Welfare
Boards with the approval of the Cen-
tral Socia] Welfare Board.

(b), (c) and (d). State-
ment gQving the requisite
information 1s placed on the

Table of the Lok Sabha. [See Appen-
dix IV, annexure 135].

o The wiommabion, s g b
lected and will be laid on the Table of
the Sabha &s soon as possible.

(¢) No, Sir
(g) Does not arise
Manipuris In Assam

2075. Shrl L. Achaw Singh: Wil
the Mnuster of Home Affairs be
pleased to state:

(a) whether 1t 1s a fact that Mani-
purns in Assam are included in the
list of Backward Classes; and

(b) it so, what facilities have been
provided t0 them during 1855-56,
1956-57 and 1957-58 to remove their
social and educational backward-
ness?

The Mipister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
The State Government have included
Manipuns 10 the provisional list of
other Backward classes in Assam. The
Central Government have also includ-
ed them in their list of Other Back-
ward Classes for Assam for the pur-
pose of grant of post-matriculation
scholarships:

The Central Government have spent
the following amount on post
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matriculation scholarships to Mani-
puris of Assam:-—-

1085-58 Rs. 8,007
1958-57 Rs. 11,254
1957-58 Rs. 9,445 (Approx.)

TOTAL Rs. 26,708

The State Government have reserv-
ed fourteen third grade junior scholar-
ships of Rs. 10 p.m. on the results of
the Matriculation Examination. These
scholarships are over and above the
scholarships secured by them on the
basis of merit. No tuition fee is charg-
ed from Manipuris as from other
backward classes.

Income-Tax Assessment Cases

2076. Shri Raghunath Singh: Will
the Minister of Finance be pleased to
state:

(a) how many cases of income-tax
assessment are pending since the last
four, three, two and one year respec-
tively in India upto the 31st March,
1957; and

(b) how many appeals against assess-
ments made by income-tax officers
are pending with the Appellate As-
sistant Commissioners of Income-Tax
since the last four, three, two and
one year respectively upto the 3ist
March, 18577

The Minister of Finanee (Shri T. T.
Krishnamacharl): (a) The required
information is being collected and a
statement will be laid on the table of
the House as early as possible.

(b) Pending for four years or more as on 31-3-1957 1442
Pending for three years or more as on 31-3-1957 33123
Pending for two vears or more as on 31-3-1957 9431
Pending for ane year or more 3t on 31-3-1957 33038

mmmwmm

2077, Shrl Kodiyan: Will the Min-
ister of Finance be pleased to state:

(a) the development projects for
whuch Government have entered into
negotiations with foreign Govern-
ments or concerns recently; and

(b) the development projects in

which foreign capital is participating
already?

The Minister of Finance (Shri T. T.
Erishnamachari): (a) and (b). A
statement giving the required infor-
mation will be laid on the Table of
the House shortly.

Strike by Reserve Bank Employees
2078, Sardar Igbal Singh: Will the
Minister of Finance be pleased to
state;

(a) whether the employees of the

The lllnlﬂer of Finance (Shri T. T.
Krishnamachari): (a) The clerical
and subordinate staff of the Calcutta
Office of the Reserve Bank of India
staged pen down strikes on three ocea-
sions in September and October this
year. There were demonstrations on
four other occasions and a complete
strike on the 17th October, 1957.

(b) The strikes were mainly held
in support of the demand for the grant
of compensatory allowance and also in
sympathy with other bank employees
who had gone on strike.

Tripura Administration

Shri Bangshi Thakwr:
b {mmm

Will the Minister of Home Affalrs
be pleased to state:

(a) the number of employees
under the Tripura Administration
who are still temporary;
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(b) whether it is a fact that most
of them are serving for the last 4 to
8 years; and

(c) if so, the reasons for not con-
firnung them uptill now?

The Minister of State in the Minls-
gl:.(uomuain(sm Datar): (a)

(b) No. There are only two hundred
and eighty-one temporary employees
who have been in service for the last
4 to 5 years

(¢) Most of the temporary
employees who have put in 4 to §
years of service were employed on
schemes or m departments which are
themselves temporary.

Tribal Students

2080. Shri Bangshi Thakur: Wil
the Minister of Education and Scien-
tiic Research be pleased to state
whether Government propose to
establish another Tribal Boarding
House for accommodating at least 50
tribal students at Agartala?

Sesearch (Dr. K. L. Shrimall): A
statement 1s laid on the Table of the
Lok Sabha. [See Appendix IX, an-
nexure No 136].

Car Nicobar Islands

[ Dr. Bam Subhag Singh:
2081. < Shri A S. Saigal:
| Shri Raghunath Singh:
Will the Minister of Home Affalrs
be pleased to state:

(a) the number of shops and/or
buildings owned by traders in pre-
‘War days in Car Nicobar; and

(b) what use 1s made of these
shops or buildings at present and in
whom the property in them wvests
now”

The Minister of State Iin the Minis-
try of Home Affairs (Shri Datar): (a)
The number 15 not known as the pre-
wvious records are not available.

Will the Minister of Home Affairs
be pleased to state:

(a) whether one of the members
of the Adwisory Council for the
Andaman Islands re-constituted in
September, 19857 is a Government
employee being a wvillage chowdhn
under the Revenue Department and
another member a Government benefi-
ciary:

(1) holding a concession from
Forest Debartment, Port Blar, in
the form of a timber quota for export
at reduced rates of royalty payable to
Government,

(u) being an applicant for a big
loan from the Local Admnistration
for some private business; and

(i) having a hquor licence in
his son's name; and

(b) o so, whether Government
have considered the advisability of
excluding such persons from the
Council?

The Minister of State in the Minks-
try of Home Affairs (Shri Datar): (a)
None of the Members 15 a Government
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and its export to the mamnland. He
does not enjoy any concessions in the
rates of royaltes. He also apphied for

pmndedﬂmrhawloulmﬁmeemd
can represent public interests.

Income-Tax Authority in Nicobar
Islands

[Dr. Ram Subbsag Singh:
2083.  Shri A. 8. Saigal:
1sll-ﬂlh¢hmth8hlh:

Will the Minister of Fimanee be
Ppleased to state:

(a) who is the income-tax autho-
rity in Nicobar Islands;

Government or private employment
and (b) other than salaried persons;

(c) the total collections of income-
tax from both the categories of asses-
Soes separately during 1958-37; and

(d) whether Government are satis-
flod that tax is not evaded on a large

Written Answers 6738

scale under the hesd “profits from
business etc."?

The Minister of Finance (Shri T, T.
Krighnamachari): (a) The Income-tax
authorities for the Nicobar Islands
are:

(1) The Assutant Commissioner,
Nicobars wha functions as the
Income-tax Officer, Nicobars;

(2) The Deputy Commissioner,
Andaman and Nicobar Islands
who functions as the Appel-
late Assistant Commussioner
of Income-tax for Nicobars;

(3) The Chief Commussioner,
Andaman and Nicobar Islands
who functions as the Com-
mussioner of Income-tax for
Nicobar Islands

(4) The 1information is gven
below so far as Nicobar
Islands are concerned:

1956-57

(b) (1) e e 2
() ces B

(¢) Total collecion of income-tax
during 1958-37 were as follows:

(1) Assessees in Govern-
ment or private em-

ployment Rs. 187
(u) Other than salaried
persons Rs. 29,020

(d) Yes

Inspectios Bungalow in Andamans

pr. Ram Saobhag Singh:
fhri Raghunath Singh:
ghri A, 8. Saigal:
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(b) it sq, the reasons therefor;

(c) whether the contract was
gwarded at 25 per cent sbove the
P.W.D. schedule of rates;

(d) if so, the reasons therefor;
() whether it is a fact that first
¢lass Padauk timber was supplied by
the P.W.D. to the contractor for the
constryction of ths bungalow, but
hardwood, which 15 inferior and
cheaper timber, was used by the con-
tractor in place of Padauk; and

() whether these facts are in the
knowlpdge of the local administra-
tion and whether the administration
have taken any action in the matter?

The Minister of Btate in the Minis-
try of Home Affairs (Shri Datar): (a)
to (f) The information is being col-
lected and will be placed on the
Table of the House as soon as
recelved.

Indis Security Press, Nasik

2085. Shri Jadhav: Will the Minis-
ter of Finance be pleased to state:

(a) what is the constitution of the
Departmental Promotion Committee
of the staff of the India Secunty
Press, Nasik; and

(b) what is the criterion for pro-

the apprenticeship period for a mam-
ber of the stafl in the India Security

Nasik?
The Minigtey of Finanse (Sbe} T.
: The nprgmpl

apprenticeship far direct
the Press is €-13 years in the
posts in the Technical Sections
|3 years in the case of posts in
trol Sections.

n
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The Minister of Staie in the Minis-
Ythdetm-

(i) For gazetted officers:
At the rate of Rs. 80 pm,

(i) For non-gazetted staff:

Pay Hill allowance
Rs. 100 p.m.
or less 20 per cent,
of pay
Above Rs. 100
pm. 13 per cent.
of pay.

Pay Scales in Union Territories

2050, Bhri L. Achaw Bingh: Will the
Minister of Finance be pleased to
state whether the question of revi-
sion of pay scales of the employees
under the different Union Territories
Administration has been included in
the terms of reference of the Pay
Commission set up by the Union Gov-
ernment?

The Minister of Finance (Bhri T. 7.
Krishnamachari): Yes,

Death of “Frogman” Pethkar
2401. Shri Assar: Will the Minister
of Defence be pleased to refer to the

reply given to Starred Question No. 85
an the 13th November, 1957 and state:

{a) whether Government have since
i the report of the death of
“Frogman” Pethkar;
(b) if so, the findings thereof;

(c) whether any other death of a
“Frogman” of the same type has
occurred; and
(d) it 50, the name of the "Frog-
man” and the date on which the inei-
dent occurred?

The Deputy Minister of Defence
(Sbri Raghuramaiah): (a) Yes, Sir.

(b) The following are the findings
of the Board of Enquiry set up by the

11
n
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(id)

(iv)

(v)
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accident manly due to the
i1gnorance of the driver about
the location of the diving
school. But the Boara came
to the conclusion that thix
delay had no effect on the
Jquiteome af the incident Fxen
if the ambulance had arnved
fifteen munutes earler, it
would probably have made
little difference as Pethkar
probably died shortly after
leaving water. Evidence was
available to show that, al-
though the artificial respira-
tion was carried out efficient-
ly and correctly, it had no
effect.

The face-mask of Pethkar was
flooded. The mask was, how-
ever, known to fit, as he had
just completed a successtful
dive with a dry mask, The
most likely explanation for
the presence of water in the
mask, according to the Board,
was that Pethkar experienced
trouble with his nose clip and
in trying to adjust this, inad-
vertently admtted water to
his face mask. This, 1f his
nose clip had come off, would
have allowed water to enter
his breathing passages.

No definite cause of Pethkar's
drowning could be established
Because of the conditions of
the dive, the Board ruled out
the possibility of oxygen and
carbon dioxide poisoning.

(vl) The dive was properly super-
viseg throughout and it was
CONyidered that no blame
shoyld be attributed to the

or the attendant
The Board were of the opi-
nlon that accidents of this
TYPt were an inherent risk
n Shallow water diving. Any
exh‘mmtﬁmm
might be imposed would only
tenq {9 diminish the self-reli-
ancy that is essential in self-
conlgined diving.

(¢) No.
(d) Does ot arise,

Prodnctiyn of Sound Projectors

2092. Shri Gajendra Prasad Sinka:
‘Will the Miyster of Defence be pleas-
ed to state: .

(a) whether the recent demonstra-
tion of 35 mm. sound projector
designed anq produced at Dehra Dun
Ordnance Factory was successful;
and

(b) 1if 30, the steps that are being
taken for ity commercial production?

The Deputy Minister of Defonce
(Shri Raghtramaiah): (a) Yes, Sir.

(b) The Question of interesting some
?nr:u urmtht:e manufacture and market-
brojector 1w under consi-

deration.

Pre-brimary Education

2093. Shri gupakar: Will the Minis-
ter of Educgtion and Scieatiic Re-
scarch be plegsed to state:

::‘rd pre-primary education in 1956-57;

(b) the Per capita Government ex-
penditure for oach child on pre-pri-
mary educltjon in each of

search (Dr. x L. Bhrimali): (a) and
(b). A statement is jaid on the Table
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of the Lok Sabha [See Appendix
IV, annexure No. 137].

Punjab State Social Welfare
Advisory Board

2094. Sardar Igbal Singh: Will the
Minister of Education and Scientifie
Research he pleased to state the
amount granted by the Central Social
Welfare Board to the State Social Wel-
fare Advisory Board of Punjab during
1955-58 and 1956-57?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimail):

Year Total amount
1955-568 Rs. 1,33,000
1956-57 Rs. 2,81,500

Prevident Fund of Defence Establish-
ment Personnel

Shri §. M. Banerjee:
ek {Bhri Tangamani:

Will the Minister of Delence be
pleuedtoshte:

(a) whether it 15 a fact that some-
times civilian workers in Defence
Establishments are not paid thewr
contnbutory provident fund dues
even after six months of their retire-
ment;

(b) if so, the reasons for delay; and

(c) the number of such pending
cases?

Written Angwers 20 DECEMBER 1057
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The Deputy Minister of Defenoe
{Shri Raghuramalsh): {(a) Yes, Sir.

(b) A statement explamning the
reasons 1s laid on the Table of the
Lok Sabha [See Appendix IV, an-
nexure No. 138].

(c) The information 18 being col-
lected and will be laid on the Table
of the Lok Sabha.

Foreign Exchange

2096. Shri Rameshwar Tantia: Will
the Minister of Finance be pleased to
state the amount of foreign exchange
utilized by Newspapers or other agen-
cies for the payments made to news-
features and comic syndicates in the
USA, UK and other countries dur-
ing 1956-57 and 1957-58 so far?

The Minister of Finance (Shri T. T.
Krishnamachari): The exact figures
of the amount of foreign exchange
paid by newspapers or other agencies
to newsfeatures and comic syndicates
in the USA, the UK and other
countries for these two years are not
available The available data cate-
gorizes these transactions under the
two broad purpose-heads, namely,

(i) Newspaper Correspondents;
and
(i) Payments for periodicals,
correspondence courses etc. This
data 1s contained in the statement
below:
(In thousands of Rupees)

Newspaper Correspondents

Periodicals, correspondence
courses etc,

Other Other
UK. USA. coun- Total UK. USA. coun- Total
tries tries*

130
90

40
Nil

370 2850 2040 340 5230
170 1230 7310 1360 3,30
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School Buildings in Nelvell Froject
Area

2097. Shrl Elayaperumal: Will the
of Stesl, Mines and Fuel be
to state the amount spent on
Secondary School buildings, play-
and park in the lignite Project
at Neiveli?

§§§

i

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): There is
no secondary school at Neiveli at
present. Only an elementary school
and a middle school are maintained
at the Project's expense and so far
an expenditure of Rs. 58,460 has been
incurred on the construction of build-
ings for these schools. A plot of land
adjoining the schools has been level-
led and is being used as a play-ground
common to both.

Delogations Abroad

2008, Sardar Ighal Siugh: Wifi the
Minister of Finanoe be pleased to
state:

(a) the number of Indian business
and other delegations which went
abroad during the last two years; and

(b) the extent to which the foreign
exchange resources diminished during
these years due to their visit abroad?

The Minister of Flpance (Bhri T. T.
Krishnamachari): (a) 1855 1956

112 102

(b) The exact figures of foreign ex-
change released on account of visits
abroad of Indian business and other
delegations during the last two years
are not available. The following table
shows the foreign exchange released
during the years 1855 and 1956 for
business travel, official business and
others:

(Figures in thousands of Rupees)

Category 1955 1956
Business travel 2495 39,52
Offic'al business 4.47 11,88
*Others 1,12,46 44,10

ToraL 1,41.88 95:5;

* Includes all other travel

not covered

———— e = ——

by the purpose-wise statistics mamntained by

tiw Reserve Bar k of Indua, such as, (i) Cultural visits (other thar thow sporisored by Govern-
mert ) (1) Darce troupes, etc. (fif) Remittances to cover cost of rail transportation in the

forcign country.

Indian Librarians to America

2099, Sardar Igbal Bingh: Will the
Minister of Education and Scientific
Research be pleased to refer to the
reply given to Unstarred Question
No. 75 on the 17th July, 1937 and
state:

(a) whether the of librarians
from Indian Ui sent to
America for study of library

———— e i ——— i ——

technique have submitted any report
to Government after their return; and

(b) if so, the main features

5

The Minister of State in the Minis-



8hri H. N. Mukerjoe:
S190. 3 mhri M. Elias:

will the Minister of Defence be
pleased to state:

(a) whether his attention has been
drawn to the inconvemience likely to
be caused by the proposed closure of
the public road 1n and around the
army camps situated at the Bally Sea-
Plane base near Calcutta;

(b) whether it is a fact that the sea-
plane base has long been defunct; and

(c) whether he has considered the
representation of the local population
against 1t?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) and (c).
Yes, Sir It 15 feit that no great in-
convenience 15 lkely to be caused
by the proposed closure of the road,
as there 1s a perfectly good bye-pass
road in existence, which can be used
by the civil population and which
entails an additional distance of anly
about a hundred yards. On an appli-
cation, filed under Article 226 of
the Constitution of India by the
Commussioner, Kamarhati Municipa-
lity, the Calcutta High Court  has
1ssued an Injunction staying the
orders of the local military authorities
closing the road. It 1s consequently
now open to the puble.

(b) Yes, Sir; but an area of 25,665
acres of land has been retained for
use by certain Army units,

Mandariys Dam (Reservolr) Samkh
River

2101. Bhri 8. C. Godsora: W the
Minister of Steel, Mines and Fuel be
pleased to state:

(a)thenmberammaw
edbythemweﬂonntnm

(b) the arrangement made to
habilitate them? re-

The Minister of Steel, Mines and

15 not available. The Government of
Orssa have agreed to provide the
land required for the Mandira Dam
Project to the Hindustan Steel Private
Limited ‘The responsibihity of the
Hindustan Steel Private Limited is to
advance to Government of Orissa,
lump-sum amounts towards the com-
pensation to be paid to the displaced
persons. The responsibility of the
rehabihitation of the displaced persons
15 that of Orissa Government.

Agricultural Courses

2102. Shri Damani: Will the Minister
of Education and Scientific Research
be pleased to state whether Govern-
ment intend to introduce a course of
studies 1n Agriculture at the Secon-
dary School stage?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimall): Agricul-
ture is already one of the diversified
courses ntroduced i the Multipur-
pose schools which came into exis-
tence 1n some of the States in 1954
The Government have no other pro-
posal at present under consideration
in this connection

Hill Tribes in Kerala

2103. Shri Jinachandran: Will the
Minister of Home Affairs be pleased
to state whether there i1s any scheme
under the consideration of Govern-
ment for the benefit of the hill tribes
of Wynad 1n Kerala to (i) establish
a mobile medical unit and (ii) start
an industrial school?

‘The Minister of State in the Minis-
gotll.eﬂdn (Shri Datar): Yes,

wad qaat & feex @eet e
Wov. it wrltwr woewt: W
werd it g wr O g W
5 -
(%) w @ wit  fot yopd
aunlf & feeg et F el
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drain pipe lines in the Rourkela steel
plant area;

(b) the number of accidents of
this kind which have taken place
since the inauguration of the work
of the project;

{c) the number of victims involved
in each accident;

(d) whether any compensation was
paid to their relatives; and

(e) if go, to what extent in each
case?

The Minister of Stecl, Mines and
Fuel (Sardar Swaran Singh): (a) Yes,
Sir.

(b) This is the third accident of its
kind

(c) The first accident occurred on
the 7th June, 1856 resulting into the
death of 5 workers and minor injuries
to three other workers. The second
accident which took place on the 20th
March, 1957 killed one worker and
injured four workers.

(d) and (e). Each and every case is
treated on merits 1n accordance with
the provisions of the Workmen's Com-
pensation Act.

Muslims acquiring Citizenship in

have sworn affidavit in the Court
Tripurse expressing their desire
acquiring citizenship of India so far;
and

(b) the number of cases in
citizenship has been given?

which

The Minister of Etate in the Minls-

try of Heme Aflairs (Shrl Datar): (a)
Wil

(b) Does not arise.



£101. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
0 state:

(a) the number of displaced persons
colonies and bazars in Tripura which
bhave been named after the names of
Government Officers of Tripura since
Independence;

{b) the number of schools establish-
ed by the Tripura Administration
which have been named after the
names of Government officers or
advisers to the Chief Commussioner of
Tripura since the independence; and

(c) the basis for naming such insti-
tutions or colonies or the bazars in
the name of such officers?

The Minister of State in the Minks-
try of Home Affalrs (Shri Datar): (a)
(i) Colonies—Five.

(ii) Bazars—Nil
(b) Two.

{c) The public of Tripura and not
the Tripura Admnistration named
the colonies and schools as such,

The names of the five colonies are
not officially recogmised. Official
nomenclature goes by the names of
the revenue villages in which they
are situated. The two schools were
slready bearing the existing names
at the time they were taken over by
the Tripura Administration from non-
Government management.

Belsure of Omaments and Jewellery

2188, Shri Dasaratha Deb: Will the

Minister of Finance be pleased to
state:

(a) whether some used gold and
silver in the shape of ornaments has
been seized by the Land Customs
Office of Tripura recently at Agartala;

(b) i »o, the reasons for such
ssizure; and

(e) whether the seized articles have
been returned?

prior information and on the reason-
able belief that the goods were smug-
gled from East Pakistan.

llpl. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of jhumias who
have so far been rehabilitated in
Amarpur Division of Tripura; and

(b) the steps being taken to re-

habilitate tribal jhumias in  Raima-
serma areas?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) 1764 families.

(b) Cultivable tilla and lunga lands
are being located in Raimaserma
areas and settled with jhumias at two
to four acres of land per family.
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Canteen Stafl in Defenee
Establishments

2111. Shrl 8. M. Banerjes: Will the
Minister of Defence be pleased to
state:

(a) whether there is a proposal 4o
bring the canteen staff working in
different canteens in the

|

installations at par with other civilian
employees in regard to wages and
other service conditions; and

{b) it so, when a decision is likely
to be taken?

The Deputy Minisier of Defance
(BEhri Raghuramaish): (a) Yes.

(b) The question is wunder consi-
deration of the Government. It fs
not possible to indicate a time limit
The final decision will, however, be
taken as quickly as possible.

gfoom swrw W
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China Clay deposits in Neivell

2113. Shri Elayaperumal: Will the
Minister of Steel. Mines and Fuel be
pleased to state:

(a) whether it 1s a fact that large
quantities of China-clay deposits have
been found in the lignite project area
at Neiveli;

(b) if so, whether Government have
taken any steps forits utilisation; and

(c) if not, the reasons therefor?



(a) whether there are any Class IV
employees of the Central Government
who have not been made permanent
even after they haveput in ten years
of service or more;

(b) if so, whether a statement show-
ing their number, Ministry-wise will
be laid on the Table; and

(c¢) the main reasons for not mak-
ing them permanent”

The Minisier of State In the Minls-
try of Home Affairs (Shri Datar):
(a) to (c) The information is being
collected and will be laid on the
Table of the House in due course,

Foreign Investment in India

2115, Shri Kodiyan: Wil the Minis-
ter of Finance be pleased to state:

(a) the names of foreign firms
whose applications have been approv-
ed by the Government of India m the

year 1956-57 for starting business in
India;

(b) the total amount of foreign capi.
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(a) whether it is a fact that the
State Bank of Hyderabad has large
amount of bad and doubtful debts;
{b) it so, the total amount of such
debts; and

(c) the reasons therefor?

The Minister of Finance (Shri T. T.
Krishnamacharf): (a) to (¢). It has
been found on the basis of a full
investigation carried out by Reserve
Bank that there are no debts for
which sufficient provision has not
been made The audited balance
sheet of the bank as at the 3lst
December, 1958 does not also show
any debts considered doubtful or
bad, which are not fully provided for

Frte arfwerd

e oft oy Jw . W fafw R
g XA T N w9 5 TqA IO
frateet & e § Frafas arfee
N faem 9T @R ¥ feer sw
g?
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w1 iy @t faed o g sm
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13,55,3¥3 WI'I'QI

Welfare Homes

2118, Shri Krishna Chandra: Will
the Minister of Education and Sclenti-
fic Research be pleased to state:

(a) whether the Social Welfare
Homes at present run by UP. Gov-
ernment are being transferred to the
management of the Central Social

Welfare Board or to that of the Gov-
ernment of India;

(b) whether the future set up of
wmumthuhmm“;

(c) It 50, the details thereof?
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(b) Yes, Sir.

(c) Statement giving the requisite
information is placed on the Table
of the Lok Sabha. [See Appendix
IV, annexure No. 140].

International Indasirial Development
Conference

Shri H. N. Mokerjee:
n. {m Prabhat Kar:

Will the Minuster of Finance be
pleased to state:

(a) whether it is a fact that at the
recent session at San Francisco of the
International Industrial Development
Conference, the Governor of the Re-
serve Bank of India declared that the
private sector was having a dominant
role in the industriahisation of the
country; and

{b) whether a copy of the relevant
portion of the speech will be laid on
the Table?

The Minister of Finance (Shri T. T.
Krishptamachari): (a) and (b). The
relevant extract from the transcript
of the speech 1s given below:

“In discussion the role of the
public sector {ends to be magnifi-
ed out of all proportions It has
been estimated that in terms of
investment the public sector of
industry in India accounts for not
more than about 3 per cent of the
total investment. And at the
pace at which development s
taking place, it would be extrava-
gant to suppose that the propor-
tion would increase to anything
more than 15 or 20 per cent for =o
fong as we can foresee at present.
In fact, the private sector is play-
ing a dominant role in Indian
economy to-day and is bound to
play a dominant rele in future”

Defence Establishments

2130. Shri 8, M. Banerjes: Will the
:ll;ninerd Defence be pleased fo
te;

(a) whether the Committee appoint-

od to go into the service conditions of
non-industrial and industrial staff in
various defence establishments has
submitted itd report; and

(b) if s0, what are the aspecifie
recommendations?

The Deputy Minister of Defenss
(Shri Raghuramaiah): (a) No

(b) Does not arise.

Work Load In Ordmance Factories
and Depots

2121. Shri 8. M. Banerjee: Will the
Minister of Defence be pleased to state:

(a) whether any steps have been
taken to assess the work load in

Ordnance Factories and Depots; and
(b) 1f so, the results thereof?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) and (b).
The workload has been assessed in the
Ordnance Factories and found to be
adequate The workload in the
Ordnance Depote, which are not pro-
ductton umts, s assessed, when
establishments are reviewed periodi-
cally and adjustments 1n staff are
made where necessary

Funjab High Coart

2122, Shri Daljit Singh: Will the
Minister of Home Aflairs be pleased to
state:

(a) the number of writ petitions
filed in the Punjab High Court st
Chandigarh during 1956 and 1937 so
far; and

(b) the number of writ petitions
admitted and rejected by the Punjab
High Court?

The Minister of State in the Minisiry
of Home Affalrs (Shvi Datar): (a)
and (b). The mformation is being
collected and will be laid on the Tabls
of the Lok Sabha.
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Stenographers M

2123, Shrimati Sucheta Kripalani:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that the
stenographers in the Central Secre-
tariat are not eligible for appearing
in the Assistant’s Grade Depart-
mental Competitive examinations;
and

(b) if so, the reasons therefor?

The Minister of State in the Ministry
of Home Affalrs (Shri Datar): (a)
Yes.

(b) The Departmental Competitive
Examinations referred to are intended
for selecting persons Into Grade IV of
the Central Secretariat Service.
Stenographers in the Secretariat
belong to the Central Secretariat
Stenographers’ Service, They are
recruited on qualifications and con-
siderations different from those on the
basis of which Assistants are recruited
and, in addition to the promotion to
which they are entitled in their own
service, they are also eligible' for
further promotion into Grade II of
the Central Secretariat Service. They
have not, therefore, been made eligible
for appearing at the Departmental
Examinations for selection into Grade
IV of the Central Secretariat Service.

Roads in Manipur

2124. Bhri L. Achaw Singh: Will
the Minister of Homae Affairs be

laid on the Table of the Lok Sabha
a3 soon as possible,

Scheduled Caste Employees

2125. Shri Sinbasan Singh: Wil
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that a cir-
cular was issued recently that some
preferential treatment might be
given to Scheduled Caste employees
in matters of promotions also;

(b) if so, whether a copy of the
same will be laid on the Table; and

{¢) whether this circular is appli-
cable to all departments of Govern-
ment including the Railways?

The Minister of State in the Ministry
of Home Affalrs (Bhri Datar): (a)
Yes.

(b) A copy is placed on the Table
of the Lok Sabha. [See Appendix IV,
annexure No. 141.]

(e) Yes.
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Oplum

2127. Bhrimati Ila Malchoudhuri:
Will the Minister of Finance be
Dleased to state:

(a) the tota)l anmual production o
opium in India, Stateswise;

(b) the names of countries to
which it is exported; and

(c) the total annual exports im
each of the years 1953-56, 1958-57
and 1957.58 so far?

The Minister of Finance (8hrf T. T,

Kcishpamacharl): (a) Production of
opium, Statewise for the last three

Year
(Oct. 1o Sept.)

——— — —

1954-53
1955-56
1956-57

13,570

(b) Opium 1s regularly exported to
United Kingdom, the USA and
Pakistan. Certain quantities are alse
exported to France and Italy as also
to Belgium, Argentina, Germany,
Japan, Australia, Switzerland and
Ceylon. Some opium will also be
shortly exported to the USSR.

(c) Year Maunds
1955-56 5,740
1958-57 7,959
1957-58 6358

(up to end of November, 19567)

Marriage and Children Allowances
to Defence Personnel

2128. Shri Jadhav: Will the Minis-
ter of Defence be pleased to siate:

(a) whether Government propose
to give marnage and children allow-
ances to the Defence Forces Person-
nel; and

(b) it so, what amount of allow-
ance wil] be given and from when?

The Deputy Minkster of Defence
«Bhri Raghuramalah): (a) No.

(b) Does not arise

Government Becurity Press Canteen,
Nasik Road

Shri B, K. Galkwad:
212y, {mn. A, Katti:

Will the Minster of Finance be
pleased to state:

(a) whether it is a fact that the
canteen of Government BSecurity
Printing Press Indm, Nasik Road is
run by Government;

(b) whether it 15 a fact that ita

workers are not treated as Govern-
ment servants; and

{c) if so, the reasons therefor?

(b) Yes, Bir

(c) With effect from the 1st April
1933, the canteen ceased to be run by
Government as a section of the Press
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gb)itio.ﬂnacﬁm taken there-
en

The Minister of State in the
Ministry of Education and Selentific
Research (Dr. K. L. Shrimall): (a)
Yes, Sir.

(b) Ag the matter concerned the
Government of Punjab, the represen-
tation was forwarded o that Gavern-
ment for necessary action.

Delhi University

2132. Shri N. R. Manisamy: Will
the Minister of Fducation and
Sclentific Research Dbe pleased to
state whether 1t is a fact that a
Chair for Buddhust studies has been
established in Delhi Umversity,
though there are no facilities there
for higher studies 1n Pali?

The Minister of Biate In the
Ministry of Education and Seientifie
Restarch (Dr. K. L. Shrimall): A
Statement giving the necessary infor-
mation is placed on the Table of the
Lok Sabha. [See Appendix IV, an-
nexure No. 143.]

Scholarships to Other Backward
Classes

2133. Shri N. R. Munisamy: Will
the Mimster of Fducation and
Sclentiic Research be pleased to
refer to the reply miven to Unstarred
Question No. 1342 on the 9th Decem-
ber, 1957 and state:

(a) the cnteria that is adopted in
awarding scholarshups to the other
Backward Class students;

(b) the total amount set apart from
the award of scholarships to the other
Backward Class students; and

(c) whether a statement showing
the amounts of scholarships granted
to Backward Class students category-
wise for the year 1957-58 will be
laid on the Tabl.”

The Minister of Siate in the
Mimistry of Education and Sclentifie
Research (Dr. E. L. Bhrimall):
(a) A statement is laid on the tanle

of the Lok Sabha. [See Appendix IV,
annexire No, 144.]

(b) and (e). No separate amount
has been set apart for the award of
scholarships to the Other Backward
Class students, Government have
sanctioned a lumpsum grant of Rs. 2
crores for scholarships during 1957-38
to the Scheduled Castes, Scheduled
Tribes and Other Backward Clases.
The estimates of the amounts of
scholarships that are being granted to
Backward Class students category.
wise for the year 1957-38 are, how-
ever, as under:—

Scheduled Castes Rs. 104 Ilakhs
Scheduled Tribes Rz 20'5 lakhs
Other Backward Rs 753 lakhs

Classes
Total Rs. 200 lakhs
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Property Returns

£138. Shri Jhulan Sinha: Will the
Minister of Home Affalrs be pleased
1o state:

(a) whether the provision for ob-
taining periodical returns of movable
and immovable property from Gov-
emnment servants under the Central
Civil Services (Conduct) Rules has
proved effective; and

(b) it so, in which respect”

The Minister of State jn the Minis-
¢try of Home Affairs (Shri Datar):
(a) and (b). Central Government
servants Class 1 and Class II have to
submit annual returns of immovable
property owned, inherited, or held by
them or by any member of their famuly
or any other person. Similar returns
nave not been prescribed for movable

property.

Annual returns of immovable pro-
perty indicate whether the officer’s
possessions, show marked variations
from ycar to ycar and whether he has
made purchases which are not com-
mensurate with his known sources of
meome ‘This information is useful for
vigilance work

Ofl Deposits in Kashmir

2136. Shri Rameshwar Tantia: Will
the Minister of Steei, Mines and Fuel
be pleased to state:

(a) whether it 1s a fact that to the
South-West of Nichoma in Kashmur
there is a volcanic tract called
q !!;

(b) if so, whether any investigation
has been carried out recently to fird
out the cause of the flames comung out
of 1it; and

(c) whether there 1s any possibility
of the exastence of oil in that area?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) The name
“Suyam” refers to a nalla which
appears to have derived its name from
the burnt outcrop of lignite near
Nichoma, Although ancient volcanic
rocks (Punjab trap) occur in the area

6770

there iz no relation between the two
phenomena,

(b) Recent investigations in this area
confirm the earlier geological observa-
tion that the cause of fire, reported to
be emanating from fissures in this
area, is due to spontaneous combustion
or surface fires of dry grass and leaves
started by human agency.

(c) Considering the geology of the
arca the existence of ol is not sus-
pected
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Untouchability

2138, Shri Siddiak: Will the Minis-
ter of Home Affalrs be pleased 10
state:

(a) whether the non-official organi-
sations which are aided by Govemn-
ment to eradicate untouchability in
the country are submitung their pro-
gress reports regularly; and

{b) if s0, whether copies of the pro-
gress reports for the years 1955-58 and
1956-57 will be laid on the Table?

-
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The Minister of State in the Minis-
ey of Home Affairs (Shri Datar):
(a) Only four non-official organisa-
tions viz. (1) The Bhartiya Depressed
Classes League, (2) The All India
Harijan Sevak Sangh, (3) Iswar Saran
Ashram, Allahabad, and (4) The Ser-
vants of Indian Depressed Classes
Society are receiving direct Central
grantg for the removal of untouch-
ability in the country. All these or-
ganisations are submitting their pro-
gress reporis regularly

(b) Copies of the progress reports
received from these organisations for
the years 1955-56 and 1956-57 are laid
on the Table of the Lok Sabha
[Placed m Library See No. LT-473|
57

Ryots of Sandar

2139 Shri Siddananjappa: Will the
Minister of Home Affairs be pleased
t0 state:

(a) whether a petition was submit-
ted to the Minister of State m the
Ministry of Home Affairs by the Ryots
of Sandur, Mysore State, duning his
visit to that place in the early part of
October, 1956; and

(b) if so, the action taken thereon?
The Minister of State in the Minls-
try of Home Affairs (Shri Datar):
(a) Yes.

(b) No action was taken as the sub-

Financial Assistance of Rellef Opeora-
tion In Drought Affected Areas In
Orissa

2140. Bhrli Mahanty: Will the Minis-

The Minister of Finance (Shri T. T.
Erishnamachari): No assistance has
so far been given to Orissa for droughy
relief operations during the currema
year.

-

DEATH OF SHRI LINGARAJ
MISHRA

Mr. Speaker: I have to inform the
House of the sad demise of Shri Linga-
raj Mishra, who died on Wednesday
in Orissa,

Shri Mishra was a Member of the
Provisional Parliament and the First
Lok Sabha. He was also a sitting
Member of Rajya Sabha.

Shri Mishra was a well-known pub-
lic worker and journalist He was also
Minister of Education and Health in
Orissa from 1946 to 1951.

I am sure the House will join with
me in conveying our condolences to
the family of Shr1 Mishra. The House
may kindly stand 1n silence for =
minute to express its sOrTOwW.

(Hon Members then stood wn nlence
for a minute)

PAPERS LAID ON THE TABLE

Fmsr STA\TUTE Or INDIAN INBTITUTE OF
TELCHNOLOGY, KKHARAGPUR

The Deputy Minister of Education
and Scientific Research (Shri M. M.
Das): Sir, 1 beg to lay on the Table
under sub-section (1) of Section 28
of the Indian Institute of Technology



Papers 12id
Ll the Mhm

(1) No. 1/54/57-F 1., dated the 4th Scptember, 1957

(2) No. 1/57/57.F.1., dated the 10th September, 1957 .
(3) No. 1/59/57-F.1., dated the 27th September, 1957

(4) No. 1/61/57-F.1., dated the 14th October, 1957

(s) No. 1/63/57-F.1., dated the 15t November, 1957

(6) No. 1/71/57-F.1., dated the 4th December, 1957
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(s Declarations).
(1 Declaration)
(7 Declarauors).
(t Declaration)

[Placed m Library See No. LT-467/57]

STATEMENTS SHOWING ACTION TAKEN BY
GOVERNMENT ON ASSURANCES ETC
The Minister of Law (Shri A, K.

Sen): Sir, I beg to lay on the Table

a copy of each of the following state-

(1) First Statement .

[ See Appendix IV, annexure No. us]‘

(2) Supplementary Statement No VI

[See Appendix IV, annexure No. 146]

(3) Supplementary Statement No VII

[Ses Appendix IV, an1 exure No 147]

DIRECTIONS 18SUXD BY SPEAKER UNDRER
Rures or PrOCEDURE

Sardar Hukam Singh (Bhatinda):
1 beg to lay on the Table a copy of
each of Directions Nos. 7T1B and 87TA
jssued by the Speaker under the
Rules of Procedure and Conduct of
Business i Lok Sabha. [Placed in
Library. See No. LT-468/57]

Mmures or CoMmrrrzz ON GoOvERw-
MENT ASSURANCES

Pandit Thakur Das Bbargava
(Hissar): I beg to lay on the Table the
Minutes of the Situings (Fourth and
Fifth) of the Commuttee on Govern-
ment Assurances held during the
Third Session. [Placed in Laibrary.
See No. LT-469/57]1

Mmurzs or ComMITTEE ON PETTTIONS

8hrli Barman (Cooch Behar—Re-
served—Sch. Castes): I beg to lay on
the Table the Minutes of the

(Tenth to Thirleenth) of the Commit-
tee on Petitions held during the Third
Sewion. [Placed in Lidrery. Ses
No. LT-470/8T)

ments showing the action taken by the
Government on  various assurances,
prom'ses and undertakings given by
Ministers during the various sessions
shown against each: —

Third Session, 194Y.

Second Session, 1957.

First Session, 1957.
COMMITTEE ON ABSENCE OF
MEMBERS

Fourta Rerort

Shri Mulchand Dube (Farrukha-
bad): I beg to present the Fourth
Report of the Committee on Absence
of Members from the Sittings of the

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

THREATENED STRIKE BY PATWARIA OF
Dxuwx

Bhri 8. M. Banerjee (Kanpur):
Under rule 197, 1 beg to call the atten-
tion of the Minster of Home Affairs
o the following matter of urgent pub-
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Patwaris of Punjab and Delhi, is re-
ported to have stated that the Action
Committce of the Union had issued
instructions to the Patwaris of both
the States to suspend all work from
12th December, 1957. So far, however,
as the Patwaris of Delhi Administra-
tion are concerned, they have not sus-
pended work and they continue to
discharge their duties. These Patwa-
ris have separately communicated to
the Delhi Administration certain pro-
posals. That Admumstration have
considered them and sent their sug-
gestions which are under the active
consideration of the Government of
India. It may be mentioned that
while the departmental rules in force
in Pun)ab are gencrally followed in
Delhi, th2 Patwaris serving under the
Delthi Administration are employees of
the Central Government The Pay
Commisst.n 1s, therefore, expected to
go nto the question of their emolu-
ments and scrvice conditions
CORRECTION OF ANSWER TO
STARRED QUESTION NO. 970

The Parliamentary Secretary to the
Minister of Defeace (Shri Fatesingh-
ra0 Gaekwad): Sir, on behalf of
Sardar Majithia, 1 beg o
state that n reply to the
first supplementary question
arising out of Starred Question No.
970 asked on the 20th August, 1957,
in which enquiry was made about the
number of Soldiers’ Homes in Punjab,
Sardar Majnthia had stated that there
were 19 Sold'ers’ Homes in the Pun-
jab. It 1; regretted that this informa-
tion was given under a misapprchen-
sion The correct number, as now
intimated by the Government of Pun-
jab, 1s 17 and not 19.

MOTION RE: REPORTS OF COM-
MISSIONER FOR SCHEDULED
CASTES AND SCHEDULED
TRIBES

Mr. Speaker: The House will now
resume further consideration of the
motion regarding the reports of the
Commissioner for the Scheduled
Castes and Scheduled Tr.bes and the
substitute motion moved on the 18th
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December, 1957. ©Out of 10 hours
allotted for discussion of this motion,
8 hours and 51 minutes have already
been availed of and 3 hours and 9
minutes now remain.

May I know how long the Minister
would like to take for his reply?

Pandit G. B. Pant: I am not sure if
I will be Lere to wind up the debate,
but I expect that the Minister will not
take more than half an hour.

Mr. Speaker: It is now 12-25. So, 1
shall call the Minister at 3 O'clock.

Shri Frank Anthony (Nomunated—
Anglo-Indwans). Mr. Speaker, Sir, In
this report, the Commissioner has
devoted, as he 1s expected to do, &
chapter on the operation of
the constitutional safeguards
which huave been accorded to the
Anglo-Indian community. The Com-
missioner has made a particular refer-
ence to the provision which deals with
reservations for my community in the
rallways, the customs and the posts
and telegraphs. He has given certain
percentages So far as the ralways
are concerned, the percentages of
1eservation have been given in the
shape of some figures in the appendices,
With regard to the customs and the
posts and telegraphs department, 1
have sought to analysc these figures
with the help of the very meagre
wmformation which Government has
been pleased at all times, very halting-
ly, to give me. I say with the great-
est regret that these figures and an
analysis thereon reveal a sorry story
of the way in which the guarantees
have been executed In carrying out
these very generous guarantees, the
generos ty of which I have repeatedly
acknowledged, in the execution of
thesc generous guarantees, the atti-
tude of the officials responsible for the
execution has been not only cavalier;
it has been irresponsible,

So far as the Customs Department
is concerned, the figures as given by
the Commssioner reveal a story which
is not quite as= d'sgraceful as the
figures sn far as the Railways and the
Posts and Telegraphs Department are
concerned. In 1947-48, in the Caleutta



6777 Reports of

eustoms house, in the class IIT cadre
where there was a specific reservation
for my community, more than 50 per
eent of the employees were members
of my community. Now, that position
was perpetuated, or continued, by this
guarantee given in article 38. But
what has happend? Although in the
Calcutta Customs House, in 1947-48;
more than half the employees in the
class III category were members of
my community and although by the
constitutional safeguard the position
was intended to be guaranteed, by 19568
the percentage had dropped to about
‘o -

In the Bombay Customs House, n
1047.48, the percentage was about 40
According to the constitutional gua-
rantee, that was to continue But
what happened? In spite of thus gua-
rantee, 1n 1956 the percentage had fal-
trr, b7 half from 40 to 20 In the Mad-
ras Customs House, it 15 the same
story In 1047-48, which is the yard-
stick here, 50 per cent of the em-
ployees in class III cadre werc mem-
bers of my commumty. The per-
centage was not statutorily but cons-
titutionally guaranteed, and m spite
of that constitutional guarantee, this
50 per cent reservation has now
eome down to 25 per cent

I say this without qualification, and
I am glad that the Home Minister is
here There is one reason and one
reason only for the steady and steep
decline The officials had not—I am
not talking of leaders—only not
bothered to see that this guarantee has
been implemented, but—I make the
deliberate charge—they have bothered
to see that these constitutional safe-
guards are deliberately stultified.

I do not say that in vacuo. On the
4th September this yeasr, I put down
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comes here and blandly tells me on
behalf of the Government of India,
“l cannot give you figures” If you
cannot give me figures or if you do
not have the figures, 1s it not element-
ary, the meanest intelligence to say
that you have not bothered or you
have not attempted to bother to im-
plement this guarantee?

So far as the rallways are concerned,
the position 1s infinilely worse. What
1s the position? The Commussioner has
given certain percentages 1 do not
know where he has got those percent-
ages from, Probably, 1 say this wath
the grealest regret, I have noticed that
the Commussioner 1s prepared to accept
as gospel anything with which the
Government, either the Central Gov-
ernment or the State Government, fogs
him up. He has given the percent-
ages. They may be correct or perhaps
they are not correct, but he has re-
produced them 1n the report 1 say
this advisedly. If the Commissioner
got these percentages, when I put a
question on the 3rd September thix
year, 1 asked the Railway Miuster,
“Give me the figures from 1946 to 1058
of the number of posts reserved for
my community, of the number of ap-
phicants from my communty and of
the number of people recruited from
my commumty” But the Railway
Minister 15 unable to give me any
information. He says, figures are not
available, Then, how does that
information go to the Commis-
sioner? This year, after seven years,
you cannot give it to me on the plea
that it 13 not availahle.

As | said, 1t 13 the same same
story, whether it is Customs, Railways
or P. & T. of the Government officials
not wanting to implement g solemn
constitutional guarantee, but on the
other hand, in their policies which I
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receive under the Constitution. The
Commussioner 1s aware that under thus
constitutional guarantee, 8 per cent of
the Class III cadre posts are supposed
to be given to the Anglo-Indian com.
mumty. I say this without apy quali-
fication that during the seven years of
thig ten-year guarantee, not 2 per
cent have been given to my com-
munity

I do not know whether the Raillways
cannot give me the mformation or

they would not five it
but I am not prepared to
be fogged up eor blandished

either by the Raillway Munistry or by
the Commussioner [ want actual fig-
ures from 1950 when this guarantee
became operative. I want the actual
number of posts reserved for my com-
munity, the total number; I want the
number of applicants from my com-
munity; I want the figures showing the
number of employees recruited from
my community.

I have to say this with a great deal
of regret' I have come to disregard the
Commissioner’s report, because I have
come to write off this Commussioner
and his work, because I find that the
Commissioner every year persists in
not defending the interestz of the
minorities which are remitted to his
care, in not regarding himself as he is
and as he should regard himself, as
the custodian of the minornty interests
He seems to regard himself as an
apologist for everything that the Gov-
ernment dbes not do and every year
i this report, he trots out this over-
wrought excuse. It is worse than an
excuse; it is a canard that members
of my community are not available
for these jobs To me it is an affront
for anyone to say that to me. I know
that 35 per cent. of the able-bodied
young men of my community are
walking in the streets in
unemployment. It is an affront
to me for anyone fto come
and trot out this canard that
members of my community are not
availuble. I will give to the Commis-
sioner hundreds of members of my
community, matriculates who are
breaking stones on the road and you
sy they would not come forward for

L i bk - amae
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these posts, That is not the reason.
As 1 say, it is an excuse, a canarg,
which Government trots out and wnica
I say with utmost regret, the Lommuye=
sioner 15 prepared dutifully and obe-
diently to accept and relate to tms
House as representing truth. I am
sorry I am speaking with emotion,
but as I say, I do not pay wmuch
attention to this report as I see in it
no hope for my community,

I will tell the House why. What is
the reason for this guarantee being
stultified in this way? I say there 1s
no hope in the Commuissioner’s report
and 1 say it advisedly. Today I do
not write to the Commissioner, because
I find that the Commissioner is treated
by the Central Government and the
State Governments not only as a minor
official, but he 1s treated with con-
tempt When I find that the guaran-
tees arc being stultified, I write to the
Home Minister and I can get some-
thing done by the Home Minster. 1
even write to the State Ministers and
I get something done. But if I write
to the Commissioner, I can get nothing
done, because apparently both the
Central Government and the State
Governments do not wish to treat
him like anything but an ultra-sub-
ordinate official.

What is the reason for the fact that
these guarantees are not being imple-
mented? The first reason is that the
officials, the people at the lower rungs,
are not only indifferent, but I say they
are hostile. They are hostile to giving
the minority communities their rights;
they are hostile to seeing that thelr
intercsts are properly looked after.
The Employment Exchanges by and
large make it not only difcult, but
they make it impossible, for members
of my community to secure employ-
ment. I wrote the other day to Shri
Chavan. Unfortunately, these Employ-
ment Exchanges have been
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Employment Exchange Oficer at Bom-
bay. Members of my community went
to him, but he chased them out and
said, “You might have registered
here, but there are no
jobs  available.” When I wveri-
fled it, the excuse is made that
this Employment Exchange Officer
suffered from lapse of memory. It is
not lapse of memory; it is something
deliberate. They do this deliberately,
so that although the names of the
applicants on the roll had to be for-
warded to the Employment Exchanges,
the names are not forwarded.

So far as the Railway Service Com-
missions are concerned, here again, I
have written to the Commissioner and
I have got absolutely nothing from
him; and, I have ceased writing to
him. The Commissioner keeps on, as
I say, trotting out this overwrought
excuse of there not being enough ap-
plicants Every day members of my
community are writing to me from
every part of the country saying, “We
have applied. Here are the applica-
tions, not one or two, but half a dozen.
‘We have never received any reply;
we have never been called” I have
written to the Chairman of the Rall-
way Service Commission; I have sent
the information to the Commission-
er, but I have received no reply.
1 have received no redress,
‘The only thing they say repeatedly

trol what they do or do not deo.
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ed in the past? The operation was in-
tended to be continued but they
struck a certain figure—8 per cent of
the total and they got an absolute
figure, Now that figure was given to
me not throughout Class III. It was
given to me in certain categories with
which 1 have past association; a total
number, for instance, for firemen,
drivers, shunters, guards, station-
masters, etc. with the result that in
these categories with which I have
past association, there are 20, 30 or
40 per cent, but in some categories
with which I had no association, I
got no employment. I accepted that
position, but now what has happened.
Deliberately, 1 say deliberately, from

the General Managers down-
wards. this guarantee has
been diluted; it has Dbeen

perverted in practice. How? Where
do you give me that? Instead of giv-
ing me the numbers, which I was in-
tended to get, in the categories with
which I have past association—my
friend Mr. Feroze Gandhi is not here;
but he himself underlined the fact
that it is scandalous the way in which
you are excluding the Anglo-Indian
community from a service which they
have built up and founded in this
country-~this is what is being dome.
You are giving me B8 per cent in the
clerical jobs; you are giving me 8 per
cent as draftsmen. These I never had
asked. 1 never wanted them. I do
not want them. ,

Deliberately you are giving me per-
centages in categories with which 1
had no past association. The Genersl
Managers know that my community
is not a community of babus. They
know that it is not a community of
quill-drivers. So they have delibe-
rately, to stultity my guarantees,
given me percentages in jobs which
are meant for babus and quill-
drivers. That is how it is
being stultified I pointed it
out to the nrailway authori-
ties but nothing happened BSeven
years of the ten years guarahtee have
lapsed and even with a constitutional
guarantse we cannot get our grisv-
ances redressed.
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The position, when compared to the
position in the Posts and Telegraphs
Department, 153 much worse  There
at least I was able to get from the
Government some kind of figures.
Unlike the railways and the customs,
they had a few figures. On the 6th of
September they gave me certain figu-
res. But those figures indicate a very
eloquent story.

What has he given me? He has
given me the fijgures for 1947. For
1848 and 1949 the figures are not
available Then the Mimster of
Transport and Communications tells
me, quite frankly, that they have
destroyed the records from 194654,
showing the number of applicants from
my community, so far as the Posts and
Telegraphs Department is concerned
I say that they have not destroyed i,
but they have never kept it and that
is why they have come forward with
an excuse that persons of my commu-
nity are not forthcoming in sufficzent
numbers They are forthcoming. But
you keep no records. And then when
I ask them on the 6th of September,
they say that the records of 1946—54
are destroyed so that I cannot even
test this canard that the Commismio-
ner, on behalf of the Government,
has been pleased to relate to this
House.

1 am very sorry to have to speak
in thus vein My friend 1s telling me
that I am using very strong language,
but 1t is 1n the best tradition of Parlia-
ment.

™80 far as the Posts and Telegraphs
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In 1951 the total number was increa-
sed by 150. But you gave me §.
What is the ratio? What is the per-
centage” None at all. Some junior
officer has done it They do it in &
haphazard manner. Neither is there
any principle, nor any attempt +fo
implement this safeguard.

What is the position today in the
Posts and Telegraphs Department?
Although there has been a 50 per cent
total over all increase in the number
of Class III posts, in which I have
this reservation, whereas in 1947-48
there was 25 per cent representation
of my community, today in 1958, in
spite of this alleged and so-called
constitutional guarantee, telllng me
that the percentage will be maintained,
it has come down from 25 per cent
to 15 per cent

All T can ask the Commissioner to-
day is, it he wants to give any mean-
ing to the post that he occupies, to
regard himself as a trustee of the
munorities and not as a minor func-
tionary of the Government

Mr, Speaker: I now call on Mr.
Uike Then I shall call Mr Gaikwad,
Mr Ram Saran from the Hanjan
Sevak Sangh, and Shrimati Gange
Dev: I have not called a single lady
member so far

Shri B. K, Galkwad (Nasik): On
a point of explanation My party
has taken a decision that Mr. Siva
Raj and Mr Manay should speak on
our behalf. You have now kindly
given my name. I, therefore, request
you to call Shri G. K. Manay instead
of me.

Mr. Speaker: 1 will allow Mr. Gai-
kwad to speak, if he wants to speak.
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Mr. Speaker: I want to call one
hon. Member from Bombay.

Shri Manay (Bombay City Central—
Reserved—Sch, Castes): I represent
Bombay City.

Shri Sangapna (Koraput—Regerv-

ed—Sch. Tribes): Somebody from
Orissa must also be allowed to
speak.

Mr. Speaker: The nemes that I will
call out are: Mr. Uike, Mr. Ram Saran
from the Haryjan Sevak Sangh and
Shrimati Ganga Devi. No other
woman member belonging to the
Scheduled Castes or Scheduled Tribes
has wanted to speak. Then
Mr. Manay from Bombay, Mr
Sanganna from Onssa and Mr
Basumatar;, Mr Patel and Mr

Ayyakannu

Shri K. U. Parmar (Ahmedabad-—
Reserved—Sch. Castes): What about
me?

Mr. Speaker: 1 cannot give oppor-
tunity to all the hon. Members,

Shri K. U. Parmar: We want to say
about the bilingual Bombay State
This 1s the example of the bilingual
Bombay State. We are not given as
much opportunity as possible We
are not getting opportunity even to
speak in this House. Thus i3 the re-

sult of the hopless bilingual Bombay
State

Mr. Speaker: That is why I do not
want to read out the names If I give
out the names, other hon. Members
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whole of India there is only one re-
presentative. We must give an op-
portunity to hum to show that some
work 18 done on the non-official side
also.

I do not know how better I can
arrange it within the Lmted time
that we have got. The hon. Members
can go to Central Hall—for half an
hour and come to & decision. I will
extend the time by half an hour.
Let them come to an agreed solution.
Otherwise, let shem leave it to me.
I cannot understand this kind of pres-
sure from all hon. Members I leave
it to them to decade. Every evening
let them sit for half an hour and then
decide and tell! me whom I should call

ot Ig§ (den—fga——uqafaa
wifew sifaa) : werg W@, | W
9qqy. .., (Interruptions).

Mr. Speaker: I will ask hon Mem-
bers to kindly resume their seats.
I cannot allow them to continue hike
this.
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Shri Manay: Mr. Deputy-Speaker, at
the outset I desire to convey my
special thanks to the Home Ministry
for having been able to find some

time to consider this report and bring
it before the House at the fag end of
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the year and, as usual, at the fag end
of the session. I am conveying my
special thanks for this reason that the
Home Ministry has been considering
this report as a matter of fun and
fancy for them.

In the Rajya Sabha, Pandit H. N.
Kunzru had rightly reminded the
Home Ministry that this report is a
very important one which deals with
the fate of millions and it should not
be looked upon with such indifference.
I am very sorry to find that the Home
Ministry has not taken into considera-
tion that valuable suggestion. Having
gone through this report, I find that
the Commissioner for Scheduled
Castes and Scheduled Tribes is reduc-
ed to such an anomalous position that
the Home Ministry is not prepared to
take into account seriously, sugges-
tions or recommendations of the
Commissioner,

The Deputy Minister while opening
the debate said that she is here to
invite suggestions and criticisms,
whereas the Minister of State in the
Ministry of Home Affairs said that he
could do nothing so far as the criti-
cisms levelled here were concerned.
Why did he say so? He said: “We
are here merely for giving grants to
the States so far as this problem is
concerned; we could do nothing
beyond that.” 1 fail to wunderstand
this. The Deputy Minister invites
criticisms and suggestions, whereas
the Minister of State gives his reply
saying that he could do nothing so
far as the criticisms levelled here are
concerned,

s May I ask the Deputy Minister one
question? There are not less than
232 suggestions and recommendations
in the Report for 1955 and about 258
in the report for 1956-57. How many
of these recommendations and sug-
gestions have been implemented? She
had invited suggestions from the
Members. I am asking leave aside the
suggestions from the Members, how
many of the suggestions and recom-
mendations made by the officer who
is meant to protect the interests of
Scheduled Castes and Scheduled
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Triv', have been implemented. To
my kn.wledge only a handful. And,
that too, while implementing some of
the suggestions the Home Mimstry
has merely passed on to other Minis~
tries that these things should be
looked into and. if possible, imple-
mented.

The Minister of State in the
Ministry of Home Affairs, Shn Datar
said that the Cenire could do nothing
except to pass on the recommendations
to the States except to suggest to
the States what has becn said here.
He has conveniently forgutten the
statutory obligations that lie on hum.
I will remund him of what took place
in the Constituent As embly while
this article 338 was being discussed.
He should know as to how this article
338 came to be incorporated in the
Constitution  Sir, the ntention 1
appointing a Commussioner to look into
the gricvances and the safeguards
provided for Scheduled Castes, Sche-
duled Tribes and other Backward
Clas.es 18 that the Commu.ioner would
submit his report, and whichever
Ministry is in charge, as 1t represents
the President, 1t will make sincere
and honest efforts m putting through
the suggestions and recommendations
of the Commissioner I have gone
through about four or five Reports and
1 find that there are recommendations
which run right through from the
first report to the sixth report stll
remaining to be implemented.

Then there are other obligations
about which I would like to remind,
and they are about the Congress
Organisation. In 1982 Gandhiji de-
clared “fast unto death” on the pro-
blem of untouchability—when Dr.
Ambedkar demanded separate electo-
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touchahility is eradicated within ten
years’ ume. And, may I remind the
office bearers of the Harijan Sewak
Sangh that the Harijan Sewak Sangh
came into bemng because of this
assurance of Gandhiji that within ten
years he will eradicate untouchability
from India, and it was for that rcason
this Haryjan Sewak Sangh was estab-
lished?

I am very sorry that not only 10
years time but roughly about 28 years
have passed, and still what has been
done for, leave aside the eradication
of untouchability, the amelioration of
the conditions of Scheduled Cactes
and Scheduled Tribes? Many hon.
Members have spoken here. 1 was
hearing all of them. About untouch-
ability tens and hundreds of instances
were quoted here which gives a very
gloomy picture so far as the problem
of untouchability 1s concerned. I am
very sure if every Scheduled Caste
Momber 1n this House js given ample
opportunity to speak each Member
will quote not less than one thousand
mstances i his own State where these
tyrannies are being inflicted on the
Scheduled Castes.

Speaking about Bombay State, not
a single day passes when you do not
find in the Press some instances cited
regarding the harrassment caused to
the Scheduled Castes. I have no time,
otherwise I could give number of
instances in all the parts of Bombay
State including Marathwada and
Vidarbha. There are villages where
organised attacks are made on the
localities of Scheduled Castes. The

fess that he was ashamed of the atti-
tude adopted by the Police Patil so far
as the harrassment was concerned.
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[Shri Sanganna]
to improve the educational standard
So, unless the educational standard
is improved, I think that no scheme,
however well-thought out can suc=
ceed and give good results. In the
present set-up, there is the question
of deccntralisation of political power.
Unless the people are educated, poli-
tical power cannol be cnjoyed by
them

‘Under the decentralisatipn scheme,
there are the gram panchayais and
the local boards. But though there
are so many Adivass members in
those local boards and local badies,
no responsibility has been given to
any of the Adivasi members. So,
unless these Adivasi members are
gwven responsibility, they cannot be
in a position to understand the work-
ing of the democratic set-up. There-
fore, 1 request the Government to
see that more money is given to the
Adivasis for the education of their
«hidren.

14 hes.

Now, the Commissioner states in
his reports that basic education is
very well apprecialed I may respect-
fully submit that very recently, six
months ago. the present Chief Minis-
ter of Orissa, welcomung the All-India
Tribal Confercnce in the distriet of
Koraput stated that the present sys-
tem of education 18 not suitable to the
gemus of the adivasis and that 1t
must be reoriented to suit the down-
trodden people of the country. The
people who are receiving education
there are not suitable for the type of
administration existing at present.
The farmer's son can become a
farmer; a carpenter’s son a carpenter
and a smuth’s son a smith, but where
is thear righful plsce in the adminis-
traion? A carpenter cannot become
& Munister; or, even if he becomes a
Minister, he will be a tool in the

or even to the secondary level

do not think this system otedu:&o:
will lead to any positon. So, in
order to improve the condition of the
people, the system of education must
be improved. *

Coming to the economic situation,
many things must be done in the tri-
bal areas. There are so many irriges-
tion facilities, but they have not
been implemented, Though the adi.
vasis have got lands, unless the irm-
gation facilities are implemented, jt
will be of no use. They grow tobac- .
co and all those things, though the
lands are At for paddy cultivation,
for want of irmgation facilities, They
are not able to implement the UTIgA-
tion schemes necessary for the
growih of paddy Though the lands
in the trbal areas are rich and fert:lo
irrigation faciities are not given pro.
per attention. Even the Planning
Commussion have appointed & com.
mittce 1o investigate the uUTIgation
facihies 1n the tribal areas, but this
are not tackled, because the o!ﬁwr;
whozo!hmawnotsocompelmtuo
to go into the interior and find ou:
the various irmigation faciliics. Even
the Commissioner has stated, then
are people who walk about naked Tike
anumals, in the district of Koraput
When such is the position, I do not
think 1t will be possible to unple-
ment the schemes under the pre.ent
circumstances
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equal to one district in other advanc-
od States. Unless the communica-
tions afe improved, 1 think even the
Dandakaranya scheme, about which
the Government is speaking so much,
will not succeed. Under these cir-
cumstances, their economic condition
must be given proper attention.

So far as urigation facmibties are
concerned, the rivers Indravat:,
Kolab, Vamsadhara, Sileru, Saberi,
Janjabati and Bagra in the district
of Koraput and also Mahendratanaya
in the district of Ganjam must be
4aken up. These are the river saitus-
ted 1n the tnibal areas. If schemves
for these rwvers are mplemented,
then all those lands belonging to the
Adivasis van be exploited

So far as officers working in these
areas are concerncd, I think the
officers who are posted to thoze arcas
must be given special training The
Adivasi people are so susceptible,
that unless the officers get special
iramning for that purpose, they will
not be able to tackle the problems
of Adivasis The Adivasis cannot be
approached with an attitude of pat-
ronisation Unless the officers
approach the people 1n terms of equa-
lity and as friends, I think the
Adivasis will have no ennfidence in
the cfficers. So, I request that a
separate cadre must be trained for the
machinery intended for the Adivasi
areas. Unless the machinery 1s
specially and separately trained for
those people, 1 think the general
administration will not be 1n a posi-
tion to solve their problems

I request that the suggestions which
have been mentioned in the Com-
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Castes and Scheduled Tribes were
badly neglected and badly exploited
by the advanced communities. So,
after the attainment of independence,
our Father of the Nation wanted
some spccial provision by which
these down-trodden prople can be
brought to the same level as those
people who are advanced in the
couniry. We know how hard he had
to fight for thus special provision.
The Father of the Nation wanted this
provizion and when I was a Member
of the Consttuent As.cmbly, 1 kuow
how hard we had to fight for those
provisions. Only ten years were
granted for the development of thene
down-irodden people 1n the country.
That period of ten.years 1s goung to
be over and 1t 1s time to see¢ how far
they are developed and cducated.

I heard with rapt attention the
Deputy Home Muuster as we!ll as the
Minister of State 1n the Mimstry of
Home Affairs day bxiore yesterday
and jesterday. They said that much
has bven done, a lot of money has
been allotted and spent for the deve-
lopment of these Scheduled Castes
and Scheduled Tribes But my ques-
tion 1<, it 18 not a que<tion of how
much money has been allotted for
them or how much has becen done for
them, but we have te see how much
they have improved their condition
and made progress. This complacence
that the Government has done very
much is rather detrimental to the
spirit with which this ten-year guaran-
tee or ten years’ time has been
given for these Scheduled Castes and
Scheduled Tribes.



Assam, who are more than 8 lakhs,
though they are Scheduled Tribes 1
do not know why. the Constitution

case the dufficulty 1s with the Consti-
tution We are not prepared to accept
the plea that the population of
10 lakhs of tea garden workers and
the two lakhs workers outside the tea
gardens are the floating population.

ed Castes and

more than one-third of the population
of Assam belong to those commu-
nities

Now we have to see how many
officers are there in the services, re-
presenting these people according to

The other our Home Minister

Sixth Schedule, nor by the Fifth
Schedule Therefore, the Commusmon.
er has no way to help them. 8o, 1
cannot blame him

include the State of Assam”™ Ths is
an anomaly in the Constitution It
must be removed

Then, there are 10 lakhs people who
are in the tea gardens ‘Theres are
also people who are not in the tea
gardens now They are not treated

munities are So, 1 agree with the
Deputy Minister when he says that
education should be spread and dis-
abuities should be removed soon



mics we have made tremendous pro-
gress, which iz nightmare to our
neighbour and an object of envy to
other world powers

But most unfortunately, the progress
we have made 1n the social life, I have
to say with regret, 1s not so satisfac-
tory 1 do understand the difficulties
regarding the social problems in this
country Hastory, the repository of
truth, reveals to us that whenever and
wherever attempts are made to bring
social or religious reforms, they have
to meet with great opposiion We
know the story of Luther We know
what happened to Wycliffe in England
Why even in our country, the great
Buddhist monks were very cruelly
treated by our Hindu forefathers

The question here is this What

are molested in this unfortunate
country, the newspapers, particularly
m the South, do not publish them It
18 & sign of degeneration of our jour-
nalism, I regret to say

I am not worried about the innocent

that untouchability, that i1s, hawving
contact or association with Harjans 1s
something irreligious They sincerely
believed that 1if they have closer asso-
ciation with the untouchables, the
gates of heaven will be shut to them
They are very sincere and they are as
sincere as the great Marcus Aurelus in
this conviction  Marcus Aurelus
sincerely beheved that the Chnistians
were cannibals, that 15, man-eaters and
50 he persecuted the Chnstians, ruth-
lessly There is no doubt that he sin-
cerely believed in 1t  So also are the
unfortunate people in this country who
constitute nearly 80 per cent of our
population They sincerely believe
that it 15 something irreligious Yet,
the world acclaims today that Marcus
Aurelius 13 the greatest philosopher
that Rome has ever produred So, 1
always have the greatest sympathy for
our unfortunate people If anybody
gets angry with these people, it is un-
fortunate It 13 not historical
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[Shri Ayyakannu]

1f anybody in this House says that the
Untouchability Removal Act 1s the
answer to my query, I can only say,
I am sorry for 1it. I have no regard for
this Untouchability Removal Act. In
my opwion, it is most undemocratic,
it 1s very unpracticable. Before you
bring a legislation, you have to pave
the we» Any amount of legislation
on social disability will never help us.
That 1s the theory of the great Burke.
‘We all know that legislation should
be slow so far as social problems are
concerned. What action has been
taken® Have vou brought about any
mental or psyvchological revolution in
this country to make the people think
that tae untouchables, the Harijans are
also their brethren? 1 submit, in this
direction, the necessary propaganda
ha< not been made I have suggested
n my speech on the Demands for
Grants of the Home Mini<try how this
could be tackled But, no action has
been taken so far in this regard

Regarding rewervation in employ-
m-nt, Government has given some pi1o-
tuction to our Scheduled Casics people
and definite,y the Scheduled Caste
ptoplc have also mude some progieas
But, 1f all the satvgaards und the pro-
teccuon had been effectively put into
operation by the officers who are at
the helm of affairs,l1am sure the post-
tion of untouchables would have been
defimitely better. As I have alrcady
meontioned 1in my speech in this House,
the officers ire still not able to thunk,
they are not able to realise 1t in the
real spimt and sympathise for these
unfortunate people That 1s a matter
on which the Commissioner has also
repoited For that, the Commissioner
has suggested that a body should be
constituted as a watch-dog to supervise
how these suggestions arc implement-
ed, how the proteciion 1s maintained
and how the saf:guards are put into
operation  But, this has not been
done. I have also urged for an auton-
omous body to supervise this matter.
This has not bren done so far.

So far as vducation is concerned,
some scholarships are given. But. this
does not reach the poor students in
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time. I also request that the quota for
these scholarships should be incremsed.

Again, I like to pgint out it this
House, you have given protection s *
far as education is concerned, you hawa
given some facilities so far as employ-
ment is concerned. But, you have not
given any protection regarding com-
merce and industry which is the most
important thing, because commerce
and industry are the veins of our eco-
nomy. We should also see that these
unfortunate people are given in that
ficld of economic freedom. That is
also just in accordance with our soc-
1alistic theory. If we want to see that
the wealth of this country is equitably
distributed, we should give them some
protection m this field of trade and
commerce.

T would submit, if a Harjan wants
to get @ permit 1n the transport indust-
ry, 1t 1s said that, accooding o the
present rule, he should have previous
experience and he should be a fleet
ownet Where could he go for this”
We are unfortunate people: we have
been suppressed fiom fime immemc-
rnal and our economie position 1s most
deplorable How can we get all these
thingz® 1 hope our Home Minister
will be kind ennugh to look into it and
see that these peaple also get  thesr
adequate shate i the economic field
in this country

Again, 1 would hke to point out one
mmportant thing. Just to see that the
tepresentation of the Scheduled Castes
was adequate in the Government ser-
vice, the Commissioner has bren good
cnough to suggest that in every State
at least one member from the Schedul-
ed Castes should be taken in the State
Service Commussion ‘The Centre has
implemented it They huve taken one
Harijan Unfortunately, as far as my
knowledge goes, I do not think any
State has taken a Harijan in the Stare
Service Commission. This is & very
important thing. 1 particularly ask
our Home Minister to see that the re-
commendation of the Commissioner
which has been made in 1933 is ful-
filled at least in 1958,

6828 -
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Again, there is no Governor, no Am-
bassador from the Harijans. I hope
our Prime Minister will, in the year
1958 at least take them from this com-
munity. Give us status. We do not
mind whether you touch or not. As
the Deputy Minister has cleverly stat-
ed, mere touchability will never solve
the problem. Whether you touch or
not, give us work, give us position,
give us power. That would be the
proper cure.all these evils.

I am very much thankful to the
Home Minister. He has always been
very sympathetic. In his strong hands,
we feel that the future of these weak
people is always safe. I like to thank
Shri Datar, who has taken a lot of
pains in the Ramanathapuram area to
assess the real position and give some
facts. Also I would be failing in my
duty if I do not thank the Deputy
Minister which has made a very bril-
liant speech to open the eyes of so
many unfortunate people in this
country.

Shri Shanker Deo (Gulbarga—Re-
served—Sch. Castes): Mr. Speaker,....

Mr. Deputy-Speaker: I am Deputy
only. i
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*+8hri K. V. Padalu (Golugonda-
Reserved—Sch. Tribes): I am grate-
ful to the Commissioner for preparing
his Report in detail regarding the pro-
gress made by Scheduled Tribes all
over India. It 1s appreciable that
the Government of India are granting
amounts for the development schemes
proportionately on population basis
But Andhra Pradesh in this respect
stands on a different footing Half
the area of Andhra Pradesh was a part
‘B’ State till recently. This area adds
about a half million Tribal people who
were neglected for ages They are
very backward The Government of
India may therefore grant some more
amount to accelerate quick develop-
ment 1n the very backward area of
Telengana.

Shri Mohiuddin (Secunderabad):
Uan the Minister follow it?

Mr, Deputy-Speaker: The Minister
nas got the kEnglish translation of it.

Shri K, V. Padalu: The report 1n
dicates the delays 1n the issue of sanc-
tions by the Central as well as the
State Governments. The following
suggestions, m my opinion, may re-
move the difficulty to some extent.

All the schemes to be included in
the Second Five Yesr Plan may be

included and appreved in the State
Plans at the beginning of the Plan
veriod. The formal approval by the

Centre as well as the State Govern-
ment may not take much time there-
after every year,

The rainy season from July to Sep-
tember may be utilised for corres-
pondence and locatier of the schemes
finalised every year. The financial
year may be changed from April-
March to July-June to facilitate the
proper implementation of these
schemes. This change, in mv opinion,
suits our country.

Government should change their
attitude regarding selection of officers
to be posted in the tribal areas. It is
a fact that officers are posted to tribal
areas as if they are punishment sta-
tions These officers lack mizslonary
zeal regarding implementation of wel-
fare schemes. This results in the neg-
lect of tribal welfare work ‘The re-
port should indicate the actions taken
by the State Governments in this res.

pect

“The Commissioner has only an ad-
visory capacity. He can only advise
and cannot take executive decision<
regarding the implementation of the
various schemes, He may be given
some executive powers to enable him
to obtain proper co-operation from
the State Governments. If necessary.
article 338 of the Constitution may be
amended accordingly.

+ The report of the Commissioner
should be discussed in Parliament
every year to enable the Commissione-
to utilise the benefit of the criticism
bv Parliament Because the report
for 1635 was not discussed during 1056
the Commissioner could not indicate
the position in 1856-57 regarding the
agtion taken on his recommendations
made in 1833,

The Commissioner has not toured
the Andhra State during 1855, The

made by the Commissioner in 1856-57
indicate that he had not been to the
interior parts of Andhra Pradesh.

As regards education, scoording to
the report, the quantum of lterscy
among tribal people is 15 out of 100.

y Telusu,
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It is, therefore, suggested that educa-
tional concessions to Scheduled Tribes
may be extended for ten more years.
It is aiso suggested that the report
should furnish the information regard-
ing literacy State-wise, instead of giv.
ing a single figure for the whole
country. There is no information re-
garding Central help in the report for
1956 to the State of Andhra Pradesh
I suggest more amounts should be °l-
lotted for high schools, which should
be started at suitable places. 1 appre-
ciate the recommendations of the Com-
missioner regarding Ashrams and
Sewashramas,

I now come to agriculture. The
agriculture farm at Chintapalli pro-
posed by the Commissioner should be
started The tribals should be provid-
ed lJand with irrigation facilities. The
lands should be cleared with the heip
of bulldozers, This will remove the
menace of shifting cultivation. Aec-
cording to Act I of 1817, non-tribals
should not occupy the lands of the tri-
bal people. But, many non-tribals
have taken away the lands of the tri-
bal people. I, therefore, request that
a commttee should be appointed tc
enquire into this kind of exploitation
and such lands should be returned to
the tribal people.

My next point is co-operation The
monopoly system of the Indian Finan-
cial Marketing Society at Daunoer,
Chintapalli and Lambasingi should be
stopped and a fair competition should
be created. All the 20 Forest Labour
Co-operative Societies are exploited by
non-tribal people. This anomaly
should be removed and the tribal pe :-
ple should be saved of the loss of
Rs. 65,000 which s mainly due to in-
crease in the number of non-tribal
members,
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So far as communications are oOfe
cerned, the number of post offices
ghould be increased in the tribal areas
even though 1t is = loss to Govern-

ment. All the muttas in the Agency
areas should be lmked with roads.

The Commussioner has indicated the
targets 1n terms of ‘10 roads’ or ‘4
roads’, I suggest that the targets may
be given in miles,
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Fanaw Wi Y awe o) At
¢ Fox fedt wtx wwr firsid o

sfiwelt vy e N -
rmE st sgneehg fe. . ..
Mr. Deputy-Speaker: Order, order.

The hon. Member should now resume
her sesat.

oft worfew v (Arerge—cfre—
wafen anfwat) : & ooy w &
Y gWT T wrgew §

varvaw wivew : ww Wy fafret
R W g & )
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wg 7 E
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wrae fafaet )
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Mr. Deputy-Speaker: I have called
the hon. Minister. Now the hon.

Member should resume his seat. After-
wards if he wants to put a question
or two, I will allow him.

Mimwmfeem: § v &
aaTATT wWifaw v @ E | W X o
Pz o aff & awm g1 ¥ wd Ford
oY feemit & art §F wwAT wIEAr §

dfen srgr oW welw (fgam) -
AT wEer a7 W qw

L
Mr. Depéty-Bpeaker: The  hon.

Member wanted one minute. He had
it inspite of myself. Now he cannot
have more.

ot walr iy wltfeur (vemr) :
e i, qeet qw erew fen
war o, ey v aw @ At W
swer off R ar g & )
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waTew W g A ZT TE
wrw & fe sy aw A fean @0
W e AT &, oY R g § AT Ewarg |

off win foy wltfeur : & qw®
fadw & ag W AW FQIE |

(Shri Arjun Singh Bhadauria then left
the House)

The Deputy Minister of Home Af-
fairs (Shrimati Alva): Mr. Deputy-
Speaker, it is with great interest that
we have followed this debate of ten
hours. It is true that some hon.
Members do feel that they have not
been given an opportunity to speak
on this subject.

Mr. Deputy-Speaker: That comp-
laint is not against the Minister,

Shrimati Alva: I have not finished,
Sir. Nevertheless, quite a few have
given us suggestions even outside this
House, We shall bear in mind even

them spoke with a tinge of bitterness.
There 18 nothing wrong. If you feel
sirongly, you must express
We are also doing so from this side.
But during the debate there was no-
thing new that was not true. And,
what wa: true is not new today, all
that has :cen said here. We have
b.e:n alive to these facts.

Memt '-s have found fault with us
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Madhya Pradesh, Shrimati Sahodrabai
spoke and painted a picture.’so vivid
and of such graphic reality that I felt
that here the challenge was met?

Mr. Deputy-Speaker: She gave some
demonstration nlso;

Shrimati Alvas Jmissed it as I was
away for a few minutes. But she
gave the House a real picture of what
things are and what they should be.
She very frankly said that if only the
approach was handled in a different
manner evel by those who st in this
august body the picture could change
for the better, and a few strokes with
regular visits of the M.P's and ML.A's
in the country could improve the
schemes and malr.e them a rcality to

for when we spend crores it is just
right that we should be able to stard
here and explain as to what 1s hap-
pening in the different parts of the
country. Shrimati Ganga Devi, the
last hon Member who spoke, said that
she does not want to hear of crores but

this point and see that an important
section of the report when it is pre-
pared will carry this information in

black and white for the hon. Members
to see.

Anmy.xmmgivmgmm

targets that were achieved during the
First Five Year Plan period on the
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Shrimatl Alva: It is here in this
document—Review of the First Five
Year Plan and Progress Report for
1955-56. I think hon. Members should
be a little more studious and Gnd out
these facts for themselves.

Shri Thimmaish (Kolar-Reserved-
Sch. Castes): Does it include the aum-
ber of schools started beforc the First
Five Year Plan?
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Shrimaati Alva: Iam not able to ans-
wer all that; let me first read through.
Then,

(c) Attempts have bgen made
increasingly to tem¢h Tribal
children through their own
dialects and in Assam, Hy-
dersbad, Bihar and NEFA
text books have been pre-
pared in local dialects,

{d) 8464 scholarships were pro-
vided by the Ministry of Edu-
cation and Scientific Research.

2. Commumcation . . -

Rs. 6 crores was spent on the developme
munication and 2.340 milkes of roads, bridle and hill
paths  constructed.

nt of com-

Shri Naushir Bharncha (East Khan-
desh): Only for Scheduled Castes and
not for other public?

Shrimatt Alva: For all. Sir, I wish
I am no interrupted like this.

Mr. Deputy-Speaker: The purpose
was to open them for Scheduled Castes
but they have been thrown open to
others also.

Shrimati Alva: I would request bon

Members to hear me patiently. All
this information is found in this report.

I would refer hon. Members to this
volume if they want to have a break.
up and want to convince themselves.

An Hon. Member: We have seea.

Shrimati Alva: You may have aecu
the volume but not read it at atall.

Mr, Deputy-S8peaker: When so much
has been said, the answer should also
be heard.

Shrimati Alva: Then,

3. Forest labourer's co-operative 653 sucictics were organised.
societiey — ohich so

over
mchhnbmmd

4. Apriculsure . . .

. (a) 57 demmmum

. fm- impart l i.lwmvad

ubluhed
1am talking of Tribal people now.

(b)Anumberofmloniuhﬂ!becnuublnhd-nd
8,000 families settled in them.

(¢) 350 grain banks were oraganised.
(d) Assistance was given by way of improved imple-

cnt
410 mwlti-purpose co-operative socictics were set up.
(@) 800 Tribals reccived training in wesving, eeri-

5. Co-operatives .
6. Cortags Industries . .

ments, supply of sceds and supply of better breeds of

culture and food preservation.
(b)”opermuui assistance in starting trades

in which they had been trained.

&)nominﬁmﬂummwmm

were suppocted by poripatitic



6853 Reports of 20 DECEMBER 1087 -Commissionér for 68354
Scheduled Castes

and Scheduled
Tribes

. Mudical cand Public health (c) 3,200 di mobﬂe hulth -niu
7 A, e th (a) 3,300 lpe:‘-rm e et N g
welfare contres were established n m.

B) Clean drinking water facilities
» ()(I " “).ng t were provided.

1 do not know why there is zo much hon. Deputy Minister were to address

amusement when actually document- roe she would find a patient listener.
ary evidence is given to this House. It .
only convinces me that there is very Shrimati Alva: I am addressing you,

Little learning and only lot of ialking. Sir.
Now I will continue giving the
mw 1f only the phymul targets achieved.

8. Research Inst T T Tribal Rescarch lnstitutes we': organised in Bihar
el ute - Orissa, Madhys Pradesh and West wﬂemmd Tribal
Bureaus were 8¢t up in Rajasthan and Pradesh,
Tribal Advisory Board. . All Sttes which have Tribal population have osganised
’ i Tribal Advisory Boards.

Now I come to Scheduled Castes Scheduled Castes and others in pro-
Here the targets achieved are: m'mu:dedrto eliminate " une
Education—Rs. 1.6 crores uchability and for general propa-
“epent on providing educationa1  £008 and publicity was given. The
facilities for Scheduled Castes total amount came to about Rs, 1.31

children over and above CEoEes

concessions provided by the

Ministry of Education and i om ;. & oF W
Scientific Research and Edu- qre Tt o ¥ quR wrger g o
el wT afy & aY qrEw fe frg arer e
An Hoa, Member: What are those W T W W AW AT A
facilities? I A o ] @ ¢ fom F & 991

Mr. Deputy-Speaker: Now, I am % dar ft ¥ 7@ fear wre s
being addressed \nd nobody has got

the right to int .fere. wmﬂq;f e tﬁ m! ~
Shrimati Alv:. Then, 36955 scholar- SHESE ™
ships were privided by the Ministry ¥ :
of Education :d Scientific Research. Mr. Deputy-Speaker: The hon.
Drinking Water facilities—4.500  Deputy Minister shall have to continue
sunk. inspite of the interruptions.
Shr1 Goray interrupted me the other

day and asked how many houses were Shrimati Alva: It only shows that
built in the First Five Year Plan. they are not interested in this debate
Only 3,100 houses were built. As after having spoken on it.

theunst that the target in the Second Then I come to physical targets

Five Year Plan is one lakh houses at A
a cost of Rs. 5 achieved during the First Five Year

Plan on the schemes for the welfare
Then, finuncial assistance to volun- of ex-criminal Tribes—Vimuktha

tary organisations working amongst Jathi.

Bgucanen. . . . . 290 educstional centres and schools were estsblishad
Colonisation . . . « 17 scttlemnant and 30 colonies were et up.
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Shrimati Alva]
families received assistance for
agricultural development. 113 co-
operatives were organised. 337 centres
were opened.

Now, for the backward classes,
142,100 students received scholarships,
stipends and ‘other grants. 27,725
scholarships were given by the Minis-
try of Education and Scientific
Research 44 women's welfare centres
were opened.

I do hope that these figures, though
not large enough, will at least convey
& picture of what s being done. We
do know that no one in thus House is
satisfled. We ourselves are impatient
even more than the hon Members
here, to show what wc can do. But
then we have made a beginning and
the second Five Year Plan has very
ambitiously planned the schemes for
the tribals, the Scheduled Castes and
the Vimukta Jat: and 1t is with your
co-operation alone that it can be done.
1 repeat this, for, how can all the
grievances that all the hon Members
have been stating in this House from
yesterday and today result in anything
that one could boast of, if it 1z sheer
criticism with a tange of bitterness,
with no helping hand?

We are here representing the coun-
try If there are police excesses, 1f
there are crimes in your villages, in
your towns, in your States, we would
like your co-operation. If the Sche-
duled Caste women are not able to
put on Jewellery or are not ahle to
don any dress in a particular way, it
18 a gshame on us—hon. Members of
this House. It i1s not a shame on this
Government. We share 1t equally.
All sections of this House share 1t

4
i
§
{
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gress even with Rs. 91 crores?! It is
quite true. If the ather defects exist
within the Scheduled Castes, then it is
for us, the enlightened ones, 10 put
those things right, to help them to see
directly what the correct social pattern
should be,

There are a number of alternate
motions to this motion before the
House today. They have brought in
medical facilities, minor irrigation
facihities or other purposes like educa-
tion, scholarship, housing, land alloca-
tion, ete. All that has been covered
by this motion in thus debate and under
the second Five Year Plan, Rs. 01
crores have been allotted. What I do
want to convince the House 1s that
we have to speak of Rs. 91 crores. If
we could get even one-tenth of the
figure that I am quoting here, 1in
human heads, 1n human hearts and in
human beings, then, how far we could
accomplish these targets that we have
laid before us?

In this task, we are all united, we
all feel ahke, that it 13 a matter of
shame that the caste system should
hinger, that the tribals should still Lhive
in the remote places, that they should
be downtrodden, that malnutrition
should eat them up. We do admit
that some of the tribes are dying out
There 18 no secret about i1t. Some of
the tribes we shall not be able to
rescue They are dying out The
thodas, for instance, and very near
here, some where in Himachal Pradesh,
there 15 another tribe—they are dying
out.

Shri Naushir Bharucha (East Khan-
desh): Nothing is done.

Shrimati Alva: If Shri Bharucha
had been here on this side, he would
not have even begun this task.

Shri Naushir Bharucha: We would
have finuished the job,

Shrimati Alva: You talk tall

Mr. Deputy-Speaker: The Members
are being duwectly addressod.

Shrimati Alva: I am sorry. But
once in a while, feelings rise on both
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sides, and I am concerned with the
tribes. Shri Bharucha is concerned
with his constituency. It does not
have tribal people s0 close to him.
However, I want to be as brief as I
can.

My hon. colleague ycsterday has
answered most of the relevant points,
He made a slight mistake when he
quoted the figure of Rs. 10 crores. He
said that it was meant for Harijans—
Rs. 10 crores. 1 may make a slight
correction with his knowledge and
consent. ‘This Rs. 10 crores covers the
schemes for Harijans as well as the
Scheduled Tribes.

Now, Shri Balmiki, I think, and
some other Members also talked about
the sweeper class or the scavenging
class and asked what is being done for
them. I was rather amused because
Shri Balmiki himsclf is a member of
the sub-committee appointed by the
Central Advisory Board to go imnto
this subject. The States have been
informed as to what they could do and
not do in this direction and how they
could help to avoid the nightsoil being
carried on the heads of the sweeper
class. It is a thing of the past. But
could you do it in this vast and ancient
land at once? Why are the people so
doubtful? It needs perseverence. Do
we persevere beyond our tongue?

and make it a thing of the past, as
Gandhiji did? That was the practice
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said in this august House. It takes
time. Inch by inch, step by step, we
can march ahead; brick by brick w
can build a house. That is our pur-
pose. Brick by brick will take many
decades, and we are not afraid that it
will take decades. We demand of the
people, the public, and we demand all
our legislators in this august House
and outside in the States to help us
manually. They can come here and
criticise us after they have seen things
and done something with their hands.

Everything possible is being done.
Mobile vans are being given wherever
we can do it.

An Hon. Member: What for?

Shrimati Alva: To relieve. For the
relief of the disease thaf exists in the
tribal areas and in other ‘areas where
the down-trodden live.

I shall now come to Shri Jaipal
Singh’s point. Shri Jaipal Singh made
a point that the Commissioner for
Scheduled Castes and Scheduled Tribes
should be given more independence,
should become a more important
officer. I do not know what he meant.
Shri Jaipal Singh is familiar with the
provisions of the Constitution; he has
read it and understood it, and still, he
made this demand. I do not know
why and how. The Commissioner for
Scheduled Castes and Scheduled Tribes

ports are sent
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[S8hrimati Alva]
We have our States and our

appointing Assistant Commissioners
and we hope o get better co-ordina-
tion in our own field, but we do
insist and we should always welcome
co-operation from all sections of this
august House and from their own cong-
tituencies. Wherever they have wor-
kers, they must give us co-operation
and active assistance. After the de-
bate is over, I almost feel that the sub-
Ject it forgbtten till snother bright
day, another ten hours and another
set of ecriticisms flung at us. No; you
may debate or not debate, but this is
a task in your hands as much as ours.

An Hon. Member: Address the
Chair. 8

Shrimatl Alva: It 1s a task in which
we are all co-operating and to the
extent we shall receive this co-
operation shall we also endeavour to
fulfi] the targets laid before us.

I shall come to Mr. Anthony,

Shri Surendranath Dwivedy (Ken-
drapara): It is time for Private
Members' business.

Shri Ganpati Ram: On a point of
order.

Jm fe sty wfwolt it § w2y
fis afewrr & wrh % s TRgafe
N R dagrr wER sfher w
Tz fem wh & W T gw wY
foie I s & 1 wx W A for-
ww B § ofegrfe 37 & oy
N am . AN I8 2 e
Peivel & fear fie dygee wreew & Y
fewder ww § @ ok off P¥ ¢
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oY g fowmr § OF O WYo qHe o
v wrat fgd WX W ¥ we Oy
o wifgd fe FooT vy i
ga ¢ ar T, wv e x@ W AR
¥ fag doc & 7

IMAN NPT @ AW 0T G
ﬁaﬂiiﬁ?ﬁq’flﬁmﬁst%ﬂ‘
gt ?

Mr. Deputy-Speaker: 1 mmy submit
that the hon. Member should not take
pleasure in these things. There ought
to be some dignity and some decorum
in this House. One should not feel
pleased that he has done it; that he
has interrupted and done it success-
fully. That should not be the attitude.

Shri Surendranath Dwivedy: It is
time for Private Members' business,

Mr, Deputy-Speaker: Perhaps we
should hsten t» the hon. Minister and
let her conclude. We will sit 10
minutes late.

Shri Surendranath Dwivedy: There
is also a half-an-hour discussion.

Mr. Deputy-Speaker: We can adjust
that time.

Shrimati Alva: 1 want to make a
reference to the point rawsed by
Mr. Anthony about the reservation
and recruitment of Anglo-Indian per-
sonnel in the country. I have a few
figures here before me. I may place
them before this House, because he
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Shrl Goray (Poona): How?

Mr. Deputy-Speaker: The last defi-
ciency of one was made up here.

Shrimatl Alva: The figures.speak for
themselves,

The hon. Member said that out of
72 reserved seats, sufficient recruit-
ment was not done from the Anglo-
Indians. This is due to the fact that
the total recruitment made also came
down from 260 in 1850 to 13 in 1851.
The reduction was mnot, therefore,
because of any discrimination.

I have not got all the figures about
the railways. but I can give the infor-
mation that I have got just now and
any other information that the hon.
Member wants, later. With a view to
improve recruitment of Anglo-Indians,
the reservations for this community
have been made from February, 1957
-—if there have been any wrongs, they
are going to be righted—in the -cate-
gories with which thev had past asso-
ciation prior to 15th Aurust, 1947. The
effect of these orders will be reflected
in the recruitment made in 1957-58
and in subsequent years

One more point that he made was
that the records were destroyed. But
the hon Member is well aware that
temporarv records are not kept for
more than 2 vears and if tho<e records
were of a temporary nature, they must
have been destroved

I think I have satisfled the hon.
Member. The hon. Members of this
auzust House are found to be satisfled
with nothing. They are living in their
own dreams as good critics: but only
when thev will come down with a
thud on the ficor or on the =oil of the
earth that vou will realise the dark
picture that has to be brightened wn
not with laughter and merriment that
¥You have shown in this House......

Mr. Depaty-Speaker: No, no.
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will come about only when the hon.
Members in this House and the general
lay public outside learn to understand
that

“Honour and shame from no
condition rise,

Act well your part, there all the
honour lies.”

Shri B. K. Galkwad: I want to put
one question to the hon. Deputy
Minister.

Mr. Deputy-Speaker: Should not this
be reserved for some other time?
That is my request.

I will now put all the substitute
motions from 1 to 17 to the House.
The question is:

‘That for the original motion, the
following be substituted, namely:=—

“This House having considered
the Reportis of the Commissioner
for Scheduled Castes and
Scheduled Tribes for the years
1955 and 1956-57, is of the opinion
that more emphasis should be
placed on the minor irrigation
profects in the Tribal and the
scheduled areas of the country.”’

The motion was .negatived,

Mr. Deputy-Speaker: The question

“That for the original motion, the
following be substituted, namely:—

“This House having considered
the Reports of the Commissioner
for Scheduled Castes and
Scheduled Tribes for- the years
1055 and 1958-57, is of the opinion
that projects should be taken up
in the tribal and scheduled areas
of the country for providing more
employment for labour.™’

The motion was negatived,
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is:
1955 and 1056-57, appreciates the
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“That for the original motion. the
following be substituted, namely:—

“This House having considered
the Reports of the Commissioner
for Scheduled Castes and
Scheduled Tribes for the years
1955 and 1956-57, is of the opinion
that the landless agricultural
Adivasi and Harijan labourers be
settled on the reclaimed and

progreas made so far and recom-
mends that efforts be accelerated
to help backward sections of the
people to become full and equal
members of the Socialist Soclety
at an early date”’

The motion was negatived,
Mr. Deputy-Speaker: The question

gramdan lapds”’ is:
The motion was negatived,

Mr. Deputy-Speaker: The question
is:

*That for the original motion, the
following be substituted. namely:—

“That for the original motion, the
following be substituted, namely:—

“This House having considered
the Reports of the Commissioner
for Scheduled Castes and
Scheduled Tribes for the years

“This House having considered
the Reports of the Commissioner
for Scheduled Castes and
Scheduled Tribes for the years
1935 and 1836-57. is of the opinion
that permanent schemes should be
made for the proper marketing of
the agricultural produce of the

1955 and 1856-57, recommends to
the Government that sufficient
funds be provided for helping the
Scheduled Castes and Adivasis to
build their houses particularly
those who live mainly on daily

W’w.‘“
The motion was negatived,

Adivasis”*
The motion was neg-t ved.

Mr. Deputy-Speaker: The question
b “That for the original motion, the
"That for the original motion, the following be substituted, namely:—
following be substituted, namely:— “This House having considered
“This House having considered the Reports of the Commissioner

the Reports of the Commissione for Scheduled Castes and
for  Scheduled cm: m; Scheduled Tribes for the years

Scheduled Tribes for the years 1955 and 1988-57, is of the opinion

1955 and 1058-57, Is of the obinion
that adequate medical Zacilities
should be provided in the Tribal
and the Scheduled Areas of the
country.”*

The motion was negatived,
Mr. Depuly-Speaker: The question

Mr. Deputy-Speaker: The question

Castes and Adivasis of India.”’
The motion war negatived
Mr. Deputy-Speaker: The question
is:

That for the original motion, ihe
following be substituted, namely:—

‘That for the original motion, the
following be substituted, namely:— “This House having considered
the Reports of the Commissioner

“This House having considered for Scheduled Castes od
Nmumm Scheduled Tribes for the years

is:
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1955 and 1956-37, 18 of the opinion
that— is:

(i) a Commission be appointed
1o assess the progress made so far
and to suggest effective measures

*That for the original motiom, the
following be substituted, namely:—

for eradicating untouchability m
the country; and

(ii) more educational facilities
be provided to the Scheduled
Castes and Scheduled Tribes.”’

The motion was negafived.

“This House having considered
the Reports o! the Commissioner
for Scheduled Castes and
Scheduled Tribes for the years
1955 and 1956-57, 13 of the opimion
that suitable steps be taken,—

(2) to check the employment of

the  Scheduled Castes and
Scheduled Tribes' children below
the age of fourteen;

(b) to protect the Scheduled
Castes from being compelled to do
indecent )obs against their volition;

Mr. Depaty-Speaker: The question
is:

“That for the original motion, the
following be substituted, namely-—

and
“This House hawving considered () to eradicate untouchability
the Reports of the Commuissioner in India.”*

g:heduled 'lt‘::e:;s for the J!:.nt: The molion was negatived,
1955 and 1856-57, 1s of the opimion i .

that sizeable holding of land be is:"" Depaty-Speaker: The question
provided to cach Scheduled Caste

and Scheduled Tribe famuly in “That for the oniginal motion, the

order to improve ity economic following be substituted, namely:—
condstion. “This House bhaving considcred
The motin was negotived, the Reports of the Comnussioner
for Scheduled Castes and
Mr. Deputy-Speaker: The question Scheduled Tribes for the years
is: 1955 and 1856-57, 15 of the opimion
that education should be imparted

“That for the original motion. the

to the Adivasm: children in their
following be substituted, namely:— mother tongue at the primary and

the secondary stages.”’
The motion was negatred,

Mr. Depaty-Speaker: The question
is:

“This House having considered
the Reports of the Commussioner
for Scheduled Castes and
Scheduled Tribes for the years
1855 and 1956-37, is of the opinion
that a Parliamentary Committee
be set up with necessary powers
to enquire into the progress made
so far in removal of untoucha-
bility in different States in the
country and to submit its Report
within six months suggesting

“That for the original motion, the
following be substituted, namely:—
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s e e Speaker: We shall take
done by the Government through " M;}i:r):tl; utﬂ;mﬁfrﬁm: -
the co-operative organizations.”?’ RS it L
; - An Hon. Member: What about the
The motion was mnegatived, original waotion?
) -M.r. Deputy-Speaker: The question Mr. Deputy-Speaker: There is
B nothing to be put. Only the reports

‘That for the original motion, the were to be considered and they have

following be substituted, namely:—

“This House having considered
the Reports of the Commissioner
for Scheduled Castes and
Scheduled Tribes for the years
1955 and 1956-57, is of the opinion
that the agricultural produce of
the Adivasis should be marketed
through the multi-purpose co-
operative societies.”’

The motion was negatived,

is:

‘That for the original motion, the

following be substituted, namely:—

“This House having considered
the Reports of the Commissioner
for Scheduled Castes and
Scheduled Tribes for the years
1955 and 1956-57, is of the opinion
that the officers posted- to the
scheduled areas of the country
should be trained properly to serve
the Adivasis to  their Dbest
interests.”’

The motion was megatived,

Mr. Deputy-Speaker: The question

is:

‘That for the original motion, the

following be substituted, namely:—

“This House having considered
the Reports of the Commissioner
for Scheduled Castes and
Scheduled Tribes for the years
1955 and 1956-57, is of the opinion
that medical facilities should be
made available to the Adivasis by
creating mobile dispensaries in
large numbers.”’

The motion was negatived,

Mr. Deputy¥-Speaker: The question

been considered. That is all.

*SUGGESTIONS RECEIVED IN
WRITING FROM MEMBERS IN
CONNECTION WITH THE REPORTS
OF THE COMMISSIONER FOR
SCHEDULED CASTES AND SCHE-
DULED TRIBES

st siiere @ (FE-faTaT-
gfae snfgar ) @ 77 foe 5
A 7@ are #1 % T8 2 fF aeaes
FREH F AIAFS ZIET ¥ AA A
fFas waTT a9 & fag s ar T,
fpa T AT A fRaAr RAAIT
F1 FHE a1 T, fHAT AeaE 9
w1z 9T Jrar & s fasa
grar wifgg ar | 33 ez 7 7w A
FT FUT wAT AT 2
T T @ faefafes gama
T W E

AYYS FEEH TAT AITE FIEH
¥ fod ww w7 o frafer A &
wifed St fe g fawr &1 deal
7 aife efel &1 At T T

SRR § a1 F TEa fad ww )

ag A1 wgr & fr @z waadam
=9 | gt fem=wd 78 o § 17wt )
g @ #r faadr swfa g wifeq
qr oy Feor @ 8 a2 gafaa
FETT HTEIT F7 AT AL 59 F7 5810
HIT T TAFAEH & TUF T T &
F A GrF AT 7Y FA A7 § &Y 59
it S

*Vide para No. 910 of Lok Sabha Bulletin Part II dated the 19th

December, 1957.
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ey AqT ENY ¥ fom were W

WA Y 5 e P sEivg wuw
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afasi) ;% gur g ¥ ferd FreT A
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WY weEvoen & o AEAY P, & 1q
SiF  gfeen=t & nT 57 guegw
w91 g f fen & 9w ook
e aar Tnfa & oft T R
¥ gm0 v mfe w1 s &
WY fod A IvR waehm et &
e § frafafer que & -

. e« gfew arw A
aur vty et & -
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it % m AN (wgg-ee-a-
gfar ofrar) - folE tedi-ys &
w3 9 faan § fr fomw sto &
o wfawa wratfaar frad o e
# fosl § 1 war & syivg sy oft oy
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[« 7w T )
o™ aes fewr g fie wgt ow @
T uAw g & ) g W § fir o
forw fiezr ot & fis oy wre orma-
foat & forg 7 frwy &% 1 W TR qE
w1 wvwr fear omy, €t gfoml ®
TR B Wi a4 & at g 1 w
g W wmathg & favew §
TR N o ge i fe
A g TR 1 WX gy T A o
® oz & fq g7 o gfom e
& § T T S I we A
T AT | WA A el §
W R v v@ § gfe wh o
W § gurgn w1 & ard §, W A
e a9 AN qgaTw T @t AW
@m s frge L ot & s T
o w1 § o e el
*TEE ¥ | G 212y T ¥y fewfe
arer wfere aTgw & fgwrwer wafafa-
€t #1 N § W 9% o Tl &
fmr ey o2 oft wmet Y gwr 1 I
Fo & aT WG WY WO WA W
ww fomfer # af § wx ww
7D Y @A & AR W
& X A & 7oy foar w1 @ oA
ghom ok wiferatfeat #t T
¥ fag 70 Ty § TR s A7 A
A A 1 v aer ¢ fr efem
o wifeardt & am ¥ forrae a5
e & mw TR TewT fonide
e T # | O e & off fedt pfae
A wifgarit M awte 7@ < a€
# woern § e g o€ Ao @
fram T & 1 vk o W
AgrE ® T wT f E ooft Fm
GUTEA T 41T T | FICR ¥
¥ ynfas wa wfw w9 w, faod
forrmr w1 wwpe afR< s
T w ot § 1 e & a1
wyn oy § fe gfoer soe &
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o & ey oft I afec F o &
vt § 1wt fem O @ ghee ¥
W e ad ag § T W Tl
N it | pefed R e gem g —

STl aveir STl @ @R Wit
o gt ¥ aiv § W o )

srordr we ghom ¥ aew we-
frt Y fied, &k, AW wfe
e & o

w ot & wrq §e AT TRe
1 wfgd Wi gfom wys wfed
¥ wrer e faeen wifgd | a@r g
gfcor & 7 §, Ty T T o S
Sre g wifgd o) agT T &ffag
T §, AET I W7 AT XD W
gt a1 It e afgd afe e
wYe qav UF o ¥ I wT WE |
gfcort ot araelt fared) ot avrg wovr ft
g sifed o

N waw efor & wefen ¥
o ¥, e aoerd e §
e fearae et wifsd o

w e gicn W sfeafa
¥ fag gefe §, ag feelt WYt fed
AT ¢

ZFeast ®1 W qT TIHE N WG
& v o e 1 & O T e w A
X @ AT 5 vt e @1 @ A
Yo ¥ Yo sfama R IOy & 1 A7
W 199 | W I qE AT a1
A A B QA refad e @
fir wat gy e fear and

e & are Wity 7@, fenew
Ww & g whr) o e e
¥ farer ot § s gy o oy
firwart oo Afeew § fis faeen et
ot son | waw o s &
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faqem & aftw= & el aw aga
ar R <@ | 3w fewfed 7 3137
T qger FF @ 2ax W F 7T 4,

M FTHr wrErEa e, gatad
fraes g fr fow om efwmi & o
s wdt 7 fome o gwar & fazis
I THE FD! AR e gRIAT AIATS
F AT & wEES @ A S A
| OAas T8 giar 91fed |

. -

FTg T (W WOEL gEiE E
9% S 9 a1 AT GATT F A%< q1igq
7 fodt &, o9 & 9zd gaE ¥ 7 59w
8 g, mﬁmm—a—w—»-’aqfww
AEY AT w@T & T A ATAT T 7
%4 Al TTAT Mifw SEdEE aEe &
AW AN T AT T G aF gt §
g e A gfEd % o aw @
@A T ug A o aror § fr A
[T Fowdr @ Hi T AT FT ST
FIE TET 40 |

7% sy 9¢ At fawifa sk
wew 7 #Y § ¥ awwar g fr fow o
g g | Went SR T
Wr & SO1 a¥g UF U& 42 AT /]
ST W g SF AT FTH dgaT gnm
ST ST AT Ty Fvnr giast gei
F4ifF oz vsa sfEgl s gwe §
&3 E I § |

sit axtfemt (ward srg-fira-
ygfaT arfoar) - afksgg : 7 F@r
T g o o smgfea snfa fr &
e #aEt F s <@ s afaa
7z @ gt & fFEw & fog afys
JUATIT W@l ZM0 Faiw qeT HAd1 &
qE @4 agg Afgw T § @i &
T oI FTET § L T Ly
a1 9g @&ut &1 W fagw #@ §
gufed T gwE g fF afem gan
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w10 F fag oot &1 faga wfasre
fag I g

Teea # A% fAamad arsr afa
# gfcaat &t gweo faar o

farer Weqml § @AM FEAT *
O 9T T@T ST q9T W AE T
fenfaat &7 =T azq 3@ S
azr S |

aqegal [Gamiis qaras fSar wid-
R T ¥ T gfem grami & fag
H@TT &1 A F F5 e (o &7 S
TET FTEAAT, YT AT gfeqrwm  FH
e 7 §g gl @2 o agrd
ST |

Ffuz &1 foaré oA grir smr
arar faran swmil 7 9w o faar oy
ST

HETHeqTF gl wifqai & (aamd
F foa @ e war s aEifs e
a% agaa sifa A gfem & wn
Sl W& | s @t faye afad
T WG w@ET e Wt
& I T Fems gfow wrfaai &
sfafafucs =1 am == w@r o |

seTeat weaelT Gt 7 aae
& fag FwAr et figsa
&g s ar o7 wrwel #1 ofaw F
q H FEEATE HAE |

TCHTHIET qOqTHT F =S adT -
I & HTAT I 3 =T fam o1y

TFR Fgraar @ Wiag g7 &
aifa faziw &1 7 g1 aifug axardr Sifea
& wid |

AR GO FTH Are g oadr
wgfafagw arel & gifua die 9T o=
Fr ffmarsmr
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wﬁmaﬁaﬁammmﬁa
T HF O AZ @A & A T@ IR
gfmt #1 yfaa #iwa o< 2 &1 919
quT faeat o woaT age fFar 9 o

quer 31 g@rg fafeds #9-
frat dug afvarem qar gfw 12 o
g @ et 7 A gfes
wY g faar sa |

gfeomt & faa = grmaTs &=,
3 g1 afeqdi 7 FEE 94 T4 A

gawi ¥ grg gfwfag &9 F sgawar

1 917 |

smft ffmrar (@ieT ame—
Waa—mmgfaa sfaat) sagiea snfa
a1 mAgfaa wifew snfa & fore
FT 934 § AR FT & F W qFR
wgfaa aar wgfaa sfen sfa &
T & fA FT6r W @9 F@r g |
qeg T a6l § FAE @ A FE
o warfa ) g4 & 1 WX fe & og-
| gaaT F1eor g fastt gead | 9
faolt @ead G & AR @9 &
faame & smgfaa agr sagi=a sfer
arfagt & feadt aFwx AR FEEE
%< gfeml & faga &1 gt s @
£ | W g F AAEIK I 99 7 A
LT A 219 § 7971 7el adl g |

R fEr & waR sy qa
yagfaa wifew snfodi & a0 @
fZieT 9% SATST a1EIE ¥ WH @9 F< |
gz oz wfiwfaa faer g oed gk
gF A a3 St fage wfger § g
T fifar a=er s= 9= 7 <Y srfaar
#Y £ @<t § 98 2T Sadl S ARy
FN SR S Afaw d FAATS F 9%
g3 fagaa famar <4 )

w= wefeat & foem ax & oy
W1 3T AR § q9 at FF ARR A
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9% @ & T W+ a% wefwat aga ww
9% I & FIF T AT AnfeEt § wiigw
feafa @ 89 F &1 78 929 HiX
c—& T ¥ & FTH 9T 97 X § | FAT
TG wF gHK T4 fadr wgar gga
g | 917 A% Ag) fedy & qa faar qdr
ot st & a9 ATEt FET AT £ )
THY FAF! wrafaw wifa FE gdr ¢
afad axFR = 9fgg fF aeai &
graafa & wsfaal # saer grafa
2 FT FITW FT | G 2@ qa4n
RIfGaTdY F==1 &1 Ffear2al o e
FIT U AH-IET # graafa faaww
FG & | 9 mea-faarmat A faar o
foed 9% &9 & fog wesar A 99 |

IS qF WA awdl 1 =gfafaea
Thel § TEl 94 § Irg SATRT ATRE #
fomr s 1 oz o= W 2 e @
sad afeaaT frar o3 |

weqsaal frarer (wfafaam) &
F3r ®9 7 A0 far o3, arfs gw Sy
gfeel & 912 91T &, SHY a9 | T8 ar
gferr aTa a2 FEHT 2T 37 £ R A
T 9 & fod 78 § | ofx aw faaw
T FTAT AT FT FIAT FQ & ar 7K
i & | gravfas e & gfeEt sy
qur AfgwR fear s wifF g9 @-
T & Tgd T 2@ 9 {6 gH J1a)
Fuf & zfaa afew aifag @wi &1 sgR
IS FIT A=A NI | AT FEd F
f gt a1 sz ar T & fAahr
&R, 9T FAAE A § IAET AT FY
STAT Y WY g |

g aur anfeanfadt & T #f5-
Al & e & fod oF =< ar i
grafaat £Y F3ET €Y SUH F18 qarfawTar
T, T Q1 99g weew g 9 faumw aar
a3eq g1 | ag frwmad qoed =9 § &0
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w AAS FX AL W ¥ w7y 9%
frm 9T &t v € @ & W o
1 mear & wivs WY onfemar e
frer v wa § STy e § awr
a% aar @i g &, I WA AR
A AN |

st R waww - (Fw-—fogT—aq-
gfem wfear) . w59 7 & f
‘Y w Q@ R W 2w
faerelt eyl & 77 w6 WV AR £
e ¥ fro & fomr e ger
wrfedt, T o ® feme Ay X 0
AT qeT & grarfow ar arfaw
ifeev ¥ ot § wieg oy afee
n s Awng 2w W weqEEar
fTaTCr W1 T W Y § IE €7 IO
o7y & fad wEmAr 3w qeeT &
ooy gemfea faar amar sfed

qTTA AT A e A et
arfmit oY arfer aaré . 77w g
afor g 1 o7 wifae & oaw TR
anfed) a7 AT & A AT ¥ eqer
1 & 1 w7 vanfar o &
Y NFTAT & 9T R T & q S
WAt e 3% f. wfAw W™
AT 7 sTEirgA T uriEd o

a7 fafawx & fo wfew gfz &
T er og foepm gwn oAne 3 36
A ansdear & 7 7fram g wrfrafaay
¥ e faerd & whiw ¥ aade
TTH wee ada g gARiqe wfem
7 wfenfeay § fog wfis &
%I A gy @ ¢n ot WO awe
nT7 fewt &Y aar A7 awdt T
frdm § fs wree woere 5P & fordt
HTY oRH N @ w6 g
WS we § ST wOeT W a w
w fiewt ¥ w7 oY Prew & 3 T
¥ dwrex
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s A oy vz e ¥
FTOT AFW AW ® T AT Al
ST X AT A u O A §
Aot 7 fEE w=m fe AT §
SeaT. S AT § $A9 [U0E at
wrEa &, e 3 afa d sifsard
fert & Tt oF o faeed, 3@
¥ arr A qfee grit ) o e 3
qEES & JgAT A ¥ v ey §
SqTET T AW T § | Wi 7 Sy A=
A EAE T e § Fe g
gfica Aoly & o oft Igad W T
g7 1 77 7w wAdmfre aw 1o
qUTATE FY (T FA W 0 f Ina ¢
fe =7 T3 ¥ w0 A ey g ¥
7 FCAT AT, AT YA FTA T §q FY
ar) Az v P ww F A fer
g 1 gt ¥ fR o qus afewr
s et & T A odw e F
RGSTAT & A AT, AN X U
T ¥ GAN TN A T ATFAS
Iafa i 777 @ 7w g T fomE
dri ¥ w3 7 A% wht qums fre
WEAT &, TRfAT ©F AV R A Sl
# aedT 7 s fa=r e

AT ¥ & 7 W0 q wifkEEr
vt eteaw vafx a1 ¥ & fad wfde
sfaraew foaga frd 03 7 1 e g,
ofrsw o 5 fanr o 5 owrl
¥ fd 1 ufve Ffawac § | AR
T i o= ¥ & 1 a7 ® AN
It g fg 791 7 7o "k wfe-
arfeqy aY @&m s & WA N
armz & ox frert & o wfuw &) fadh
q wrx ¥ fa o ufeRz sfma
g & it 77 W) HTAT $2 Hre7 Fo
¥u fagw ¢ fs ofer & fed ofim
o @arr wfeee sfawe fger
fear ardt WX Saw wifew ofEr &
T wrd | ST A Sniee AR
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[ g o)

7 gfomt ot wifenfemn & fag
foAgr I 1T @
s ® gar af @ sefoq e
dvlvw (&@ege § gfom ok wik-
T S %1 e Agr fiyeer oW
A Y &x SR & fod dwiee
{RIZEE & waey suaeqr & fad wifnw
wfed

=Y
"

e

-~
»

wF & ¥ o fdz @ ma-
gfaa mfedt § ofaer w1 o "z &
& Ay & ae T sfgd S nfaar
wfws feedt g & aar aarer w wfaw
WEE T¥ WWTET ¢, q9T WEAT, W,
TTTE!, T, 91 e I @ ol
# TEAr wfeq wR a1 ofaan craw
£, 7wt @t 7 1 fam wnfet 51 v siforgy
q W AW A TG § ATERC A
ada faem A=t Agaa SR gfaur
¥ Wit wfexr &y agma 3 gfaun
fam=t anfeq 1 A& A1 a1« FHT MA
wAgfwa wfem 1 s § "gaa
faer ¥7 g1 I, aw o ‘v it
arfaar feget g€ &

Wt oy oaw (W) g
wrfvat ao i sfow anfedr &
grafram W)k o &
ST ATEAT ATHA ST fEd | 2o,
wgrar wnfew arfr efefom anfa anfx
wEgEE At ) frem s -
wifew amr e wifgd « wi W
wife & ¥mit § wagQ N 7 um=-
% § arfe ag w1 faeft o fadr w1
LECR LG R R LR TR R
am 7 AeTa) ¥ W $On a7 fear
I | FET W NGNR 917 ot fada
% @ w1 78y 1 ¥, aremw, s, S
et wife & “gw ¥ fad, o gfamy
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¥ frt” wife ey gqwe fawren @
MR Tl ¥AN HEAT T ATY @
g wifg@ 1 areftn feaw B st
far v % farey Rwagfior wY wanf
¥ wgA fear o afas fewra-aamdy
WIE-AWT A9 T-HAT & AN AT
aureT § fvare w9 § 398 Ara
¥ quw §1 v faar A afed 1 wT-
O FEENE N o Srmaet &
ofifter 7 oF ora@Na Frga
g wifed fe ag wverT 7 e g
Y ave, e Fwer fw Wl ww
# vt Srufawen & oma fa fani
it & faofeqy w1 femfearm o
oot gy & g 3 Iwfe aq &
AT A F TG T 0T AN F €T 6T
W& AM A ATF W Arfawr w1
woq T ¥ §f  aqafe gregfen
& aq | art W & A9 grAEe
woaw g & W feq amd faed wreat
T A% IA% I & faundf mfna
for o | T #7 afe & s
gfawry £t w1 gfz % &9 A
foardt ft v @t gy W & f
A W I W A gfawd oy and
JURT WYY § g4 AT gy o
¥ gra wifes gue gr ag )

Shri Sobbiah Ambalam (Ramanatha-
puram): Adequate and proper
measures should be taken for the
amelioration of the Other Backward

Classes. who are in no way better
than the Scheduled Castes

g
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SBcheduled Castes and Scheduled
Tribes. A perusal of the Appendices
given in part II of the Report will
indicate beyond doubt that no
adequate sums have been spent or
allotted for the wuplift of the other
Backward Classes.

the disturbances 1n
Ramanathapuram District, the Gov-
ernment should bear in mind that
those troubles are due to the under-
developed and backward condition of
the area. Because the people of that
area, whether Maravars or Harijans
are very backward, economically,
socially, educationally and politically,
the communalists and other anti-
social elements have been able to
exploit the backwardness of these
people in setting them fight against
each other. Government should not
be satisfied and content with the
grant of a few lakhs of rupees for the
construction and repair of the burnt
houses. What is more important, as
has been pointed out in the report of
the Commussioner on Ramanathapuram
riots, 1s the urgent and i1mmediate
steps for development schemes for
agriculture, roads, schools, boarding
schools and cottage industries

The funds provided by Government
for the award of scholarships is
inadequate. I learn that this year the
scholarship Board have fixed a higher
percentage of marks, as high as 63%,
<o far as candidates belonging to the
other Backward Classes are concern-
cd This defeats the very policy and
principles for which the award of
scholarship is made, namely to assist
the educationally backward classes,
I therefore suggest that all those who
secure 50° marks should be awarded
scholarship and even those who do
not come up to this level should not
be disqualified if they are deserving
considering their economic means.

should‘hke immeciate steps to
Popularise family planning and birth
control schemes among these back-
ward classes, It is among these com-
Munities we find the baneful effects
of over-population. No amount of
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steps taken by Government to meet
the food deficit will bear fruit, unless
adequate steps are taken towards
family planning and birth control
For the successful implementation of
this policy, I suggest steps should be
taken for training larger number of
doctors in this work in each State,
opening of clinies with adequate
facilities for propaganda in every
district headquarter and mportant
towns and village centres throughout
the country

Shri Bangshi Thakur (Trnpursa—
Reserved—Sch. Tribes): Tripura is a
land of Scheduled Tribes, Scheduled
Caste> and Backward Classes They
form the majority of the population.
They are the worst sufferers and the
poorest of the poor First of all
economic stabilisation 15 necessary.
Of course it 15 true that the Govern-
ment cannot give arable land to all
the needy of Tripura since Tripura
has an area of 4,000 square miles
only But small scale, village and
cottage industries can be started there.

Minerals are abundant in Tripura.
There are oil, manganese, iron, coal,
China clay and gold etc During the
time of the Maharaja the Oiifield was
surveyed The area - 550 square
miles. which contains 11 ol centres.
Five of them are singly 2§ times big-

ger than Digboy; two of them
are singly equal to Digboy
and the rest are smaller If
all these natural resources

are fully exploited for the develop-
ment and progress of the society then
Tripura will no longer be dependent
on the Centre It could, on the other
hand, contribute towards the estab-
hishment of the Socialistic Pattern of
Society in India

The Tripura of Agartala include the
Royal family, Thakurs and others.
They all belong to Scheduled Tribes.
They have their grievances which
should be listened to and considered
Of course I cannot and do not claim
that special privileges be continued.
But the foundation of their economy
cannot be changed overnight. They
were and still are governed by =
fedual eeonomy and it will take o



number nearly 4,000 belong to Tripura
Rifles, who hold medals, certificates
.and other awards won during the
Second World War on the Burma
Front. They are well i
general warfare, guerilla tactics,

are dissatisfied. The matter should be
taken from the defence point of view.
Joomia rehabilitation i1s also far from
satisfactory.

We have no railway hine in Tripura
nor any lLink line to Assam. On the
other hand. the high charges of the
I.AC. are ndding insult to injury

Shri Basappa (Tiptur): Inspite of
the removal of untouchabihity mn the
Constitution, 1t still persists in many
parts and Harijans are victimised in
many ways at shown in Ramanath-
puram iacidents and wvigorous effects
are necessary to overcome all handi-
caps for them. Though we have
allotted %0 crores in 2nd Plan for
assisting the Harijans very little is
being done to coordinate the activities
of the Centre and the States in this
respect and the amount sanctioned
lapses many a time. We talk of land
reform etc., but still many Harijans
have no lands or sites even to build
their houses We talk of small scale
mndustries and cottage industries but
still large sections or Harjjans are
without any occupation. Social
wellare organisations of the Central
‘Government and State Governments
are giving attention to locking after
only ladies of upper classes and not
ghe ladies of the Scheduled Caste

E"h
18§
.tgi
e
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tral land State legislature even after
1960.

Shri Ignace Beck (Lohardaga—
Reserved—Sch. Tribes): The report
should be presented every year if not
oftener. The presentation of two
reports In one year is a gross breach
of trust and responsibulity.

The report should contain Govern-
ment policy regarding the rehabilita-
tion of poor displaced Adivasi ryots
as a result of ndustrialisation, It
should give information about the
excecution of Government's policy of
‘land for land, house for house', farr
compensation and employment.

It should have been stated in the
report whether the Tribes Advisory
Council had been formed and if so
their personnel; whether legislative
measures and other issues aflecting
their area arc placed before this
Committee and their sanction taken.

It should have been stated in the
report whether Government machinery
in the tribal areas had aucceded in
winming the confidence of the
Adwvasis, Is it not reverse in Bihar?
Is the State Govt. absorbing the avail-
able Adivasi Officers? Much talked
of integration of Adivasis cannot be
effected unless we have the right
Government machinery with full
understanding of their special man-
ners, customs, civilization ete.
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Agriculiure is the main occupation
of the Adivasis. They should be given
all possible help in the form of
technical assistance, manure, improv-
ed seeds and water. Multi-purpose
co-operative societies and forest co-
operatives should be organised among
the Scheduled Castes and Scheduled
Tribes.

Emplovment in the lower divisions
is good but from second division
higher up both in direct and indirect
employment and  promotions 1t is
absolutely unsatisfactory.

A separate portfolio should be
created at the Centre for welfare of
Scheduled Castes and Scheduled
Tribes

Many of the Adivasis employed in
the Central Secretanat in Delhi come
from villages and jungles and they
arc in great d:fficulties in re-pect of
accommodation and studies. Govern-
ment should arrange accommodation
for them. Those who want to con-
tinue thewr studies in camp schools
face great difficulty in admssion.
This should be arranged and they
should be gramted scholarships.

Shri Naushir Bharacha (Esst Khan-
dih):  There is a slackness n the
execution of the Untouchability
(Offences) Act, 1985, as is evidenced
by enly 380 cases registered by the
Police, out of which only 45 were

convicted, while 181 were pending in
Court,

Temple entry legislation, while
U eful in creating necessary psycho-
logical atmosphere, is haltingly
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executed and otherwise circumvented.
This should be attended to.

Emphasis must be laid on improve-
ment of economic conditions of the
Scheduled Castes =and Scheduled

Tribes, by:

{a) making provision by legis-
lation to compel Municipal bodies
to give members of these Castes
a minimum wage, which should
be generously fixed at a fairly
high level, particularly for un-
clean work.

(b) Abolition of ‘Watans'—
hereditary offices in Bombay
State, which are concealed forms
of forced labour.

(c) grant of lands, and reason-
able resources for exploiting such
lands.

-

(d) more generous distnibution
of freeship and scholarships, not
disqualifying a student who has
failed once.

(e) construction of mixed colo-
nies. and provision of housing
facilities, by grant of plots of
land.

Grant of same facilities and pri-
vileges to Scheduled Caste members
who have embraced Buddhism, as
were enjoyed by them before

Creation of a Special M nistry at
the Centre—and 1n the States—exclu-
sively for the welfare of Scheduled
Castes & Scheduled Tribes.

Request to courts to  give
priority to cases under Untouch-
ability (Offcnces) Act, and similar
legislation.

Regarding the Anglo.Indian com-~
munity, 1 think the guarantees given
to them particularly in the matter of
employment have not been honoured.
I agree fully with the observations
made by my hon. friend Shri Frank
Anthony that a lame excuse is being
trotted out to deny them appoint-
ments, namely, eligible applicants are
not available. I demand that the
Anglo-Indian community should be



sentation should be given to Schedul-
ed Castes, Scheduled Tribes in the
Union Cabinet in order to create con-
fidence 1n these classes as suggested
by the Commussioner

A large portion of the population of
Schedule Castes and Scheduled Tribes
being landless labourers, the Govern.
ment should ailot fallow land wher-
ever available, to these landless peo-
ple so that these people might get
f:';:ul employment and be rehabili-

In view of the paucity of adequately

Government should appoint a Parlia-
mentary Commuttee to report to this
House on HRamanathapuram riots.

in the Central Government for apply-
ing for higher posts or situng at
competitive examunations

Shri Chandra Shanker (Broach):
he whole of Rajpipla sub-
division in the Broach Dis-
trict in Bombay State has been
declared a Scheduled Tribe area In
this Sub-division, the Dediapada-
Sagsbara, with a population of 45,000
adivasis, are the most backward sche-

trict, in order to develop 1t, I had
required the Government to declare 1t
as the special multi-purpose block.
In order of population of Adivass,
my district stands third after Surat
and Panchmahals Even then my
request was turned down under the
pretext of the pattern being spoiled
and the block was given somewhere
else Then, when 1t came for the
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[Shri Ramdhani Das)

Propaganda regarding untouchabili-
ty Act should not be done mainly by
the non-official agency but mostly by

the area where there is any sort of
untouchability still in existence.

Individual Harijans should be given
free legal aud and financial help to
the extent of Rs. 500 to enable them
to proceed to a court to assert their
right given under the untouchability
Act.

In cases of revision petitions
appeals an amount to the extent
Rs. 1,000 and a lawyer of the rank
the Advocate General should be
to the individual Harijan.

Shri Dindod (Dohad-Reserved-

Eaai

and Scheduled Castes the primary and
secondary education should be made
free.

Some students of the Scheduled
Tribes and Scheduled Castes do not
get freeship in colleges. So pre-
matric education should be made free.

There should be at least three
Ashram schools in each tsluka where
the Scheduled Tribes and Scheduled
Castes population 15 more than 50
per cent

Leadership should be created from
amongst them through Ashram
achools to do this work.

As far as possible the work for the
amelioration of the Scheduled Tribes
and Castes should be entrusted to non-
official organisations who come for-
ward to do it

Such institutions whose financial
position i not good should be paid
full grant-in-aid.

More attention should be pald to
girls' oducation,

by Members 6900+

There are primary schools only for
four standards in rural areas—espo-
cially in Tribal areas. There must be-
a Central school imparting education
from class 5th to Tth for every 10
schools teaching upto the 4th stan-
dard.

Subaidy should be given to
Scheduled Castes and
Tribes agriculturists for checking sodl
erosion.

Subsidy should be given for digging
kutcha wells and constructing Pacca
wells.

Improved agricultural implements
and seeds should be supplied at con-
cessional rates.

Loan for chemical martures should.
be advanced in season, when they
have no money to purchase fertilisers.

Taccavi loan should be advanced for
agricultural operation.

The Central Government should
imperatively ask all the State Gov-
ernments to carry out the recommen-
dations of the Commussioner for Sche-
duled Tribes and Scheduled Castes in
their respective States.

In the sense of Sarvodaya all sorts
of development activities—aduca-
tional, economical and soctal—should
be implemented In all the tribal areas
just as Bombay Government have
talken up.

All cultivable land lying fallow
should be given to tribals for cultiva-
tion.



Reserved—Scheduled Castes): The
Children'’s Act was passed Dy our
ermment in 1951, According to this

act, if any man appoints a8 & servant
a boy as who has not completed 14
years of age, that man will be punish-
ed. But there ia no provision in this
Act for poor Harijan boys. In my
State (Madras) poor Harijan boys who
have not completed 10, years of age
are engaged as cowboys in the land-
lords’ houses.

I request the Hon. Minister to con-
sider this and also I request him to
take necessary action to extend this
Act <0 as to cover poor Harijan
children.

I request the Government to relax
for the Scheduled Castes and Sche-

industry development rules may be
simplified.

Recommendations of the Commis-
sioner for Scheduled Caste and Sche-
duled Tribes published in the Report
should be strictly implemented and
the officers responszible for not imple-



§ I 1 HEEL, L fRpfpoaiilely FR1YE &
“mm_« Mw by mwmmmammmmM mwmmmw” wm
m %Lm mr mmmmm“ SHIE M,_mm_mmmmmmwm T
© wm s bt gabittnd b
w, HET w it mmmﬁm i ek i
| R G GTHO T DR R
I B I
| i SR L o b
.....mmm m.u .m“mhwm : mmnmu m.wmm m.mmmm Mu..m w mu
e st i D
R EER R AR R RETHED



m?mmm o Wn mmﬁmmmmmm mwm m“u“m“ g mﬁmmw
w,m.mmrwmm mmtmmmmmﬂm“wmmmw it Hh mwwﬁw 1
il m.mm”mmwmmmmmwmmmw li]! wm m,“m,m M
m LR e R
e O s e
muwnm hnm mumM“mw w w% .mumm mmwm Mm mmm& u.mm Mwawm
| it bl Bl Sl
m u mmm ummme mm w mummm Wm mmm« 5 mmmmm mwnmm 1.4
mm .mwrmmmmz mm i3 :m mmm mm 51 % mm» m



6907 Written Statements 20 DECEMBER 1957 °

[Shri Hem Raj]
cumulated at Mawali for eight to nine
months in a year.
8hri K. C. Jena (Balasore—Reserved
~—Sch. Castes): Sir, it was a matter of
regret that suggestions made by . the
Commissioner and Members of this
House regarding Harijan uplift are
not being implemented properly. Sir,
ig«the suggestions are not implemented
and given effect to, then I do not
understand the logic of appointing a
Commussioner and spending much
money on that account and discussing
the same over here tod.”

Sir, to my m.nd untouchability may
be classified into three categories viz,
(1) social, (u) cultural, and (ii)
economic But these three are cor-
related and they all violently affect
the Harpans not 1n  on& Sta‘e but
throughout India. It )s not the pro-
blem of the Harijans and Adibasis
only, but 1t 15 a national problem
Therefore, I suggest that a separate
Ministry may please be formed under
which this national issue be dealt with
more efficiently than now.

Sir, after the achievement of
independence it has become the duty
of all to contribute to'the advance-

he has been deprived of social, econo-
mie and cultural justice.

by Members 6908
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Secondly, to reclaim such lands
these people should be given financial
aid by way of subsidy and loan.

Caste system is the source from
where the dirt of untouchability flows
and unless this source is cut off, every
attempt made to eradicate untouch-
ability shall be irrelevant. To do it
caste systerh must be annihilated and
to annthilate caste system, removal of
the religious foundation on which thu
system is based is imevitable. This

allow all the facilities to such Buddhist
converts which they enjoyed ™
Scheduled Castes.

A gpecial Ministry sheuld be created
to ook after the welfare of 1he
Scheduled Castes and Tribes.

The financial aid given to  the
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amount should be spent on conversion
to Buddhism movement.

The Collector of every  district
should bz asked to submit a monthly
report on the implementation of the
various schemes relaflng to the
Temoval of untouchability.

The watandari system should be
immediately abolished.

The number of foreign scholarships
should be increased.

There should be in India at least
two governors from the Scheduled
Castes.

Shri C. M. Kedaria (Mandvi—
Reserved—Sch. Tribes): The reports
are more or less suggestive than
informative as td development
achieved, economic conditions
improved and social status raised. I
can say at the first sight from the
reports that no socio-economic condi-

it
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projects in sn area with a tribal
population of B8 lakhs and 3 Multi-
purpose projects in an area with a
tribal population of 20 lakhs 1n Gujrat.
Moreover, it 15 heard that out of Rs. 13
lakhs for communications in tribal
areas, 9 lakhs are being spent on only
one road and the remalffng sum will
be spent Tor the whole Bombay State.
It 1s also more pathetic ‘' when the
Broach Distriet which is the third
in tribal population after Panch Mahal
md&lntmlm&mg‘ﬁm the
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[Shri M. S, Murtyl

Bulldozers may be supplied free of
cost to tribal people ta bring the
land under cultivation.

°Tlrmtwlvlnt out roads in
tribal areas should be in munles and
not the number of roads

§0% subsidies and 50% Loans
ghouid be granted to Harljans for
construction of new houses on sites
given by the Government,

Shri Muthukrishnan (Vellore—Re-
served—Sch. Castes): The Govern-
ment of India should set up a sepa-
rate Ministry to look after the Wel-
fare of Scheduled Castes and Tribes
and also suggest to the State Govern-
ments to set up a separate Ministry
wherever they have not done so
already.

The Government of India should
suggest to the State Government to
start  mult-purpese cooperative

by Members S

mmeﬁ:mod by the Centrs,
well in time, without allowing
single pie to lapse. !

MNM;W): A
large section amongst Scheduled
Mskmnnnmmmmué
for patrolling and guarding the vil-
lages and towns against thieves and
dacoits. They are generally called
Ramoshies. They get very meagre
remuneration. 1f their monthly pey-
ment is enhanced in an  adequats
manncr, a great problem will be
solved and there will be great satis.
tnenonamongumepeople.

The problem of Scheduled Castes
and Scheduled Tribes 15 mainly eco-
nomic. So fallow lands, with remis-
sion of land revenue for some years
and with a provision for all agricul-
tural implements and bullocks, be
distrbuted and collected to them.

As the condition of these clagses is
impecunious special provision be
made for their education in colleges
and Universities,
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The Constitution has abolished

Shrimati 1la Palchoudhurl (Naba-
up the wellare for Scheduled Castes

achieved, much remains to be done.

The following are my

submis-
sion:—

Education for Scheduled Castes
and Scheduled Tribes must be made
free and compulsory.

A Ministry called “Ministry for
Social Welfare” should form a wing

of the Home Ministry for thig pro-
blem.

Removal of poverty by supporting
small-scale industries should be taken

(a) Shoe making industry,
(b) Working with bones,
(¢) Pishing.

These are only some; other avenues
<an be found

Written Stytsments 20 DECEMBER 1957

by Memberz oyie
Directors of Backward Classes in
the States should be delegated the
necessary powers o issue sanctions,
80 that delay is eliminated.

The numbers absorbed in the Govt
services bas been fairly static since

the last six years, 1951—12,936, in

1956—13,185. This position needs to
be reviewed.

The education of the general masses
against this problem is a great neces-
sity. ‘The real way of absorbing

economic regeneration is implement-
ed. After all, if their economic

For this my suggestion is, that the
following be taken in hand immedi-
ately: —
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[Shri K. U. Parmar).

lessly failed to remove untouchability
from Gujerat. In spite of reservation
in services a number of educated
persons are unemployed and dis-
appointed, which reflects on the edu-
cation of Scheduled Caste.

The propaganda work by voluntary
hence-

Government  wasteland  should
immediately be given to Harljans. It
1/5th of the land is not so available,
Government should acquire other land
of big Zamindars and it should be
given to Scheduled Castes at Govern-
ment cost.

There should be & member, either of
Scheduled Castes or Tribes in the
State Public Service Commissions and
Union Public Service Commission.

All States and Central Government
Departments should be strictly asked
to fill reserved percentage of posts of
Scheduled Castes and Tribes imme-
diately.

The Police Officers of all States
should strictly be warned that they
should execute the Untouchability
(Offences) Act 1855 in the same spirit
us the Indian Penal Code.

chatralayas
should be provided immediately for
Scheduled Castes and Scheduled
Tribes students.

Top prority should be gven W
Scheduled Castes and Scheduled
Tribes candidates in Government jobs
without any hard and fast rules,

Plots should be given immediately
to the Housing Societies for Scheduled
Castes and Scheduled Tribes people
who come forward for the Housing
scheme.

Shri Sadhm Ram (Jullundur—
Reserved—Sch. Castes): The number
of cases registered under the Untouch-
ability Offences Act, 1958 are very
few and most of them are still pend-
ing, which is a matter
attention of the Central Government.
The gearing up of the administrative

¥



1 strongly press the Government of
India to give them representation in
the Public Services Commissions and
Subordinate Service Selection Boards.
Even in the Cabinets of the different
States and at the Centre, they have
one representative only which is
inadequate.

Rehabilitation of Harijan Refugees
has not been properly done by the
Rehabilitation Ministry as it is evident
by the fact that the Harijan refugees
are leading their lives in a shelterless
state. The Rehabilitation Minister has
?eruud to give land to landless Hari-
jans even on price

E
g
:
g

In the end, I would like to make
the following few suggestions in this
connection:—

1. Throughout India measures
should be adopted which will
solve the problem of un-
employment, help the grow
more food campeign and the
general betterment of the con-
ditions of the Harijans,

2. Agriculture] labour snd other
industrial labour should be
protected by the Minimum
Wages Act

Written Statements 20 DECEMBER 1957
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3. Steps should be taken to see
that reservations for Harljans
in public services are adhered
to and they are provided with
their due share.

4. Industrial loans for small co-
operative societies may be
given to them. The conditions
prescribed for societies be re-
laxed f§n their favour and
Government contracts should
be given to the societies.

5. Either a new Harijan Ministry
at the Centre may be estab-
lished for solving their diff-
culties or a Deputy Mimster
raay be appointed under the
Ministry of Home Affairs for

* that dgpartment.

6. An advisory board consisting of
109 Harijan M.P's. belonging
to these communities may be
established at the Centre for
advising the Central Govern-
ment on matters concerning
them

Also advisory boards of Harijan
M.L.A's, should be established
in the States to advise the
State Governments. They
should send their reports to
the Central Government.

Dr. Samantsinhar (Bhubaneswar):
The Caste Hindus should be encourag-
ed to hve with Harijans and for that
a scheme of establishing new villages
on Government grants should be
chalked out and wherever new settle-
ments are now being made in various
river valley projects and factories the
mixed settlement of Harijans and caste
Hindus should be followed.

All the Harijan and Adibasi boys
be given free compulsory education
upto Matriculation and all their edu-



6923  Written Statements 30 DECEMBER 1057

[Dr. Samantsinhar.]

the expenses on their development
work. The Centre should pay the
entire cost of their improvement
schemes during the remaining years of
the Second Plan period in view of
special financial difficulties of the
Orissa State Government.

Now the Hindu religious endow-
ments are controlled by the State
Governments through trustees appoint-
ed by them It should be mandatory
that 1n each Trust Board one repre-

sentative of the Harjjans should be
taken

The report be discussed annually in
each State legislature and the proceed-
ings of the same be sent to the said
Commissioner

Shri Sambandam (Nagapattinam):
Though the Report of the other Back-
ward Classes Commussion was submut-
ted to the Government in 1955, vet
Members of this Parhament have not
yet becn given the opportunity to dis-
cuss the Report Mr. Shnrikant, the
Commussioner for Scheduled castes and
Scheduled Tribes has criticised it in
severe manner observing that the
backwardness has a tendency to per-
petuate itself In the Constitution,
under article 340, the interest of
socially, educationally  backward
classes has been protected. But it has
not been adequately implemented. The
other Backward Classes are very
backward just like the Scheduled
Castes. If you go to the villages in
Tanjore, Trichy, Ramned, North
Arcot, South Arcot and Chengalput,
you will find that their condition 1s
worse than that of Scheduled Castes.

More than 6,000 applications have
been submitted from the backward
classes students for scholarship from
Madras State, Out of them only 1,800
students got scholarships, The rest of
the applicants did not get scholarships.
1 request the Minister to allot more
money for the award of scholarships
to the other Backward Classes.

Bhri L. Achaw Bingh (Inner Mani-
pur): I would like to make the follow-
ing suggestions regarding the tribal

should be allowed to enjoy funda-
mental and constitutional right of
democratic nstitutions without much
interference from the bureaucracy.
‘Iron curtain' policy in NEFA should
be avoided and Indians should be
allowed to wisit these areas without
difficulty.

Several lakhs of money provided for
Tribal Welfare Schemes m Manipur
lapsed and could not be utihsed during
the First Five Year plan period and
1n 1956-57, out of 14 lakhs only 3 lakhs
could be utilised and another 4 lakhs
were spent through rushing scheme
at the fag end of the financial year
Administrative loophole was the main
cause Another reason was that pro-
per co-operation from local officers
could not be had due to a discrepancy
in the pay-scale of local officers and
deputed officers Local officers equally
quahfied should be granted equal pay
with deputed officers and only expen-
enced officers should be deputed to
these areas

A large number of tribals have been
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look after the tribal schools scattered
in an area of 8,00 sq. miles. Inspec-
torate staft is too lumdequate.

More subsidy should be given to
applicants than the ratz at present
given by way of cost of transport upto
nearest motorable place at the time of
distribution of C.1. Sheets for tribal
housing. Adequate supply of medicine
should be provided at the newly open-
ed dispensaries and hospitals in the
tribal areas,

Three-fourths of 2 lakh tribals in
Manipur practise shifting cultiva-
tion.

No pilot project had been started to
control shifting cultivation snd im-
prove terrace cultivation. Immedate
steps should be taken to stert one pro-
ject and promote terrace cultivation
in all parts of the hills, Forest laws
recently introduced to deprive the
tribals of their ancestral lands should
be withdrawn.

The Chakpar Community numbering
46,371 has been wrongly classified as
Scheduled Caste in Manipur. The re-
presentatives of eiders of the tribal
villages of this community have
requested the Government to exclude
them from the list and reclass them
as plamns tribe in Manipur. As they

every
respect and there is no caste system
in Manipur and nho question of un-
touchability, the Chakpas should be
classed as asked for.

by Members 6926

It is regretted that the Central Gove
ernnrent could not define “backward-
ness" of any particular community or
class and so these classes were thrown
at the mercy of the State Gowvern-
ments. I am fully convinced that
backward classes are not better than
Scheduled Castes, Scheduled Tribes
minus untouchability. All promises
were given by the Congress leaders
to the people of the ex-princely states
regarding protection of their rights,
interests and privileges hitherto enjoy-
ed by them in the said States. Shri
Jivaray Mehta, the Finance Mimster
of Bombay State promised the subjects
of ex-Baroda State that there would
be no curtailment in the nghts,
interests and privileges enjoyed by
them. This promise is not kept by
the State Gavernment My suggestion
regarding these backward classes ia
that the Government of Indin may
decide the “backwardness” of any
particular community or class on the
basis of illiteracy and backwardness/
social and economic. If Brahmins,
Banias, and other high tastes in Grah-
wal (UP.) and Kangra (Punjab) are
recognised as backward classes then
why other such castes are excluded
throughout India on the same basis.
These castes are very backward,
poverty-stricken and down-trodden
and are at the mercy of these privie
leged classes.

These following castes must be in-
cluded in the list of backward classes:

living in other provinces have been
included.



~contemplated by the Constitution.

Untouchability in the strict sense of
the term does not exist in our country
except in respect of Bhangis and some
other castes. All Harijans are touch-
able but many of them suffer from
:soc1al and economic disabilities.

Our first duty is to exercise untouch-
ability. Either scavenging in its pre-

attractive features. Social disabilities
flow from economic conditions. A
Harijan Thanedar, or Tehsildar is not
shunned but ° association with him
sedulously sought after. Thus the
«question 1s really economic and social.
I suggest the following measures
should be adopted at once for amelio-
rating the condition of Harijans.

Government should in all possible
way encourage inter-marriages bet-
ween Harijans and the Sawamnas.

All  Municipal laws which put
restrictions upon scavenging should be
amended and scavenging profession
should be made attractive and remune-
rative,

Waste und freshly broken lands
should be made available to Harijans.
All occupancy tenants should be made
full owners and five year old tenants
should be made proprietors on pay-
ment of ressonable compensation to
landlords.

House sites of ith of an acre should
be given to every Harijan family
gratis,

Consistent with competence and
, all jobs and Government

to Harijans for

;

posts should be given
ut least three years.
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Ministry concerned that there
a smngle pucca road in
Akkalkuwa 1n the Distr
Khandesh.
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I still find that the number of the
Castes and Tribes in the
State Bervices is very low Indeed

arrangement of combining the sche-
duled castes, the scheduled tribes and
other backward areas has not worked
satistactorily 1 beg to bring to your
notice that in spite of reservation in
Government service the Scheduled
Tribes do not get their propertionate
share.

In conclumion, 1 would like to em-
phasise the fact that so long as the
Scheduled Tribes are not uplifted the
country will not be uplifted.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Twrxrrra Rrrort

Shrimati fa Palchoudhurl (Nabad-
wip): I beg to move:

Committes on Pri- 20 DECEMBER 1937 6030
vate Membery Bills

DELHI REGULATION AND SUPER-
VISION OF EDUCATIONAL
INSTITUTIONS BILL*

Shri Radha Ramap (Chandni
Chowk): I beg to move for leave to
introduce a Bill to regulate, supervise
and control teaching institutions run
Ly private agencies in the Union terri-
tory of Delhi.

Mr. Deputy-Speaker: The question
is:

““That leave be granted to intro-
duce u Bill to regulate, supervise
and control teaching institutions
run by private agencies in the
Union territory of Delhi"

The motion was adopted.
Shri Radha Raman: I introduce the
Bl

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL®*
Shrimati Subhadra Joshi (Ambala)
I beg to move for leave to introduce
a Bill further to amend the Code of
Criminal Procedure, 1898

Mr. Deputy-Speaker: The question

“That leave be granted to intro-
duce a Bill further to amend the
Code of Criminal Procedure, 1888.»

The motion was adopted.
Joshi: I intro-

Shrimati
duce the Bull

ALL INDIA INSTITUTE OF MEDI-

CAL SCIENCES (AMENDMENT)
BILL

Dr. Atchamambs (Vijayawada): 1
beg to move for leave 1o withdraw
the Bill further to amend the Al
India Institute of Medical Sciences
Act, 1956,

SArl T. B. Vittal Rao (Khammam):
What are the reasons?
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Dr. Atchamambea: I do not find it
Decesssry now.

" Mr, Deputy-Speaker: She has stated
that it is not necessary now.

The question is:

“That leave be granted to with-
draw the Bill further to amend
the All Indis Institute of Medical
Sciences Act, 1958".

The motion was adopted.

NATIONAL AND FESTIVAL PAID
HOLIDAYS BILL

Mr. Deputy-Speaker: The House
will now resume further consideration

“That the Bill to introduce a
uniform system of national and
festival puid holidays for all indus-
trial workers, be taken into con-
sideration.”

g
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discussion of the Bill, 25 minutes have
been taken on the 6th December and
one hour and five minutes still remain
Shri Amar Singh Saigal was on
legs last time.

men were given these two paid holi-
days. So there was some agitation
and some strike.



Tally put forward by the employers

that in a company employing about
20,000 workers the number of working
days during the year is 309 out of 365
They give a compulsory weekly off
‘So, if you remove those 52 days, you
will find that they enjoy only four
days as- festival or national holiday

It the employers or the Govern-
ment are very particular that the pro-
duction should not be affected, they
can so arrange with the company or
the factory to work on a Sunday pre-
ceding the holiday. Then there will
not be any loss of production. But 1t
is absolutely necessary that some sort
of legislation should be there so that
it may be umform throughout the
country.

1 am sure that our hon. Deputy
Minister will see to it that the States
are undertaking legislation. I do not
know when they are going to under-
ke legislation We have seen the

days that should be given are clearly
stated; ten days: New Year’s Day,
Republic Day, Maha Sheoratri, May
Day, ld-ul-fittar, Independence Day,
Moharram, Gandh! Jayanti, Diwall,
Christmas Day.

industry in our country. How many
paid festival national holidays do they
get? You will be surprised to hear
that they get only three paid holidays
in a year of 365 days, that May 1st,
August 18th, Independence Day and
October 2nd, Gandhi Jayanti. Even the
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Government and they cannot declare.
A very strange argument, indeed. But,
the workers there said, Jet us lose our
wages, we will observe this day as a
national holiday because the workers
also have contributed, and sacrificed
for the formation of the Andhra
Pradesh.

When this question came up for dis-
cussion in the last Standing Labour
Commuittee, the Government were not
serious about this at all. Government
was serious on only one thing, that
is, discipline in industry, The other
items in the agenda were not discus-
sed properly and thoroughly. The
employers' representative Shri Tata
said, if you pay one paid holiday to
the workers, it would cost the country
to the tune of Rs, 1 crore. He did
not stop at that. He said, this will
greatly impede production, today we
want increased production. As I sub-
mitted earher, if the Government and
the employers are serious about pro-
duction, they can very easily work on
a Sunday preceding the holiday This
is what 1s being done in many fac-
tories where the managements are
interested in production. To deny this

legislation. A commuttee was ap-
pointed and they gave their report.
There will be differences here and

would also be laid down. This is
not going to affect industrial produc-
tion at allL. Even to this day, the
wor

you leave it to the States, no legis-
lation will come and there will be
States like Rajasthan where the
workers will not get any benefit out

of it

Shri 8. M. Banerjee (Kanpur):
Mr. Chairman, I rise to support this
Bill moved by my hon. friend Shri
Kodiyan. The Bill seeks to remedy
the position by fixing the mimimum
limit of 15 paid national festival

holidays in a calendar year

I had been serving myself in the
public sector, especially on the ord-
nance factory. I know what is hap-~
pering and in a minute I will tell
you what 1t is. The workers there
are divided into two categores,non -
are divided into two categories non-
industrial category, that js, the min-
1sterial staff and the supervisory
staff including the managerial staff
are entitled to 21 paid holidays.
That is, they are entitled to observe

industry,
entitled only to 14 paid holidays
Since the very ioception of the
Defence workers’ federation and the

q
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has been changed from produce or
perish to produce and perish.

Naturally, this difficulty can be
solved. What right have we got to
debar the industrial workers from the
benefit of these 21 paid holidays?
Whenever we say, this should be uni-
form, they quote England and other
foreign countries and ask, what is
happening in England, it is only seven
days there. Let me ask the hon.
Minister here, what about the wages
in England? What about the housing
conditions in England? What about
other social amenities in England?
Why are we only comparing other
countries in the matter of holidays?
1§ hre

What 1s happening in the textile in-
dustry? I may state for the informa-
tion of the hon. Minister that some
time in 1949 or 1950 about 60,000
workers in the textile industry in
Kanpur wanted to observe May Day
as & holiday, but the millowners
supported by the UP. Government
would not allow them, because they
thought May Day was a day which
should not be observed and could not
be a festival day for the workers,
though being a true representative of
the workers I feel this is the biggest
and greatest festival day of the
workers. So, they refured leave. They
said: “No, you cannot have this holi-
day”, with the result that the workers
did not join duty, and the net result
was, as a political vendetta against
the workers, their service was broken
and they were told: “From mow on
you will not be entitled to have any
leave because there is a break in your
service”,

Bo, I feel that this discrimination
sting among defence industry em-
ployees of industrial and non-indus-

1 categories must be abolished, and
this Bill should be accepted.

After all, religious sentiments still

Prevail in our country. We see our

Prime Minister and other Ministers
the vario

E82
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1 know how difficult it is to dis-
tribute these paid holidays among the
various classes of employees. I had
been secretary of the workers' com-
mittee since 1848 in a factory in
Kanpur. We were told that 14 days
were to be distributed, and that out
of them three national holidays had
to be observed, viz., Independence Day,
Republic Day and Mahatma Gandhi's
birthday. I felt it would have been
much easier to distribute the land
available in India to the landless
labour than distribute the remaining
11 days among the various sections of
the workers. It was so difficult for
me.

So, 1 appeal to the hon. Minister,
and through you, Sir, to the Prime
Minister and to our Government to
obnsider this point very sympathetl-
cally, It is not a question of non-
productive days. What is happening
in countries where there is a 40-hour
week? After all, more production
does not only depend on longer hours
of work or curtailing the holidays and
leave of the workers. It is absolute-
1y essential that this Bill should be
passed. I request the hon. Minister to
consider it sympathetically, and not to
condemn it outright in his usual way
because it has unfortunately been
moved from the leftist side. I would
request him net to touch this Bill
with political vendetta, but to accept
it.

adopted in different
different States. Even
Government is ready to adopt
lation on the question of festival holi-
days for the workers, the

ment of India always advise them
that there should be t
of the question as the Government of
India are seized of the matter and
they would bring forward legislation
at an early date. But this
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date” has kept on being postponed
and still we have no precise policy.

The usual argument that is trotted
out is that in India we enjoy a large
number of festival holidays, That
may be 30 with regard to some of the
clerical employees in Government
service. For instance, in Madras State
the Government employees are given
27 paid  Tholidays, but if you take
Government industrial establishments,
there is no uniformity.

You have in the Posts and Tele-
graphs I believe 18 paid festival
holidays. You have in the Port of
Calcutta 16 paid festival holidays. In
the Port of Madras, for some section
of workers there are only two paid
holidays, but for another section
working in the same port by thewr
side, there are ten paid festival holi
days, and for a third category there
are 16 paid festival holidays. Why
there should be discrimination be-
tween the same set of employees en-
joying the same wage structure I can-
not possibly understand.

Then the usual other argument that
is trotted out is that in other coun-
tries there are fewer paid festival
holidays, but what is very convenient-
ly forgotten is that in thesec very
countries the hours of work per week
is much lower than here. Here we
still stand by the 48-hour week,
whereas in the UK. or the USA. or
many other industrially advanced
countries it is a 40-hour week. There-
fore, when we take the total hours
of work in a year for an Indian
industria] worker and the total hours

claimed bere. For instance, one au-
thority has recommended that in a
port, which is sn essential service,
there should be 18 paid festival holi-
days. In the Posts and Telegraphs
there are 16 paid festival holidays.
When clerical employees are being
allowed to enjoy festival holidays to
the tune of 26 or 27 days, I do not
see why we should continue to stick
to this particular rule.

Again, 1t creates unfair competition.
An employer who is liberal enough
to concede the demands for paid
festival holidays is at a disadvantage
compared to other employers who are
more reactionary and more conserva-
tive. I did not see why on this
question the liberal employer should
be put at a comparsative disadvantage
when they follow the recommenda-
tions generally made ¥y the authori-
ties concerned,

Therefore, I wholeheartedly support
this Bill, though I do not agree fully
with its formulations in every case,
I would have preferred that certain
specified number of festival holidays
might be fixed, and that the manage-
ment in individual industries may, in
consultation witl. the employees, fix
the holidays, but the number should
be unalterable, namely 15, because in
this country we have so many com-
munities and sub-communities also
and so many religions and therefore
it is very difficuit to frame one parti-
cular st of major holidays which
the workers would hike to have.

I have heard from highly placed
members of the Government that
there should be at least seven paid
festival holidays. I do not know why
they fix seven. Even if they grant
seven days it will be something, but
they are not granted even though
they were promised long, long ago.

Shri Ackar (Mangalore): The simple



Will it be possible to have a uni-
form system of holidays is the simple
queston that is before the House.
I feel that that is not possible.
Holidays like Independence Day, Re-
public Day and Mahatma Gandhi’s

or ane or two other holi-
days of that nature can be given for
the whole country, and so far as that
15 concerned, I agree. But here, the
question of festival holidays also
comes in. .

Is it possible to have
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Kertla. Shivaratri 1 s very
mmportant holiday, so far as the Mala-
yalees are concerned.

Shri 8. M. Banerjee: It is s0 in UP
also.

Shri Achar: It may be s0, But
there are quite a good number of
people who are Hindus who do not
observe 1t. For example, there are
the Vaishnavites, for whom Shivara-
tri 15 not an important day. They
would like to have a holiday on Jan-

Shri V., P. Nayar: They can have
Vishunratri.

Shri Achar: But what the Bill
wants is a umform system. That is
why I am opposing it The Bill
wants to declare Shivaratri as a
holiday for me also. I do not ob-
serve Shivaratri at all. Why should
1 have a holiday on that day? I
would like to have a holiday on
Krishnashtami or Ramanavami day.

So, there are several practical
difficulties in having a uniform system
of holidays.+ That will not be possi-
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holidays be fixed as they want,
the entire country.

draw the attention of the Deputy
Minister to the fact that only one
section of the workers 15  granted
these pmid rebgious holidays. Take,
for instance, an industrial establsh-
ment. The clerical section working
i that industrial establishment
1
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hamper the production bat it will
help in upgrading the standard of
production,

It is being said that in other parts
of the world, the workers enjoy
less paid holidays, But we forget
the conditions of service which they
enjoy. Nobody will contest the fact
that the working condition in Indis
in a factory today cannot be com-
parcd with those in any other part
of the world. So, to compare the
number of paid holidays that the
workers of the other countries enjoy
with those that are enjoyed by the
workers in this country would be
complelely a wrong analogy, because
1 depends very much on the con-
ditions of scrvice that the workers
enjoy in India. Shn Achar has said
that on principle he is not objecting
to the workers having a certann
number of holidsys to enjoy the re-
ligious festivals, but he 1s objecting
to fixing or enumerating the religious
festivals, The main point, as I
understand 1t from the Mover of the
Bill, is to fix the number of the paid
holidays If Government agree to
fix the number of pamid hohdays at
15 or some such number, it can
essily be decided in consuitation with
the State Governments which are
the religious holidays which should
be enjoyed by the workers There
may be some national holidays of an
all-India character, and there may
be some religious holidays of a
State character. This can be settled
along with the State Governments
and with the workers.
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should be given the benefit of en-
joying social and religious life. And
15 days as paid holidays in a year is
not a very big number as a result of
which production will go down.
Rather, I feel that if this number is
accepted, and these paid holidays are
gramted then production will in-
crease, and workers’ co-operation in
fulfilling the targets of the Second
Plan and in stepping up production
will be ensured.

I would, thercfore, request the
Deputy Mimster to accept the prin-
ciple enumerated in this Bill and also
to accept this Bill

Shri V. P. Nayar rose—

Mr. Chairman:
the hon. Minister.

Shri V. P. Nayar: I only want five
minutes or even less.

I propose to call

Mr, Chairman: It is now 1620
hours. The hon. Minister will take
at least 15 to 20 minutes. Then we
have to finish at 1846 hours. Any-
way, he can have three minutes

Shrli V. P. Nayar: I am sorry that
1 do not get more than three minutes.
But I shall confine my remarks to
that much of time,

I want to make only one point As
between workers and workers, there
seems to be some discrimination in

20 DECEMBER 1957
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ment, and 1t 15 also against the
spirit of the Constitution.

You know the provisions of the
Constitution so well that I need give
no interpretation. But what is the
directive principle of State policy
in this respect so far as workers are
concerned? I ask whether this is
humane treatment to the workers.
1 ask whether 1in giving one section
of workers more holidays than an-
other section, we give equal treat.
ment? Do we give to those who
are denied holidays humane treat-
ment”

I do not have the ume to inter-
pret article 42 of the Constitution
But may I, with your permission,
just remind the hon. Minister of this
article?” It says:

“The State shall make provi-
sion for seccuring just and humane
conditions of work and for
maternity relief”.

I ask whether this sort of treatment

theless, it is & duty cast on Gov-
ernment. It i1z written s¢ in
Constitution. They should
selves have come forward with
lation to this effect. So if the
Minister is at all sincere, he
find no reason to oppose this

I am sorry Shri Achar is not
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will
other side, but because it is not appgo-

consider that I am unreasonable.
Shri V. P, Nayar: Even otherwise.
Shri AbM All: I am not opposing
These holidays are unfortunately the

rule, because the
bosses were British, and they went on
Increasing the number of holidays for
their own convemence So far as [ am
concerned, I wish an occasion comes
to reduce the number of holidays

do not accept this Ril), they
legacy of British

priate to accept it, because scceplance
of the suggestion will mean hampering
of the progress of the Five Year Plap.

this Bill because it comea from
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dithough the number of holidays is
less, working hours are more,

There are a large number of coun-
tries where the working hours are 48

Shrl V. P. Nayar: There conditions
of work sre better.

Skl 8, M. Banerjoe: Some countries
have 40 hours a week

Shri AbM AN: Hon Members will
appreciate that I did not interrupt
them I say this because the time 1s
very limited Otherwise, they know
leemmmmkmmdlm
prepared to meet their arguments But
let us be a httle more businessike
today
There are countnes which have got
48 hours and still holidays number 6
or 7 Take a Btate ke the USSR of
which hon Members opposite are very
much enamoured ‘There, although
working hours are more, holidays are
only 8

Shri V. P. Nayar. Take USA about
which the hon Mister 15 enamoured
Shrl Abid Ali: One hon Member
said that working conditions in this
country are the worst 1 would
request him to be a little more patrio-
tic Either he has not visited other
countries or he does not know about
the woilang conditions n this country
1f he compares our working conditions
with those of most progressive coun-
tries, [ certaunly say that there 15 much
need for t in our working
conditions, hut certainly we are super:-
or to many

Then Members said that in UK
and the emoluments of workers
are more

It 15 truc that they get more amount
So far as the currency 1s concerned
but here too compare the purchasing

Shrli V. P. Nayar: Rusiia never

came m this debate; nobody referred
to Russia We want to talk about
India

Shri AbM AM: 1 am quoting Russia_
But why are they annoyed?

Shri T. B. Vittal Rao: Let hum quote

about Rusaia Let us know something
from lum

Shri Abld All: If such a companson
is made, we are m a much happier
and better position in India in regard
to the working classes It 1s saud that
May Day must be a holiday because of
certain reasons given by them. But
USSR has not declared Mav Day as a

paid hobday, UK T-. nut declared 1t
50

Shri S. M. Banerjee. Kerala has
declared it

Shri Abid Ali: They made an
announcement only last time But
even in Keiala, all the estabhishmentg
did not do so, the workers my all the
establishments did not get a paid hoh-
day even though the Government was
changed there before May Day was ob-
served Therefore, 1t 15 not proper that
in such matters comparisons should be
made with other nations which were
not under foreign dormnation or whach
had the Industrial Revolution mueh

earhier Let us have a httle breathing
time

The hon Member has said that |if
workers are not given thiz hohday,
they will not produce and that if the

are more patriotlc than the hon Mem-
ber utting on the other side

Shri Abld Ali: I am saymng thus
because the other day, Shrn1 Menon
said that workers are cursing the
Republic Day because a holiday was
farced on them and they were not paid
for that day. Today it is good that my
hon frrend, Shri Vittal Rao has said
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W
[Shr1 Abid Al]
that, whether they are paid or not,
they will ohserve these holidays That
is the spimt, the spint should not be
one that was shown the other day
when this Bill was introduced Cer-
tainly workers are not cursing but
they are happy, they will always be
happy because they have got Indepen-
dence and they get a holiday It s
immater:al whether 1t 15 paid or un-

paid

Shri B. Das Gupta (Purulia)* 8ir, on
a point of order I want to know whe-
ther the hon Ministers can east a
general aspersion about our patriotism

Mr. Chairman: As a matter of fact,
comparisons are generally odious No
companson should have been made
between a worker and a Member of
Parhament To say that one 1s more
patriotic than the other 13 not proper
But at the same time, we must consider
thus also Something was said some
other day to which the hon Minister
was replving It was said that thus
holiday was not observed and that the
workers were cursing the Republic
Day It 15 in this context that the
Mumster was saying that If the hon
Members are very sensitive to thus, 1
do not think the hon Minister will
persist to this remark After all, it 1s
said m a different vein and there 1s
no such comparison that our patriotism
15 less compared to that of the workers
and that we are worse off in compari-
son It 15 not in that spint it 1s sad
If the hon Member 15 very sensitive,
I will ask the hon Mnister to with-
draw that remark

Shrl V. P. Nayar: There is no ques-
tion of patriotsm coming here

An Hon Member: At least, be {s not”
here.

Shrl Abid All: It ia for lum to be

Pad Holdays Bl 6953

Shri Prabhat Ear (Hooghly): No-
body hag said that

Shrl Abid All: He has said that the
progress of the Plan will be ‘hampered
if this Bull 1s not passed and therefore,
I say this

Shri Prabhat Kar: What I said was
this We want to step up production
under the Second Plan and for that
purpose we should grant these conces-
sions to the workers so that they may
get encouragement (Imterruptions )

Mr. Chairman: Order, order Even
after that 1s said, I think the hon
Member should accept what the hon
Minister has said

Shri V. P. Nayar: Because you say,
we accept He 1s more unpatriotic

Shri Abld All: This matter was
discussed 1n the Standing Labour
Committee sometime back and it was
felt that holidays vary from Btate to
State, establishment to establishment
and industry to industry A commuttee
of six persons was appointad with the
intention of finding out whether any
uniformity could be resched It came
to the conclusion that it would not be
possible to make any recommendation
for national paid holidays and there
fore, the matter aga:n came up before
the Standing Labour Committee It
was in October 1857 that 1t was recom-
mended that no defimte steps should
be taken by the Centre It was also
felt that the experience of States
which may introduce legislation for
fixisng the quantum and the other
detalls of the national and festival
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of the Bill for the reasons already

26th ‘of Janusry or the 15th
of August or Mahatma Gandhi's birth
day, then electricity and water supply
and all that will have to be stopped.

Shri T, B. Vittal Rao: On a pont of

Shri V. P. Nayar: He refuses to
understand. What can we do?

Shri Heda: He himself admits that
another day is given as holiday. So
what can be the complaint?

Mr. Chairman: Order, order.
cannot be interruptions hke this. It is
not possible in a debate like this for
any hon. Member to just pin down the
Minister to reply to a certain argument
and say that he must reply to

]

£

He has chosen to deal with this ques-
tion. It is for him to choose to reply
to the other part. Nobody can force
any hon. Minister to specifically reply
ts certain arguments. So, I do not see
how an hon. Member can insist that
he should reply to this argument also.
He has reterred to an argument about
the workers not being granted holi-
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Mr. Chalrman: This is.not the way
to correct it. In a debate, the hon.
Members must be satisfied with what
reply is given. No hon. Member,
neither the Government nor the other
side, can force any particular Member
to make a particular reply to a piece
of argument. It is difficult.

Shri Prabhat Kar: But he misquotes
us.

Mr. Chairman: I would request the
hon. Members to be patient and kindly
hear what the hon. Minister has to say
and not to interrupt.

Shri Abid Ali: If the suggestion has
been that all workers should enjoy
these festival holidays or the national
holidays, then the running staff also
are workers, I was replying that it
would be possible only 1if the running
of the trains was stopped. They were:
also workers. Then, there are others
in electricity and other establishments.
The difficulty again is that ours is a
big country. Take Tripura and
Andamans ‘They have eleven holidays
for Durga Puja, etc. From 11 it is
reduced to 9, 3 and 2 from one State
to another. Similarly, there is Pongal.
Pongal is observed as a festival in
Tamil Nad, Kerala and Andhra. Bat
if you come thiz side you HAnd
Dushera, Holi and such other festi-
vals observed. Therefore, it becomes
very difficuit to accept a proposition
of this kind,

If you go State by State there are
35 holidays in the Delhi Administra-
tion, then it goes on reducing and
comes to 23. The Central Government

question they felt that in this country
there are difficulties which are obvious
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,w. Shri AC. Narsyanasmny, Shir R
o vhi, Sbhrimmi Subhadrs Mashar, 4hn P.S.
MNchru, Shri Jewabarial

Kenskasabay, Shri
Kruboasacherl, S5hn T.T MNebru, Shriratt LUimna
Krishna Rao, Shei MV Pulaniyandy, Shei

L {‘
Samenisinhaz, Dr.
Sanganna, Shri
Sarhadh, Bhri Aliz Siagh
Satysbhama Diavi, Shrimath
Satyansraysna, Shri

Kureel, Shri BN Patel, Shromat Sen, Shri A, K
Lathh: Rumn, Shn Patel, Shri Rajeshwar  * Sheh, Shrimstl Jayaven
Lal, Shei R.S. Prabhaksr, Shri Naval Siddanansprs, Shri
Mallah, Shpt US Rauha Raman, Shri Siogh, Shri DN,
Malvia, Shn K B Rajmh, Shn Niohs, Shei Jhulan
Mansen, Shn Remaswami, Shri SV Sonawane, Shri

Mathur, Shni Msrsb Chandre Rsm Krsbaw, Shr Subramanyam, Shri T
Mehta, Shrimati Keuhoa Rampure, Shrs M , Tantia, Shri Remeshwar
Micimats, Shrman Ram Saran, Shn Tarlg, Shri AM,
Mushrs, Shrr LN Ram Subbag Singh, Dr Tewarl, Shri Dwartkanath
Milshra, Shn M.P Rane, Shn Thakur Dils, Lals
Murs, 5tn RR Reo, Shri E M. Thimmaish, Shri
Morerks, Shn Rov, Shry Buhwanath T, Shri RS.
Muru, 5hn M5 Sabodraba1,  Shrsm Umeso Singh, Shey
Nuduy, Shn Govindaraplu Sugl, Shri A S, Upadhyays, Shri Shove Dane
Nainda, She Samania, Shri 5.0,

bR 3 The motion was negatwed,

PUNISHMENT FOR MOLESTATION
OF WOMEN BILL

Shri Radha Raman (Chandni

Chowk): 1 beg to move:

“That the Bill to provide for
punishment of persons guilty of
molesing women, be taken into
consideration”.
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Several Hoa. Members rose—
Mr. Chairman: The time is over.
mmmmmst)um.

St Raghunath Biagh: Sir, 1 want
to reply to this gentleman.

Mz, Odalrman: If therw is time, I
will call the hon. Lady Messber.
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indigenous raw material.

I am glad that you, Sir, cccupy the
Chair now because ! have seen how in
this House several times you have
fought for the cause of ghee in
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The Minister also said that even
though considerable quantities of
vegetable oils and fats get rancid,
they were consumed in industry.
Which is-the industry which con-
sumes rancid ghee in this country?
I do not know of any. Then, again,
industries cannot consume rancid oil
and rancid fats at all, because they
also such require #s much consistency
as any other. Keeping of quality is
very necessary. What is more, as we
know, this o1l and the fat have very
hittle of vitamin content 1in our intake
of food. When the oil or fat gets
rancid, what you find is that there is
an immediate deterioration of the
vitamin content.

As you know, coming from the
State which has the maximum per
capita consumption of milk and milk
products, most of the villagers take
rancid ghee In U.P, for example, 1
found while going through a pamphlet
that there are about 2 to 3 million
people suffering from night blindness,
vbviously because of the wvitamin A
deficiency in their food.

Thus 15 a matter of vital importance.
There are so many reports before me
from which I can show that the use
of rancid oils 13 not merely injurious
to human beings but is dungerous
Laboratory tests by e¢munent scien-
tists have shown that this can create

generations Vitalty can
be njured and progeny can be affect-
ed This is not & very small matter
in a country like ours. where even
the Litile vitamin we get 15 being
taken away because the o1l or fat can-
not be stored properly.

When two of our scientists llrndout
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laboratory outside our country? I
80, what is the toxicity” I shall be
very glad to read the matenal which
he gives me.

I was going through the report of
onc of the most authontative treatises
on this subject. 1 find that from the
British Institute. It 1s a big mono-
graph by Dr, C H, Lee, published by
the Department of Scientific and
Industrial Reseaich, UK He also
says that industrial oils and fat pro-
duct: cannot be allowed to go rancid.
Subsequently, in other monographs or
treatises I find this particular article
being referred to as authoritative both
mn our country and 1n other countries.

If the hon Minister chooses to read
r'—unfoirtunately, I do not have with
me my copy heie in Delhi, 1 can pass
It on to him —he will sce how dan-
gvrous 1t s, particularly to our peo-
ple, to take ranad ouls

Here 1 want the hon Minmister to
te)} me why 1t 15 tnat it has not been
pussible to think of ways and means
to develop and manufacture the anti-
vxidant i this countty to our require-
ments  Yesterday, my hon. friend,
Shri Manubhai Shah, had promised
me to give some idea of the total
smpurts, but unfortunately, he has
lc1t Delhi without do:ng so. [ behieve
that the imports will be anywhere
about Ks 50 laikhs & yesr Govern=
ment sey that foreign cxchange is in
erists Why 1s 1t that we still have
to 1mpoit thas?

I find that this work started in 1948.
Two or three scienlists were at it
The pamphlet, to which 1 referred,
was published last December, before
Government admitted the foreign
exchange crisis. But what has been
done? 1 ask Government whether
they have given any financial grants
to any University to fur.her the
research and evolve processes by
which this can be commercially
extracted. When we get a tree
growing 1n abundance, in a wild state,
in a particular region and when the
material which is of vital importance
for our country has been isolated
frem that, which after isolation esm-~

.
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pares with the best imported material,
and when we want that material here
for a variety of industries, each of
them as important as the other, I say
Government should not sit so smug
on this matter. They should take
immediately steps to see that the ful-
lest exploitation of the seeds of Myris-
tica malabarica is started forthwith,
and the scientists who have found out
this valuable material, which is likely
to save foreign exchange to the tune
of.crores of rupees in the near future,
should be encouraged to continue
their work.

I do not want to give further details,
but before I close, I would like the
hon. Minister to specify the reasons
why this has not been done. Is
1t because the raw material 1s
found in plenty only in Kerala?
1 would also ask him whether he
would consider favourably my sugges-
tion that the present University of
Kerala should be given special funds
to prosecute further research on it
There are other specics of the same
genus which have other anti-oxidants
Government should try to utilise the
plant products to the fullest extent in
order to save our dependence on im-
poried material which our scientists
are competent here to find and solve
for us.

Mr. Chairman: How much time
would the hon. Minister take”

The Minister of Co-operation (Dr.
P. 8. Deshmukh): Five to seven
minutes will do.

Shri Kodiyan (Quilon-Reserved—
Sch, Castes): I want to ask only two
questions What is the total require-
ment of anti-oxidants and how much
of the requirecment is imported by
foreign firms like the lmperial Che-
mical Industries? The Second ques-
tion is whether any anti-oxidant is
now manufactured in India and it so,
what is the quantity?

Shrl Easwara Iyer (Trivandrum):
1 have only one Question to ask in
respect of this anti-oxidant o the
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question of incidence. Has the incis
dence of toxicity examined and if se
what is the result of that gxamina-
tion?

Dr. P. 8. Deshmukh: I am thank-
ful to my hon. friend for taking so
much interest in this particular sub-
ject. The answers which he has sum-
marised were given to questions which
were asked in the House. They had
been addressed to the Ministry of
Food and Agriculture. As my hon.
friend has pointed out, there are vari-
ous uses which this oil can be put to.
He has defined them as edible and
non-edible oils.

So far as non-edible oiuls are con-
cerned, the Food and Agrnculture
Mmistry has very lttle to do with
because they are used for industrial
purposes. Therefore, any exploita-
tion of even this easily available mate-
rial would have reference to other
organisations than the Food and Agri-
culture Ministry. The replies were
given from the point of view of the
Ministry of Food and Agriculture.
Naturally, they Lmited themselves to
the use of these materials so far as
edible oils were concerned.

It 1s Quite competent for my friend
1o ask what the Government has done
so far as all the uses are concerned,
He 1s also entitied to ask how far we
are in a position to exploit the mate-
rial which is available. I can forth-
with say that because it is available
m Kerala, there 1s no prejudice aganst
it. Not only that We would rather
be inclined to pay a little more atten-
tion because there are very live repre-
sentatives of Kerala here who will not
allow us to neglect anything which is
ofpnrucuhradvantueumnh.

1 may also incidentally point out
that 1f the University were to take up
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We have now evolved a system of
hundred per cent. grants. Formerly,
it used to be a sort of a matching
grant—fifty per cent, from the Uni-
versity or State Government and fifty
per cent. from us. But that restriction
has now been removed in the case of
Universities and even private insti-
tutions. So, there would be no em-
bargo on any proposal coming from
Kerala or the University We will
very much welcome it provided it is
acceptable to the ICAR—I mean the
research scheme which he wants the
University to take up and which per-
haps would be submitted to the Min-
istry of Food and Agriculture.

So far as the other aspects and uses
of this material are¢ concerned—non-
edible oils—I am afraid it hes outside
the purview of the Ministry of Food
and Agriculture These questions
were addressed to the Ministry of
Food and Agriculture We have given
whatever mformation we had The
conclusion has been made known to
the hon. Member that it could not be
recommended for edible oils because
of its high toxicity which was found
to develop

My hon. friend asked me what were
the trials that we conducled So far
as I know, the preliminary trials alone
indicated the unsuitability of this
material as anti-oxidant, in the case
of vegetable oils. I have not got the
detailed information, but I am sure
it must have been tried on some suit-
able animals I do not think my hon.
friend 1s quarrelling with this, because
he only wanted to know the details on
which the conclusion vriz, that this
develops toxicity, was based.

Apart from this, it has to be borne
n mind also that it this anti-oxidant
is to be used the chemical which is
manufactured must be of a veryv high
purity. Therefore, it naturally follows
that although we have lot of raw
material we will have to develop suffi-
cient technique to manufacture it in
such a condition that we will be able
to reach a high standard which has
been reached in other countries from
where we fmport it.
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I made enquiries about the value
of imports even just now, a few
minutes ago, but it was not possible
for anybody to give us even approxi-
mately the valuc of the imports. But
I do not imagmine it will be much,
because the quantity used of this
material 1s rather small as can be
seen from a notification issued by the
Health Ministry. In most cases whe-
rever it is permissible to use it the
use 1s 0.01 per cent. to about 0.05 per
rent,

Secondly, most of the oils, especially
edible ouls and ghee, are consumed
before they become rancid. That is
also another factor. I have not got
the figures, and we have plainly told
the hon. Member also that we do not
possess any figures to show what
quantity of ghee or edible otls really
get rancid.

At the same time, we want to dis-
courage the use of any of these
because we know it 13 harmful. There-
fore, from all these facts it appears
that even if we are importing at the
present time and the ICI have got the
monopoly. the expenditure is small
and the foreign exchange involved is
not likely to be so large. But I do
not want to put forward that as an
excuse for not exploiting the raw
material and trying to manufacture
the anti-oxidant

We arc obliged to the hon. Member
for drawing our attention to this.
There are varipus other agencies con-
cerned, the Scientific Research Orga-
nisation, the Chem.cal Laboratories
and so on. and we will certainly try
to sec how best we can utilise this
raw material which is casily avail-
able, and then try to minimise our
mmports in this matter

But the Food and Agriculture Min-
ntry. unfortunately cannot take upon
itscf the responsibility of doing all
these things. Our sphere of activity
1s bound to be limited to the edible
oils only Non-edible oils fall in the
category of wndustrial oils, and it
would be the Ministry of Commerce
and Industry and the Council of
Scientific Research who will have to
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deal with 1t I am sure the pointed
attention which my hon friend has
drawn to this matter will probably
awaken them to the necessity of doing
more work in this field So far as
the Food and Agriculture Ministry 1s
concerned, we have not felt any great
need of going any further, but even
50, I would like to say that if there
aie any other aspects w0 fur as the
use of edible o1l 1~ concerned and pre-
vention of then getung rencid 1s con-
ceined, we will certainly look 1nto it
Jnd 1 hope this assutance will sati~fy
mv hon friend

Mr. Chairman: It appeare there
are certain edible oils which aie also
non-edible o0ils daird there ate certamn
non-edible o0ils which aie also edible
otlv Fo1 ins'ance, castor o1l 1~ both
edible and non-cdible and some other
inedible o1l are used v way of
medicine Thus they (ome within
the scope of cdible o1ls  Anvhow tha
are within the purview of at least the
Indian Council of Agricultural Re-
search of which the hon Mmnister is
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the President So, the matter ia g
important and I expect that the
gustion made by the hon Member
be taken mto consideration and
the hon Minister will see that
material mentioned 15 fully
mented with and if proper, exploited
for rational purposes

Shri V. P. Nayar: I only wanted to
1a15¢ this discussion because I thought
that the prices of vegetable o1l were
the concern of the Mimstry of Agri-
culture My contention was that oils
get rancid and the culuivators do not
get pricos also If something could
be devised by which the oils will not
get 1ancad  then it comes within tha
purview of his Mmistry But I am
very much satisfled with the hon
Minister’s assurance

Mr. Chairman: The House stands
adjoutned t1ll 110 A M tomorrow.
18 26 hrs.

The Lok Subhe then adjourned nil
Elcven of the Clock on Saturday, the
21+t December, 1857

gELd
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2130, Ddunoe l!-ub&lnm
2121, Work Load in Ordnance

Factories and Depots.
122, Punjeb  High  Court
2123. Stenographens % B

{Dany Drossr] oob
WRITTEN ANSWERS TO .
QUESTIONS—coned.
CoLuMns Subject Eocose
u.s.Q
No.
2126. Scheduled Caste Em-
6745 ployees S 6762
2127. Opium . . . 6763
3128. Marrisge
6745—46 memu to Deﬁnn
6746 Personnel 576364
2129. Government sw
6747 Press Canteen,
o8 e 6764
3130. “Flag Day” 676556
3181. Teachers’ Assocution of
674748 Rchers’ An .
6749 2132, Dtllnvmvm . 6767
2133. Scholarships athu'
674930 Backward Classes. 6767—68
6750 2134. Landless rurists 1o
1 Hamachal . 6768
i 2138. Property Returns . . 6769
6750—51 2136. Oil Deposits in Kashmur 6769—70
6751—52 2137. Houses for Scheduled
Castes and Backward
6752 ér70
3'33' Uﬂmm' Wt
2139. Ryots of  Sandur 6771
6753 2140, Financal asustance  for
- Drought Affected Arcas
s 6754 1 Onsse . 6171—~72
OBITUARY REFERENCE @
675435
The Sp!.;l;e made : refer-
ence 0
brsa—o of Sbr Lingarsy Mushea
6756 who was & member of the
First Lok Sabha. There-
6756—57 after members stood m
nlence of?r 2 munute 85 a
6757 mark respect.
PAPERS LAID ON THE
”” TMLE - - i eﬂ‘-’u
&757—38 The were
6258 g g Sl
6158—% 1A of the Fint Sta-
“ m;?’ of the Indian Inst-
tute Technalogy,
6759 .
A of each of the
6799—60 (2) A copy
of mlﬂl under
6760 Section 6 of the Re-
6760 goteation of Foreign-
s e e P
61— A
th’ the  actim
a2 ken the Govern-



(i) _First Statement of
Third Semsion. 1957,

(ﬂ'z Supphﬁilua"s::i

(s) The Minutes of the Sit-
ungs (Fourth and fifth)
of the ttee on

(6) The Mmutes of the Su-
nngs (Tenth to Thur-
teenth) of the Comm-
sttee on Petinons held
during the Third Ses-
sion . . . R

REPORT OF COMMITTEE
ON ABSENCE OF MEM-
BERS FROM THE SIT-

TINGS OF THE HOUSE

Fourth Report wse reported.

CALLING ATTENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCE -

of Affurs to the
stnke by the
Patwarns d‘!‘htc’enifl
Territory. tmaster
of Home Aflurs (Pandit
G.B. ) made a siate-

STATEMENT BY THE PAR-
KEYARY 10 THE MINIS.
TER OF DEFENCE . .
The Parlismentary Secremary

0 Minister of Defence
(Shri FPaesinghrao Gaek-
wad) made a satement
oxmacting the reply given

6774~ 758

ON RE: REPORTS OF

SCHEDULED

catte< and Scheduled Tribes,
and subsniture motions there-
torontinued,  The Deputy
Muiter of Home
(Shrimat: Alva) rerlied to
the Dcbete. All the sub-
:u::ltc motons were neg ti-
ved.

REPORT OF COMMITTEE
ON PRIVATF MEMBERS’
BILLS AND RESOLU-
TIONS ADOPTED, .

Twelfth Report was agopied

PRIVATE MEMBERS" BILLS
INTRODUCED . .

The following Bills were
introduced *

(¢t The Deltu Regulation
and  dupervision ol
Educat Imti-
wnons Billl by Shn
Radhs Raman.

(3) The Code of Cinrmunal
Procedure (Amendment)
Bill (Amendment  of
section 198) by Shri-
ma:: Subhbadre Josh:,

PRIVATE MEMBERS’ BILL
WITHDRAWN . . .
The All India [Institure of

Medical Sciences
ment) Bill, by Dr. Atcham-
amba was withdrawn,

PRIVATE MEMBERS' BILL
VED o

NEGAT! .

Further discumion on the
motion fr
The Natwonal
Paid Holl days Bill, by Shri
P.K. Kodiyan

COMMISSIONER
EDULED CASTES

Copumms

67756929

by30

6930—3!

5p31—60



7009 [Daxy Drcast] 7010
- Subject CoLuMNs Subject CoLuMs
A * BILL HALF-AN-HO

%ﬂ m%nou S9s9—89 CUSSAIgN Ull . ms-mo—m

of the punishment for Moles-
of Women Bill.
‘The discussion was not con-

Shri Radha Raman moved the
for oonsideration

1

PRESIDENT’S ASSENT TO
BILLS e .

Shri VP.Ntnrnindn
hnlf points ariting ofhe

out t
amswers given on the 3rd

Dewnbu,;gg.m&uud

AGENDA FOR SATURDAY,
DECEMBER, 1957.

C“:}"“m.“mumm" Bills

(1) Countess of Dufferin’s
Fund



